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LOK SABHA DEBATES

LOK SABHA
Friday, 'February 26, 1999/Phalguna 7, 1920 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Depury Seeaxer in the Chair]

ORAL ANSWERS TO QUESTIONS
[English]
Import of Newsprint

*61. COL. SONA RAM CHOUDHARY: Will the
Minister of COMMERCE be pleased to state:

(a) the quantity of newsprint imported during 1998-
99 and proposed to be imported during the next financial
year;

(b) whether the domestic supply of newsprint is
sufficient to meet the requirement;

(c) if not, the reasons therefor and the estimated
gap between demand and supply of newsprint in the
country at present; and

(d) the steps taken by the Government to meet the
demand of newsprint?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) to (d) A Statement is laid
on the Table of the House.

Statement

The quantity of newsprint imported between April ‘88
& November '98 stood at 2.86 lakh MT. While the
domestic supply of writing and printing paper is adequate
to meet the requirement, certain varieties of newsprint/
paper required for special application need to be imported
to some extent.

The Government has taken the following steps to
increase the production and supply of newsprint:

(i) Newsprint industry has been delicensed.

(i) Customs duty on import of wood pulp for
manufacture of newsprint has been abolished.

(i) Newsprint is exempted from excise duty.

(iv) Such paper mills, which are producing printing
paper, conforming to BIS standards for
newsprint where such paper is being used by
RNI registered newspapers and where its
quality is found satisfactory by them, are being
considered by Government for inclusion in
Schedule | to the Newsprint Control Order,
1962 declaring them as mills manutacturing
newsprint.

COL.. SONA RAM CHOUDHARY: Hon. Deputy
Speaker, Sir, they have come out with a statement which
reads: The quantity of newsprint imported between April,
1998 and November, 1998 stood at 2.86 lakh MT. While
the Domestic supply of writing and printing paper is
adequate to meet the requirement, certain varieties of
newsprint/paper required for special application need to
be imported to some extent.' In fact, they are contradicting
their own statement.

This is the figure for import for about six to seven
months. If you take the whole year, it will come to about
Rs. 1,000 crore in money terms. | know that in the last
two or three years, there has been a decrease in the
growth of newspaper prints and some of the mills
manufacturing newsprint like the NEPA Limited, the
Aurangabad Paper Mills Limited and the Rama Newsprint
and Papers Limited have closed down because of the
weak Government at the Centre. This is because of the
unsound policy of the Centre.

We know that newsprint is a very basic and critical
raw material accounting to fifty to sixty per cent of the
total cost of publishing a newspaper. Therefore, the smull
and medium newspapers cannot sustain and themselves
cannot withstand without very reasonable rates being
provided. As we know, newspapers are very useful and
are thought of as good for a democracy but unfortunately
the Government Is not taking any proper step. My
suggestion Is that they should take bold steps so that
we can increase our indigenous production and cut down

the imports.

My first supplementary question is whether the
Government is planning to offer a package to newsprint
producing mills to help full production, to ease the
shortage position and to save foreign exchange.
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SHRI RAMAKRISHNA HEGDE: Sir, what the hon.
Member has termed as a weak Government has nothing
to do with the present sickness of the newsprint industry.

The Government has given all possible
encouragement and help and the import of newsprint is
not freely allowed. it has been allowed only for users
certified by the Indian Newspapers Society. It is on the
basis of a memorandum submitted by 89 hon. Members
of Parliament that we have allowed the import of
newsprint.

COL. SONA RAM CHOUDHARY: You have not
answered part (a) of my question. What is the total
quantity of newsprint which is being produced in the
country?

Now, | come to my second supplementary. There
was one petition filed by the Indian Newsprint
Manufacturing Association about two years ago. Have
the findings been announced by the Government? If the
answer is yes, what are the salient points?

SHRI RAMAKRISHNA HEGDE: The demand for
newsprint in 1997-98 is for seven lakh tonnes and the
indigenous production is only four lakh tonnes. | am not
aware of the representation referred to by the hon.
Member. | will look into it.

[Translation]

SHRI MOTILAL VORA: Mr. Deputy Speaker, Sir, Hon.
Minister has estimated the demand for newsprint in the
country on the basis of memorandum submitted by the
Associations. During the period of six months from April,
1998 to November 1998, the Government imported only
2 lakh 86 thousand metric tonnes of newsprint. | would
like to know from the Hon. Minister the quantity of
newsprint being produced by the paper mills in our
country? Hon. Minister has told just now that in peculiar
circumstances we might have to import newsprint in future.
My question to the Hon. Minister is what is the total
requirement of newsprint in the country and what is the
policy evolved by the Government for the import of
newsprint? The Hon. Minister has provided for many
concessions there should be no necessity to import the
newsprint. Even then | would like to know the quantity of
newsprint being produced by the paper mills in our country
and the total requirement of newsprint in future?

SHRI RAMAKRISHNA HEDGE: Sir, the total
production of newsprint in our country is 4 lakh tonnes
and the demand is that of 7 lakh tonnes. Today, several
mills are lying closed and many of them are in a poor
condition. There are five newsprint manufacturing units in
our country. These are Nepa Newsprint Mill, Hindustan
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Newsprint Mill, Tamil Nadu Newsprint Mill, Katchar
Newsprint Mill and Mysore Paper Mill. Last year the
production has increased by 35 percent in these paper
mills. If there is any shortfall, we have to import to meet
the same.

[English]

SHRI VARKALA RADHAKRISHNAN: In Kerala, there
is a newsprint factory owned by the Union Government.
That is functioning at Vallore near Kottayam. Now, that
factory is on the brink of closure. At least two thousand
workers will be thrown out. The Industry Minister of the
Kerala Govemment, myself and some other MPs have
represented this matter to the hon. Commerce Minister
Shri Ramakrishna Hegde. This is due to the delicensing
process.

Moreover, since the excise duty on newsprint is taken
away, it is running at a huge loss; and that factory will
be closed. The State Government as well as the people
are very much interested in reviving because it will lead
to the question of unemployment. Thousands of workers
will be thrown out. Without any protection for our Indian
industry, the Government have thrown open everything
to the multinational companies to import newsprint.

MR. DEPUTY SPEAKER: Please ask the question
now.

SHRI VARKALA RADHAKRISHNAN: The Hon.
Minister may kindly look into the matter as to how this
industry owned by the Union Government could be saved
from ruin.

SHRI RAMAKRISHNA HEGDE: Certainly the
Government will look into this. May | inform the hon.
Member that the Government is not levying any excise
duty on indigenously produced paper? We have given
several encouragements by way of removing the import
duty on pulp and several other measures. But in spite of
that, the Indian industry has not made any further
progress.

SHRI KONWET! ROSAIAH: My question is slightly
different from newsprint. The general paper industry in
this country is facing a lot of problems.

A number of units belonging to the Hindustan Paper
Corporation have been closed and other industries also
are more or less facing the same problem. Will the
Ministry of Commerce agree to conduct a study into the
functioning of these units and see whether the EXIM
policy changes can help to revive this industry?
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SHRI RAMAKRISHNA HEGDE: | have no objection
to have a study conducted. But the EXIM policy has
nothing to do with the ailment of the newsprint paper
industry. There are other reasons. But EXIM policy has
nothing to do with that. As | said, the import of newsprint
is allowed only on actual user basis.

SHRI TATHAGATA SATPATHY: | would like to know
two specific things from the hon. Minister. A few years
ago there were newspaper reports that certain foreign
newsprint manufacturers were dumping their products in
India with a view to undercutting the local mills so that
the local mills become sick and India becomes dependent
on foreign producers to import newsprint. Is the
Government aware of this?

The second part of my question is whether the
Government is aware that the newsprint manufactured
within India is of extremely poor quality, in the sense
that the paper is thick and the mileage that the newspaper
gets from Indian newsprint is much less than that of the
imported newsprint. Is the hon. Minister aware of this? If
that be the case, have they got any plans to improve the
quality of Indian newsprint?

It seems the Government is very much concemed
about the newspapers and the Govemment views the
newspaper industry as a profit making industry. That is

" why every six months there are Wage Boards, like Palekar
and Bachawat. But the plight of the newspaper is not
understood by the Government. Will the Govemment think
of supplying inexpensive or reasonably-priced good quality
newsprint, especially to small and medium newspapers
in the country?

SHRI RAMAKRISHNA HEGDE: Sir, | will first answer
his second part of the question. The quality of indigenous
newsprint is, no doubt, inferior to the quality of imported
newsprint. Therefore, there is a very strong request, in
fact a lobby, that newspaper industry should be allowed
to import newsprint.

As far as the first part of the hon. Member's question
is concerned, it is true that there have been cases of
dumping, particularly from Canada, America and one or
two other countries. The Directorate of Anti-dumping
Authority has already conducted an investigation and
made certain recommendations. Those recommendations
are under the consideration of the Ministry of Finance.

SHRI TATHAGATA SATPATHY: That was not the
reply to my question.

SHRI CHETAN CHAUHAN: Sir, the entire newspaper
industry is suffering from recession. The recession is so
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much that nearly fifty per cent of the paper mills are sick
at the moment.

[Translation]

There are recoveries at several places. People are
being sent to prison. The situation is that bad. Lakhs of
people are losing their jobs. Many mills are closing down
in Western Uttar Pradesh. In the enquiry you had
conducted earlier it was said that newsprint is being
dumped in our country but almost two years have passed
and no action has been taken in this regard.

[English)]

There was a provision that if you buy two portions
in India, you would be allowed to import one portion
from outside. That provision was there earlier but it has
also been withdrawn. | would like to know what the
Government of India is going to do. The paper industry
is in a bad shape and we are receiving representations
from all. it is true not only for the newsprint but also for
the entire paper industry. Under the garb of newsprint,
other paper is being imported. What is the Government
of India doing about this?

SHRI RAMAKRISHNA HEGDE: As the hon. Member
knows, the price of indigenous newsprint is much lower
than the price of imported newsprint.

SHRI TATHAGATA SATPATHY: Sir, the Minister is
perhaps not aware of it. This is not correct.

MR. DEPUTY SPEAKER: You may disagree with
him.

SHRI RAMAKRISHNA HEGDE: Sir, | will give you
the figures. The current price of imported newsprint is in
the range of US Dollars 460 to 590 per tonne, that means
Rs. 19,550 to Rs. 25,075. The cormesponding indigenous
price is ranging between Rs. 15,000 to Rs. 22,500. If the
hon. Member knows better than | do, he is weicome to
have his own idea.

[Translation]

SHRI CHETAN CHAUHAN: Hon. Deputy Speaker,
Sir, | have not got the reply to my question.

[English]

| had asked a very specific question regarding the
anti-dumping duty recommended by the Ministry of
Commerce.
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MR. DEPUTY SPEAKER: He has given answer. It
may not be up to your satisfaction.

SHRI RAMAKRISHNA HEGDE: Sir, | have already
said that investigation has been conducted and anti-
dumping authority have made recommendations to the
Finance Ministry.

MR. DEPUTY SPEAKER: You have already said it.
That is what | was teliing him.

SHR!I RAMAKRISHNA HEGDE: They have
recommended 30 per cent duty. The Finance Ministry
has to take a decision. It is under its consideration.

[Translation]

SHRI RAJO SINGH: Mr. Deputy Speaker, Sir, | am
constrained to regret on the reply which the Government
have given. They have said that sub-standard newsprint
is produced in the country that is why we have to import
it. | would like to know from the Government the names
of the countries from where the newsprint is imported
and the price thereof and the names of the mills which
produce sub-standard paper and what is the plan of the
Government to revamp these mills and increase the
production.

SHRI RAMAKRISHNA HEGDE: Mr. Deputy Speaker,
Sir, | have not said that the newsprint produced in the
country is sub-standard but its quality is little lower than
the imported paper, iis quality is not so good. The owners
of the industry would themselves try to improve it.

We import the newsprint from Canada, America,
Sweden and two three other nations. The Govemnment
do not import it. It is imported by the actual users and
we charge 5 percent customs duty on it.

SHRI VIJAY GOEL: Mr. Deputy Speaker, Sir, it is a
very serious issue and our .industry ie in danger. | am
related to tiiis industry and | would like to say that some
other paper i1s being imporiad in the name of newsprint.
| would appreciate a short reply from the Hon. Minister
whether he knows about it or not. | myself own a business
of paper, that is why | want an answer to this
question... (Interruptions)
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[English)
External/Domestic Debt

+
*62. DR. ASIM BALA:
DR. SAROJA V.:

Will the Minister of FINANCE be pleased o state:

(a) whether the external/domestic debt of the country
has increased abnormally;

(b) if so, the reasons therefor;

(c) the total amount of external/domestic debt
outstanding, as on the date, country-wise and institution-
wise, separately;

(d) the comparative figures of the external/domestic
debt, as on December, 31,1990, December, 31,1995 and
December, 31,1998, separately;

(e) the amount paid in the form of principal and
interest to the external/domestic creditors during each of
the last three years; and

(f) the plan of the Government to repay the debt
and to avoid burden of more debt?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (f) A statement is laid on the Table of
the House.

Statement

(a) and (b) The external debt of India, in absolute
terms, increased from US$ 83.80 billion at end-March
1991 to US$ 95.20 billion at end-September 1998. There
has been no abnormal increase in the external debt stock
of the country. On the contrary external debt indicators
such as debt-GDP and debt service to curment receipts
ratios have declined considerably. '

The Govemment of India's domestic debt and other
intemal liabilities, in absolute terms, were Rs. 2,83,032
crores at end-March, 1991. According to Budget Estimates
(B.E.) 1998-99, it is estimated at Rs. 8,10,912 crores at
end-March 1999. The increase in Government of India's
debt is due to recurring fiscal deficits which represent
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the gap between total expenditure (net of repayments)
and non-debt receipts, and which in tum lead to additional
borrowings.

(c) The creditor category-wise classification of extemal
debt at end-September 1998 is as under:

Creditor Category Extemal Debt Outstanding
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(d) The comparative figures for external debt of India
are as under:

External Debt 31.3.1991 31.3.1996  30.9.1998

(USD million) 83801 97330 965196

The comparative figures for domestic debt (and other

(US$ miliion) intemal liabilities) of the Government of india are as under:
1. Multilateral 29827 Domestic Debt 31.3.1991 31.3.1986 31.3.1999
(B.E.)
2. Bilateral 17229
(Rs. crore) 283032 554983 810912
3. IMF 480
] (e) The amount paid as principal and interest on
4. Export Credit €970 external debt during the last three years are as under:
5. Commercial Borrowings 21091 External Debt 1995-96 1996-97 1997-98
. Service
6. NRI & FC (B&0O) Deposits 11701 (USD million)
7. Rupee Debt 4366 .
Repayment of Principal 7694 7672 6735
Long Term Debt (1 to 7) 91664
Interest Payments 4344 4010 4465
8. Short-term Debt 3531
Total 12038 11682 11200
Total External Debt 95195

The composition of Govemment of India's outstanding
domestic debt and other internal liabilities at the end of
March, 1999 (B.E.) is as under:

Instruments Domestic Debt Outstanding
(Budget Estimate 1998-99)
(Rs. Crore)
1. Market Loans 265952
2. 91 Days Treasury Bills/Treasury
Bills Funded into Special
Securities 107519
3. Other Internal Debt 63637
4. Small Saving Schemes 142851
5. Provident Funds 51721
6. Other Accounts 135512
7. Reserve Funds and Deposits 43720
Total 810912

The amount paid as principal and interest on domestic
debt and other intemal liabflities during the last three
years are as under:

Domestic Debt Service 1995-96 1996-97 1997-98

(Rs. crore)

Repayment of Principal* 66888 65444 74885
Interest Payments 45631 55255 61550
Total 112519 120699 136435

“Repayment of principal excludes discharge of 91 day/14 dxy
TBs, Ways and Means and Advances, Reserve Funds and
advance not bearing interest and suspense transactions.

(f) Government Is following a prudent extemnal debt
management policy, the main planks of which are
sustaining the growth of exports, keeping the maturity
structure as well as the total amount of commercial debt
under manageable limits and encouraging non-debt
creating inflows. As a result, there has been steacy
improvement in external indebtedness indicators over time.
The debt service ratio declined from 35.3 per cent in
1990-91 to 19.5 per cent in 1997-98. The debt-GDP ratio
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also declined from the high of 37.7 per cent in 1991-92
to 23.8 per cent in 1997-98,

For management of domestic debt the Government's
endeavour has been to contain fiscal deficit by maximising
non-debt receipts and containing expenditure over
time.

DR. ASIM BALA: Sir, higher imports and marginal
exports at constant price have resulted in negative balance
of payment in the recent years which increases the foreign
debt. | want to know whether this will lead our country
into a debt trap like Mexico.

SHRI YASHWANT SINHA: Sir, the answer is no. |
have aiready, in reply which | have laid on the Table of
the House, indicated how debt service burden has been
coming down, especially the external debt service burden
has been coming down over the years. Theretore, there
is absolutely no danger of india going the Mexican way.

DR. ASIM BALA: Sir, the debt rate of inflow ie.,
rate of increase in a year, was three billion dollars during
1997-98. This led to outstanding debt. | want to know
how the Government is going to resist outstanding debt
that is going to increase year after year.

SHR!I YASHWANT SINHA: Sir, | have already
indicated that the over all trend in external debt is one
of decline. But if in one particular year it has gone up
marginally that is because of a number of factors and
that is not a matter of concern. It is because when we
are looking at the extemal debt, we are looking at various
indices, debt-GDP ratio and debt-current account ratio
and all that. When we look at these indices, we find that
there is no reason for undue concem.

SHRI MURLI DEORA: Sir, the hon. Minister replied
that it is not a matter of great concem on the external
debt i1ssue. But in the same question there is a
comparative statement of external debt and domestic debt.
While the external debt has increased from US$ 83 billion
to US$ 95 billion from 1991 to 1998, the domestic debt
has increased from Rs. 2,83,000 crore to Rs. 8,18,000
crore. As against 15 per cent increase in the external
debt, there is a 300 per cent increase in domestic debt.
If you see the breek up of Rs. 3,10,000 crore of domestic
debt, Rs. 2.65,952 crore is coming under the market
loans. | wonder whether the Minister will consider to
redeem these loans prematurely under the PSUs by the
bank and convert them into equity. This will save the

- outgoing interest as well as it will save them from the

problem of disinvestment of PSU shares. You convert
the loans into equity by redeeming them prematurely.
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SHRI YASHWANT SINHA: Sir, the hon. Member is
absolutely right in drawing the attention of the House to
a very significant increase over the years as far as the
intemal debt is concemed. The internal debt is definitely
a matter of serious concern. This increase in intemal
debt is reflective of the fiscal profligacy over the years.
| have repeatedly said in this House and outside that we
have been borrowing beyond sustainable limits and that
there is a need to put a control on these deficits and
borrowings.

But the suggestion which the hon. Member has made
about converting all the PSU debts into equity...

SHRI MURLI DEORA : It is not only for PSU debts
but also other debts.

SHRI YASHWANT SINHA: This is a suggestion for
action. But | do not know how it will be
possible...(Interruptions)

SHRI MURLI DEORA :
tomorrow.

You may implement it

[Translation]

SHRI MOGHAN SINGH: Mr. Deputy Speaker, Sir, the
measures suggested by the Hon. Finance Minister to solve
the problem of intemal and external debt are promoting
export and efforts are going on to maintain financial
discipline. If we keep in mind the economic survey of
this country which has been presented we fihd that World
Trade deficit is continuously increasing and considering
the way DA has been increased during last one year
due to pricerise and the losses incurred by the
Government and semi Government institutions due to
recession, the Government have taken only one decision
and that they have decreased the rate of interest on
public money. What measures are the Government
planning to initiate to control the administrative expenditure
of the Central Government and especially that of the
State Governments which is increasing due to responsible
manners so that we could lessen the amount of internal
debt.

SHRI YASHWANT SINHA: Mr. Deputy Speaker, Sir,
tomorrow | will speak about it.

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir, 8o
many things already have leaked out, it will be no harm
if one or two things more are leaked out.

MR. DEPUTY SPEAKER: Please wait till tomorrow.

SHRIMATI SUMITRA MAHAJAN: Mr. Deputy
Speaker, Sir, | have not been able to understand one
thing is the economic survey of the country which has
been presented, so | would like to know from the Hon.
Minister when the concessional, debts of the Government
are gradually decreasing and the non-concessional debts
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among the non Government borrowings are side by side
increasing then what type of effect it will have on the
economy. It is essential to calculate it. Apart from this,
since we have been talking about globalization for many
years, and for that private sector might take borrowings
from abroad. | would like to know whether the Govemment
have made any arrangement to monitor their borrowings
to keep them under check because after all, they will
take loans from other countries and that too will affect
the economic policies of our country. Have the
Government considered all these points.

SHRI YASHWANT SINHA: Mr. Deputy Speaker, Sir,
if the data which | have presented have in my statement
is studied carefully then you will find that out of 95 billion
dollar of external debt, there is a longterm debt of 91.6
billion dollar and a short term debt of only 3.5 billion
dollar. | would like to assure the hon. Member and the
House that be it Government debt or private extemal
debt, Govemment keeps an aye on it and we continuously
monitor it so that it does not go out of hand and if India
is not in the grip of globalization crisis it is just because
of the Government which is so alert.

[English]

SHRI T.R. BAALU: Mr. Speaker, Sir, in the coming
years and particularly in the next year, the Govemnment
- has got an obligation of redemption of Rs. 16,353 crores
by way of retaining security with 364 days period for
treasury bill which is worth about Rs. 10,000 crores
alongwith a likely borrowing of about Rs. 75,000 crore.
All put together there will be a borrowing of about Rs.
1,00,000 crore. Fifty per cent of the revenue receipt is
being utilised for the purpose of serving interest.

The borrowings are increasingly utilised for the
purpose of current expenditure and the Capital
Expenditure is decreasing day by day to the level of 22
per cent. Before this Government is declared run out by
the captain, suppose he may bring some spin bowlers
from Hyderabad! We do not know about it. Before that,
| want to know whether the hon. Minister proposes or
inclined to propose to utilise the funds borrowed to
increase the Capital Expenditure...(Interruptions)

SHRI YASHWANT SINHA: He is asking a query and
| am repeating his own words that we are going to run
out...(Interruptions)

SHRI T.R. BAALU: You are on a slippery ground.
You are on a slippery wicket...(Interruptions)

SHRI YASHWANT SINHA: He is asking a batsman
who is running whether he is going to run out. What a

question!
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SHRI T.R. BAALU: Rather, you will be declared run
out.

SHRI YASHWANT SINHA: In regard to the question
what will be the Capital Expenditure and its ratio to the
Revenue Expenditure in the Budget for next year, why
do we all not wait for a little while? | cannot answer that
question as yet. But by this time tomorrow, | will be
answering those questions...(Interruptions)

[Translation]

DR. SHAKEEL AHMAD: Mr. Deputy Speaker, Sir, let
there be question hour tomorrow and let him leave today.«
In response to every question, he is saying that he will
speak tomorrow, then why has he been allotted this date?
Let him leave today. Tomorrow we will ask him after the
budget.

[English]
MR. DEPUTY SPEAKER: Please resume your seat.

SHRI P. CHIDAMBARAM: Sir, the hon. Finance
Minister is absolutely right in saying that it is the domestic
borrowing which is more worrying than the external
borrowing. Nevertheless, | want to draw his attention to
some aspects of the external borrowing.

| am grateful to him for acknowledging that in the
past eight years, the Governments have followed a very
prudent external debt management policy. Having
acknowledged that, will he please explain to us why he
went for the Resurgent india Bond? If it was a preemptive
action in order to forestall a possible run down of reserves
- he has not said that so far in any forum, to my
knowledge - then he must give reasons why he
anticipated that there will be a run down in the reserves.
According to the Economic Survey presented a couple of
days ago, the extemal debt this year, at the end of
1999, will, perhaps, rise to about $ 99 billion. Most of
this is accounted for by the RIB. Despite reserves being
at $ 26 billion by the end of last year, at the end of this’
year, the reserves will be only about $27.5 billio.. It is
the cash reserve, which means that despite a borrowing
of $4.2 billion, reserves are not rising to the extent of
$4.2 billion. The inference is quite clear. Reserves were
run down, reserves would have run down and that is
why he has borrowed. What | would like to know is this.
Is borrowing a part of the present Government's prudent
external debt management policy? Is it not correct that
the effective interest rates including the exchange rate
depreciation is about 14.8 per cent? Is it his case that
borrowing at 14.8 per cent, adding to the external debt '

is the prudent debt management policy of this
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Government? | would call it imprudent. | would contrast
it with the prudent debt management policy of the last
eight years.

SHRI YASHWANT SINHA: Here, we are up against
a question of one's character. | have complimented the
previous Governments, as Shri Chidambaram has pointed
out, for prudent management of the debt profile. This is
something which | have said in this House. This is
something which | have said in fora within this country
and this is something which | have said in fora outside
the country.

| have said this because this is a national task which
all Govemments have performed with diligence. So, | have
no hesitation in accepting every Government's contribution
to this national task.

Now, | have figures here which we have quoted in
the Ecoriomic Survey. This is a page out of the Economic
Survey. | am reading out some indicators. The debt to
GDP in 1997-98, when Shri Chidambaram was the
Finance Minister, was 23.8 per cent. In 1998-99, during
my year, it has come down to 22.9 per cent. Short-term
debt to total debt was 5.4 per cent in 1997-98. It has
come down to 3.7 per cent during 1998-99. Concessional
debt to total debt was 39.3 per cent, which is the only
higher figure, in 1997-98. It has come down marginally
to 37.7 per cent. Debt service to current receipts which
was 19.5 per cent in 1997-98 has come down to 18.3
per cent in 1998-99.

After having put all these figures before this august
House, | will come to the second part of his question
about prudent management of the debt profile, the RIB.
The Resurgent India Bonds, as | had mentioned in my
Budget speech last year, was a scheme that we have
devised in response to the enthusiastic support of the
Non-Resident Indians to the nuclear tests. They
approached us repeatedly and said that they wanted to
do something for their motherland. We gave them an
opportunity to respond to the Resurgent india Bonds. This
bond which was floated by the State Bank of India was
kept open, as is well-known to this House, for only about
14 working days in the month of August, 1998 and it
was able to collect over four billion dollars. That was the
response of the Non-Resident Indians to India.

Now, the question is whether it was prudent. | have
not brought those figures here. But | have put it before
this House on an earlier occasion that at the time when
we went to the intemational market, to the NRis, with a
certain rate of interest on the RIB, that was the time
when other emerging markets were aiso in the
intemational market with their loans and | will say it with
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all the confidence at my command that the rate of interest
at which we have raised the Resurgent India Bonds not
only compares very favourable with the interest rate at
which other emerging markets have raised loans, but it
is, perhaps, the lowest interest rate at which any country
has raised loans during that period.
y-
So, the short answer to Shri Chidambaram's question
is that the prudent management of India's external debt
stock continues and we are as acutely aware of this
responsibility as he was or his predecessors were.

SHRI P. SANKARAN: Mr. Deputy Speaker, Sir, |
would like to know the percentage of the total debt of
the country, both domestic and extemnal, to the GDP as
aiso the annual interest burden.

SHRI YASHWANT SINHA: Sir, | have just mentioned
that as far as the extemal debt indicators are concemed,
the debt to GDP is 22.9 per cent. As far as the internal
debt is concemed, the figure is around 49 per cent.

As far as the interest that we pay on these debts is
concemed, according to this years Budget Estimates, it
was Rs. 75,000 crore.

Revenue Collection

+
*63. SHRI KHARABELA SWAIN:
SHRI K.S. RAO:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government foresee substantial
reduction in revenue collection during 1998-99 in
comparison to the projected figure;

(b) if so, the details thereof;

(c) the expected figure of fiscal deficit the Government
expect now by the end of this year, and

(d) the measures the Government intend to take in
future to rein in the fiscal deficit?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) Sir, as against the Budget Estimate
of Rs. 153,973 crores towards collection of Excise duty,
customs duty, Corporation tax, income tax and Interest
tax during the year 1998-99, the actual collection upto
January, 1999 is Rs. 104,231 crores. The extent of actual
shortfall, if any in the overall collection will be known at
the end of the financial year.

(c) and (d) General Budget- 1999-2000 will contain
the information sought for.
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SHRI KHARABELA SWAIN: Sir, | concede that | am
at a disadvantage in view of the fact that tomorrow, the
hon. Finance Minister is going to present the Budget.
So, he may not answer my question and also some of
the related questions that were asked through
supplementaries to Q. No. 62.

MR. DEPUTY SPEAKER: So, you do not want to
put your question.

SHRI KHARABELA SWAIN: Sir, { will put my
question. He may answer it if it is possible now or he
may reply tomorrow. | do not require the answer today.

MR. DEPUTY SPEAKER: Then why do you ask the
question?

SHRI KHARABELA SWAIN: Sir, | will ask my
question. It is because previously, he said "wait for
tomorrow" -

In an ideal world, there should be a revenue surplus
large enough to finance capital expenditure on defence
and other social sectors where there are no tangible
results. This should ensure that the borrowings.would be
used only to finance investment expenditures which yield
a future income flow to the Exchequer. But, it seems,
our debt servicing is more than our revenue eamings.
For revenue expenditures also, we resort to borrowings.

MR. DEPUTY SPEAKER: Please ask your question.

SHRI KHARABELA SWAIN: So my question ig this.
Do the Government have any plan to progressively reduce
the borrowings used for consumption expenditure?

SHRI YASHWANT SINHA: Sir, the points which the
hon. Member has raised are absolutely unexceptionable.
It is very correct to say that there should be a revenue
surplus in public account and that that revenue surplus
should go to finance development or capital expenditure.
But this balance has been skewed in this country for
over two decades now. Unfortunately, we have entered a
phase where there is a huge revenue deficit. It is true
that a part of it is being met by borrowings.

As far as the second part of his question is
concerned regarding the steps that we should take to
correct the situation, he is quite right in believing ‘that
this is a question that | cannot answer just now, this is
a question for which | will have to wait until tomorrow.

MR. DEPUTY SPEAKER: In view of this answer, do
you want to ask your second supplemertary?
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SHRI KHARABELA SWAIN: Yes. This is a different
question. As per the expectations of the Govemment,
the disinvestments of PSUs will fetch the Govemment
around Rs. 7,000 crore this year. Do the Govemment
intend to utilise this fund only to bridge the fiscal deficit
or for re-investments in certain other sectors?

SHRI YASHWANT SINHA: Sir, all the revenues and
disinvestments from the public sector flows into the
Consolidated Fund of India. Once it comes into the
Consolidated Fund, it is one basket. As we do not have
different colours for different sources of receipts, it is
very difficult for us to say which money is going where.
But obviously, a large part of the Government's
expenditure is also development expenditure. The money
that we receive from PSUs' disinvestments also goes to
development expenditure.

SHRI K.S. RAO: Sir, whenever the Govemment finds
that the gap in the fiscal deficit is increasing because of
the shortfall in the collections of direct taxes or indirect
taxes, the first people that are coming to their minds to
be taxed are the poor people by way of increasing the
prices of the essential commodities or cutting down the
subsidies.

In this context, | wish to know from the hon. Minister,
what is the amount outstanding, both in indirect taxes
and direct taxes, from the rich and the well to do in
comparison with the savings that the Government expects
by increasing the price of essential commodities or by
reducing the subsidies.

SHRI YASHWANT SINHA: First of all, it will be
entirely wrong to say that the reduction in subsidy is a
tax on the poor. It is not. Why the issue prices in the
PDS had to be increased is a matter which my colleague,
the hon. Minister for Food had already explained in detad
in this House.

As far as the outstanding, arrears of taxes are
concemed, on the indirect taxes side, the outstanding
arrears. are Rs. 12,000 crore and on the direct taxes
side, the outstanding areas are Rs. 43,000 crore. Both of
them together make a total of about Rs. 55,000 crore. It
appears to be a very large sum of money which has
continued over a period of time. But | would like to say
that most of it is locked in litigations. Government is
actively pursuing a policy of realising these taxes. But in
many cases for large amounts, | have said, we are at
the mercy of the courts.

SHR! K.S. RAO: Please tell me the figures whether
you consider the increase in price of essential
commodities as & tax or not?
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SHRI YASHWANT SINHA: The total savings that will
accrue to the Government as a result of the reduction in
subsidy and increase in the issue prices will be less than
Rs. 3,000 crore. It could be Rs. 2,800 crore.

[Translation]

MAJOR GENERAL BHUVAN CHANDRA KHANDURI,
AVSM: Mr. Deputy Speaker, Sir, the question which | am
asking will not be needed to reserve for tomorrow. This
year there is a shortfall of around 50 crore rupees in the
collection. Considering the overage collection of last ten
months, the average stands at 10 crore rupees per month.
In the coming two months of February and March, 20
crore rupees should be collected. My question is in two
parts. First part is that how much collection does the
hon. Minister expect in the coming two months. Second
part is whether the hon. Minister is aware that during the
months of February and March huge collection is created
artificially especially in excise and customs. Tax payers
are pressurised and they are told that the Govt. have to
achieve their target and as such they should pay as
much as they can. It does not prove beneficial in the
end as there is less collection for the next quarter in the
same proportions. Is the hon. Minister aware that some
people are in the grip of this vicious circle and whether

- you think this kind of system should be abolished and
feel the need of making some sort of arrangement so
that the people who pay accurate amount of tax, custom
and excise for whole year, should not face any problem?

SHRI YASHWANT SINHA: Mr. Deputy Speaker, Sir,
if we look at the data of every year, we will find that it
is a natural trend to get more collection at the end of
the year. We have data for the month of January which
shows an increase be it excise or custom. It happens at
times that many people wait till the end of the year and
then pay the arrears. Therefore, the collection at the end
of the year will be more than the average collection of
last 9-10 months. | am stating a general fact.

It is a general fact and today | would not like to say
anything on the basis of anticipation that how much we
would be able to collect in the following two months but
we have with us the data upto December.

The Second point that the hon. Member has raised
is that much pressure is put at the end of the year and
we try to collect more tax, | would like to say that it
happens when a change of Government is about to take
place as happened last year when the then Finance
Minister know that he would not be the Finance Minister
again much pressure was put on the tax payers. | do
not have such doubts in my mind so | have directed the
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Department that there is no need to put pressure in such
a manner. | agree with the hon. Member that if we collect
more this year then we will have to tax hardships next
year.

[English]

SHRIMATI GEETA MUKHERJEE: Sir, the hon.
Finance Minister admitted that there is a huge shortfall in
the collection of direct taxes. In reply to many of our
questions in this House about income tax, we have found
that very big politicians are involved; we have found that
very big actors and actresses are involved and we have
found that very big houses are involved. | am sure that
all are not under litigation. | would like to know the present
position with regard to those. | would also like to know
what steps the Govemment has taken really to get this
money from these sources.

SHRI YASHWANT SINHA: Mr. Deputy Speaker, Sir,
| would first like to correct the impression of the non.
Member that there is a huge shortfall on the direct taxes
side. ...(Interruptions)

SHRIMATI GEETA MUKHERJEE: There is an
impression. You have answered so to our questions.
...(Interruptions)

SHRI YASHWANT SINHA: No. Ma&am, it is not.
...(Interruptions)

SHRIMATI GEETA MUKHERJEE: | will give names
it you want to. ...(Interruptions)

SHRI YASHWANT SINHA: Sir, | have given the
figures. | have the figures here. Up to the month of
January 1999, within this current year direct tax collection
is 17 per cent. Therefore, we are absolutely confident
that as far as direct taxes are concerned, we shall not
fall short of the target which is projected in the Budget
Estimate. The shortfall will be on the indirect taxes side,
on Excise and more particularty on Customs side for
various reasons. But as far as collection of direct taxes
is concerned, | would like to assure the hon. Member,
through you, Sir, that the Department is pro-actively
foliowing up all cases, whether they are film stars or
they are big people. We do not look at the status of the
assessee. For us, all the assessees are equal and we
approach all of them in the same spirit.

SHRI G.M. BANATWALLA: Mr. Deputy Speaker, Sir,
my question is a question that relates to the system
irrespective of the Government, the colour of the
Government that may be there. It is a question of the
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system. Now, in the case of indirect taxes, often the
Budget Estimates and the Revised Estimates are not
realistic, are not related to ground realities. For example,
this year the Budget Estimates were decided without
taking into consideration the industrial and the business
recession particularly in the case of indirect taxes.

In view of these, what measures will the Government
think of in order to make this revenue collection figures,

specially in the case of indirect taxes, more realistic with.

greater and a wider consultation with those on the spot
asked to collect?

SHRI YASHWANT SINHA: Sir, | would like to assure
the hon. Member that the systems in place are sufficient
to enable the Government to make projections which are
as close to reality as possible. But at the time of
preparation of the budget certain assumptions are made.
There have been various years in the past where the
realisation has been more than what had been estimated
in the Budget Estimates. There have been years where
it has fallen short. It is not the fault of the system as
much as the way things develop in the economy often
beyond the control of those who are incharge of the
management of the economy. Even this year, as the
hon. Member himself has pointed out, on direct taxes, as
| said earlier, we are on target.

Obviously, the system which enabled me to project
this growth was a system which was functioning properly.
Our assumptions came true on indirect taxes and some
of the assumptions have not come true. | had pointed
out that there has been a decline on Customs duties.
That has happened because there are intemational factors
over which | have no control, Government of India has
no control and those international factors have contributed
to a tremendous reduction, for instance, in commodity
prices all over the world. It is the reduction in the
commodity prices which have led to a decline in Custom
receipts. There is an industrial slow down which has
resulted in lesser realisation of Excise Duty, though Excise
Duty is much better than the previous year. So,
sometimes, your assumptions come true, sometimes they
do not. It is not the fault of the system, it is the fault of
the circumstances which develop over a period of 12
months.

DR. T. SUBBARAMI REDDY: He has himself agreed
that Rs. 1.53 crore is the estimated revenue which, |
must say, is very optimistic. Till today we have got only
Rs. 1,05,000 crore and it is impossible to collect Rs.
45,000 crore. There is going to be a heavy shortage.
So, is he going to have the same optimistic budget
tomorrow also and give a very beautiful picture to the
country? Again, he will say that for some reasons
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something went wrong. He has himself agreed several
times previously when we got good results. But this time
he is telling various reasons. | agree with him. But what
is he going to do about it tomorrow?

Secondly, he has never touched about fiscal deficit,
even no Member touched about it. He never answered
this question. Where do we stand now? How much is
the gap, as on today, as per your anticipation?

SHRI YASHWANT SINHA: Sir, | have already pointed
out that there will be shortfall on the indirect taxes side.
What will be the quantum of the shortfall is something
which | will put before the House when i come with the
revised figures tomorrow. At this point of time it is not
possible for me to disclose those figures. ...(Interruptions).

DR. T. SUBBARAMI REDDY: Is he taking the same
experience into consideration? Is he going to be more
optimistic, little optimistic or optimistic to the same extent?

SHRI YASHWANT SINHA: That will be for the hon.
Member to judge when | put the figures before the House
tomorrow. Then, he will judge whether | have been unduly
optimistic or not.

[Translation]
Lifting Ban on Export of Potato and Onion

*64. 'SHRI RAGHUVANSH PRASAD SINGH:
SHRI ASHOK NAMDEORAO MOHOL:

Will the Minister of COMMERCE be pleased to state:

(a) whether the Government have recently decided
to lift the ban on export of potatoes and onions;

(b) if so, the details thereof alongwith the countries
to which these potatoes and onions are likely to be
exported during the current financial year and 1999-2000;

(c) if not, by when this ban is likely to be lifted;

(d) the estimated loss of foreign exchange suffered
due to the ban on export of these items; and

(e) the steps taken by the Government to boost the
export of potato and onion to save the cultivators?

[English]

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) to (e) A Statement is laid
on the Table of the House.
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Statement

Government has lifted the ban on export of potatoes
with effect from 22.1.1999. Partial ban on export of onions
was also lifted on 1.2.99 by allowing export of 3000 MTs
onions of all varieties to Sri Lanka through NAFED on a
Government to Government basis. Also the carry over
stock of Bangalore rose onions and a small quantity of
Krishnapuram onions have been allowed to be exported
through NAFED. On 12.2.99 Government of India further
permitted exports of onions by an Agency designated by
the Government of Maharashtra for a quantity of 25000
MTs per month for three months (till May 1999) subject
to certain conditions.

Potatoes are being exported mainly to neighbouring
countries such as Malaysia, Maldives, Mauritius, Nepal,
S. Arabia, Singapore, Srilanka and UAE. Onions are being
exported mainly to Bahrain, Bangladesh, Kuwait, Malaysia,
Mauritius, S. Arabia, Sri Lanka and UAE.

The temporary ban on export of potatoes and onions
were imposed to meet the scarcity condition in the
domestic market and whenr viewed in this context, it may
not be regarded as 'loss of foreign exchange' as such.
Further it is not possible to quantify the ‘loss of foreign
exchange' due to the ban as the exports depend upon
international supply and demand position, international and
domestic prices, consumer preferences, varieties traded
and variations in quality.

Some of the steps taken to promote export of various
products including onions and potatoes are; identification
of new markets, collection and dissemination of market
intelligence, provision of referral and sourcing services to
foreign buyers, participation in international trade fairs,
organization of buyer-seller meets and assistance to
exporters in establishing and promoting their products.

[Translation]
(Interruptions)

SHRI RAGHUVANSH PRASAD SINGH: Mr. Deputy
Speaker, Sir, last year the prices of potatoes and onions
were so high that the farmers had to bear huge losses.
They had to let their potatoes spoil. The farmers were
discourage and as a result the form area of these crops
were reduced. During last several days the prices of
potatoes and onions were so high that the general
consumer got exploited and he had to bear huge loss.
This year the yield of potatoes is anticipated to be 2
crores 40 lakh tonnes.
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We would like to know the names of the countries
to which you have made provision to export potatoes
and what provision has been made for onions? Besides,
what is the minimum support price of potato and onion
at which NAFED should buy it and export it?

SHRI RAMAKRISHNA HEGDE: Mr. Deputy Speaker,
Sir, the yield of potatoes is around 1 crore 20 to 40 lakh
tonnes but the export is a very less as its larger share
is consumed in the country. There is no restriction on its
export. Any body can export it to any country.

[English]

Sir, we produce about 45 to 50 lakh tonnes of onions.
The export has never been more than 10 percent of
that. Last time, because of the benefit of which the
Congress won the election in Delhi and because of the
destruction of crop due to unseasonal rains, there was a
sudden price rise.

WRITTEN ANSWERS TO QUESTIONS
[English]
Kar Vivad Samadhan

*65. SHRI SURESH KURUP:
SHR! S.S. OWAISI:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have launched Kar Vivad
Samadhan Scheme 1998 in the month of September;

(b) if so, the rationale behind launching this Scheme;
(c) the total proceeds realised under the scheme;
(d) the target fixed and achieved;

(e) whether the said scheme was extended by one
month;

(f) if so, the reasons for the same;

(g) whether the Government propose to give some
concessions to realise more tax;

(h) if so, the details thereof; -
(i) whether the Government propose to disburse the

amount collected through Kar Vivad Samadhan Scheme
among different States; and
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() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (j) The
Kar Vivad Samadhan Scheme, 1998, as announced as a
part of the 1998-99 Budget Proposal and incorporated in
Chapter-V of the Finance (No. 2) Act, 1998 was duly
launched and made operative from 1.9.1998. The basic
objectives behind the Scheme as explained in the Finance
Minister's Budget Speech were to bring down the pending
litigation/disputes between the Department and the
assessees both on the direct tax and indirect taxes side,
declogg the appellate and judicial system as well as to
speedily realise the arrears of taxes locked up in various
disputes.

The Scheme provided that the designated authority

would determine the sum payable for settiement of tax
arrear payable under the Scheme within 60 days of the
filing of a declaration as prescribed under the Scheme.
The declarant is required to make payment within 30
days thereafter. The exercise of determining the tax
payable in all applications filed upto the permissible limit
of 31.1.1999 is not yet complete. Hence, it is not possible
to indicate the total proceeds realisd under the Scheme.
The Scheme being voluntary in nature, it was not possible
to make any assessment about the likely realisation from
the cases covered by the Scheme and hence no target
was fixed in respect of the likely tax disputes to be settied
or the amount of tax arrears to be realised under the
Scheme. However, on the basis of information available,
the estimated revenue likely to be collected upto 31.3.1999
from the declarations filed under the scheme upto
31.1.1999 are Rs. 950 crores for Direct Taxes and Rs.
850 crores for Indirect Taxes.

Initially the Scheme envisaged 31.12.1998 to be the
last date for making declarations under the Scheme.
However, a large number of representations were received
by the Govornment to extend the scheme in view of
quite a few clarifications issued towards the end of the
scheme including the one communicating the acceptance
of Delhi High Court judgement to extend the scheme to
cover Departmental appeals. The Government, therefore,
promulgated an Ordinance on 31.12.1998 to extend the
scheme by one month i.e., upto 31.1.1999.
Simultaneously, to ensure that the tax arrears determined
as payable in respect of declarations filed during January,
1999, are realised by 31.3.1999, the Government
amended the Scheme to provide that the designated
authorities shall determine the sum payable within 30
days of the receipt of declarations filed on or after
1.1.1999.
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The Scheme having closed as on 31.1.1999, the
question of giving further concessions to realise more tax
under the Scheme does not arise.

Share of the States in the net proceeds of Kar Vivad
Samadhan Scheme will be disbursed in accordance with
the devolution formula recommended by the Tenth Finance
Commission and accepted by the Government.

[Translation]

Trade Deficit

!

*66. SHRI MOTILAL VORA:
SHRI U.V. KRISHNAMRAJU:

Will the Minister of COMMERCE be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “Sarkar Badhte Vypar
Ghate Ko Jhelne Ke liye Taiyar" appearing in the
'‘Rashtriya Sahara' dated January 5,1999;

(b) it so, whether the trade deficit is widening
continuously during 1998-99;

(c) if so, the details thereof alongwith the reasons
therefor; and !

(d) the steps being taken by the Government to curb
the increasing trend to trade deficit and to save the Indian
Economy?

THE MINISTER OF COMMERCE
RAMAKRISHNA HEGDE): (a) Yes, Sir.

(SHRI

(b) and (c) As per the DGCI&S provisional data, the
Trade Deficit for the period April-December, 1998-99 was
US$ 7296 million which is higher than the deficit at US$
4478.3 million during April-December, 1997-98. In rupee
terms the deficit was estimated at Rs. 30597 crores. The
reason for the increase in trade deficit is a deceleration
in growth of exports coupled with a high growth of imports
especially gold. The deceleration of exports is mainly due
to South East Asian crisis and world wide recession.

(d) Policy review is a continuous process and the
Government has taken a number of policy initiatives to
boost the economy. As far as export promotion is
concermned, the external trade sector of India has been
further liberalised with the changes introduced in the new
Exim Policy. The rate of interest on export credit has .
been reduced from 11% to 9%. The existing export
incentive schemes have been strengthened. Procedures
are constantly being simplified and sector specific issues
are being addressed to deal with specific sectoral
inadequacies so that a higher growth can be achieved in
these sectors. The threshold limit under the export
promotion capital goods scheme has been reduced to
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Rs. 1 crore for some sectors. In addition, necessary
impetus has been provided in the Exim Policy for the
development of the tourism sector. Through these efforts,
the Government is trying to boost exports so that the
trade deficit can be curtailed.

Decline in Profit of Public Units

*67. SHRI ARVIND KAMBLE:
SHRIMATI SHEELA GAUTAM:

Will the Minister of INDUSTRY be pleased to state:

(a) whether there has been substantial decrease in
the profits of many pubic sector units during the current
financial year,

(b) it so, the details thereof;

(c) the reasons for decline; and

(d) the steps being taken to remedy the situation?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) During 1937-98, out of 236 Public Sector
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Undertakings (PSUs), 134 eamed profits. While the overall
performance of Public Sector Undertakings has shown
improvement, significant number of undertakings continue
to incur losses.

(b) The details of PSUs which have shown
deterioration in profitability either through reduction of
profits or increase in losses substantially in 1997-98 is
given in the statement enclosed.

(c) The reasons attributable to decrease in profits
are enterprise specific. However, some of the common
reasons are excess manpower, increases in inputs cost,
old and obsolete plant and machinery, out-dated
technology, low capacity utilisation, lack of orders, lower
realisation due to decline in demand, lower prices in
intemational markets, etc.

(d) Performance improvement in CPSUs is a

.continuous process and enterprise specific. However,

some of the measures taken are technology upgradaton,
diversification and change in product mix, modemisation
of plants, inventory and cost control, forming of joint
ventures and rationalisation of manpower including
providing training for acquiring new skills.

Statement

List of Undertakings showing substantial decline in Profit/increase in losses in 1997-98 over 1996-97

(Rs. in crores)

S.No. Name of the Enterprises 1997-98 1996-97 Ditference
1 2 3 4 5

1. Steel Authority of India Ltd. 132.99 515.17 -382.18
2. Indian Petro-Chemicals Corpn. Ltd. 243.69 510.20 -266.51
3. Eastern Coalfields Ltd. -541.89 -341.15 -200.74
4 Fertilizer Corpn. of India Ltd. -724.93 -538.02 -186.91
5. Indian Iron & Steel Co. Ltd. -395.15 -213.03° -182.12
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1 2 3 4 5
6. Hindustan Paper Corpn. Ltd. 1.561 169.38 -167.87
7. Konkan Railway Corpn. Ltd. -153.60 -20.77 -132.83
8. Hindustan Fertilizer Corpn. Ltd. -647.83 -632.64 -115.19
9. Hindustan Steel Works Constn. Ltd. -224.65 -132.58 -92.07
10. Hindustan Photo Films
Manufacturing Corpn. Ltd. -176.29 -91.30 -84.99
1. Braithwaite & Co. Ltd. 2.76 82.28 -79.52
12, NTC (Maharashtra North) Ltd. -153.60 -77.55 -76.05
13. Central Coalfields Ltd. -85.67 -15.52 -70.15
14; Madras Fertilizers Ltd. -55.35 12.10 -67.45
15. NTC (South Maharashtra) Ltd. -128.35 -62.59 -65.76
“16.  Bharat Refractories Ltd. -20.75 4117 6192 -
17. Paradeep Phosphates Ltd. -106.53 -60.63 -44.90
18. Hindustan Copper Ltd. -169.72 -130.62 -39.10
19. State Trading Corpn. of India Ltd. 2.57 37.72 -35.15
20. Pyrites, Phosphates & Chemicals Ltd. -41.80 -8.28 -33.52
21. Mining & Allied Machinery Corporation Ltd. -146.46 -114.79 -31.67
22. NTC (Uttar Pradesh) Ltd. -100.13 -68.81 -31.32
23. Hindustan Cables Ltd. -173.94 -146.13 -27.81
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1 2 3 4 5
24, NTC (West Bengal, Assam, Bihar -90.52 -62.72 -27.80
& Orissa) Ltd.
25. Projects & Development India Ltd. 6.09 31.82 -25.73
26. Hotel Corpn. of India Ltd. 8.05 30.74 -22.69
27. Goa Shipyard Ltd. 14.40 35.59 -21.19
28. Housing & Urban Dev. Compn. Ltd. 40.54 61.54 -21.00
29. Cotton Corpn. of India Ltd. 28.18 49.13 -20.95
Total -3655.38 -1040.29 -2615.09

I.T. Arrears Against banks

*68. SHRI RAMESHWAR PATIDAR: Will the Minister
of FINANCE be pleased to state:

(a) the outstanding amount of income tax towards
each Nationalised Bank and the financial institutions in
the country, as on March 31,1998;

(b) the reasons for accumulation of this outstanding
amount; and

(c) the steps taken/proposed to be taken by the
Government, as on date, to recover the outstanding
amount of income-Tax?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) The
outstanding amount of income tax towards major
nationalised banks and financial institutions as on
31.3.1998 was as under.—

Name of the bank/
financial institution

Demand outstanding
as on 31.3.1998

(Rs. in lakhs)
1 2
1. Andhra Bank 729
2. Andhra Bank Financial Services Ltd. 11446
3. Bank of Baroda 123
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1 2
4. Vysya Bank Ltd. 5060
5. Bank of Karad Ltd. 420
6. Bank of Madura Ltd. 1789
7. 1.D.B.L. 4899
8. I.LF.C.I. Ltd. 7052
9. I.LF.C.Il. Ltd. (Interest tax) 355
10. Karnataka Bank Ltd. 258
11. Kerala State Industrial Dev. Corpn. Ltd. 147
12. Life Insurance Corpn. of India Ltd. 732
13. Punjab National Bank 8594
14, Punjab National Bank (Interest tax) 6183
15. South India Bank Ltd. (Interest tax) 100
16. State Bank of Indore 893
17. Tamil Nadu Industrial Development 330
Corporation Ltd.
18. The Maharashtra State Co-op. Bank 9782
19. Union Bank of India 6704
20. United Bank of India 17606
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(b) The main reasons for accumulation of this
outstanding amount towards these banks and financial
institutions are:—

(i) Demands are disputed in appeals and appeals
are pending before appeliate authorities and
courts;

(i) Demands are stayed by the courts and
appellate authorities;

(i) Time gap between payment of taxes by the
assessee and its receipt and giving credit in
income-tax assessment.

(c) The recovery of tax is a continuous process,
involving the use of various statutory provisions. These
include charging of interest, levy of penatfty, attachment
of bank accounts, attachment and sale of movable and
immovable properties etc. Periodical review and monitoring
of cases involving high demands are made by higher
authorities on a continuous basis and necessary
instructions are issued from time to time for effecting the
recovery of taxes.

[English]
Trade Agreement with Sri Lanka

‘69. SHRI V.M. SUDHEERAN:
SHRI M. BAGA REDDY:

Will the Minister of COMMERCE be pleased to state:

(a) whether India and Sri Lanka have signed a free
trade pact recently;

(b) it so, the salient features of the pact;

(c) the extent to which this trade pact is likely to
solve the domestic needs of both the countries;

(d) the details of items put under the free trade
agreement;

(e) the other steps taken by the Govemnment to sign
such treaties with other SAARC countries;

(f) whether the Government have received any
representation from the Govemment of Kerala against
this agreement as it will adversely affect the coconut,
rubber growers in the State; and

(g) it so, the action taken by the Govermment
thereon?
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THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) to (g) To strengthen
economic ties amongst SAARC countries, an offer was
made by the Prime Minister to all the SAARC member
countries during the Colombo Summit that India would
be willing to enter into bilateral free trade agreements
with them to accelerate the pace of trade liberalisation in

the region. Only Sri Lanka has responded positively to
this offer so far.

A Free Trade Agreement was signed with Sri Lanka
in New Delhi on 28th December, 1998. The Agreement
provides for establishment ot a Free Trade Area for the
purpose of free movement of goods between their
countries through gradual elimination of tariffs on the
movement of goods. The FTA will accelerate the
development of national economies, promote mutually
beneficial bilateral trade and strengthen intra regional
economic cooperation which will lead towards expansion
of world trade.

The salient features of the Free Trade Agreement
are as follows:—

1. The Agreement envisages phasing out of tariff
on all products except for a limited number of
items in the Negative List, over a period of
time. While India would complete the process
of tariff elimination over a period of 3 years,
Sri Lanka would achieve this over 8 years.

2. The rules of Origin specify that domestic value
addition requirement should be 35%. If the
raw material/inputs are sourced from each
others country, the value addition is reduced
to 25% within the overall limit of 35%. The
criterion of “Substantial transformation” has
been provided in the Rules. The goods must
undergo transformation at 4 digit level of the
Harmonized System.

As per the Agreement, the lists on which the tariff
concessions will be given shall be finalised within 60
days of signing of the Agreement. The details of various
items on which tariff concessions are to be given are
being worked out. Representations received from various
sources including the representation from the State Gowt.
of Kerala in this regard are being given due consideration.

It may also be pointed out that the tariff concessions
will be given only on the Basic Customs Duty and the
import duties on Special Customs Duty, Additional customs
Duty in lieu of Central Excise and SAD shall continue
which will provide sufficient protection and a level playing
field to the domestic industry.
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Gold/Drugs Confiscated by the Customs

*70. SHR!I K.D. SULTANPURI: Will the Minister of
FINANCE be pleased to state:

(a) the quantity of gold and narcotic drugs confiscated
by the Customs and Excise Department in -tie country
during the last six months upto 31st January, 1999 and
the estimated value thereof;

(b) the number of persons arrested in this connection;
and

(c) the steps taken to stop such illegal smuggling of
gold and narcotic drugs?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) A
quantity of 207.238 kgs. of gold, with estimated value of
Rs. 8.62 crores has reportedly been seized by the officers
of Customs & Central Excise Department during the last
6 months, upto 31.1.1999. During the same period, a
quantity of 180.385 kgs. of gold, with estimated value of
Rs. 8.11 crores is reported to have been ordered for
confiscation by various adjudicating officers. A quantity of
13751.868 kgs. of Narcotic Drugs having an estimated
value of Rs. 24.29 crores was reportedly seized by various
officers of Customs & Central Excise Department, during
the said period.

210 persons were arrested in connection with
aforesaid seizures in the last 6 months.

(c) Al the field officers of Customs & Central Excise
Department including officers of Directorate of Revenue
Intelligence are on high alert to detect and prevent
smuggling of all contrabands including gold and narcotic

drugs.
Prices of Rubber

*71. SHRI N.K. PREMCHANDRAN: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government are aware that the price
of rubber has come down to an alamming low level as
compared to the international market rate;

(b) the procurement rate of Rubber by the STC at
present and the difference between the market price and
the floor price;
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(c) whether the Government propose to insist that
the STC should enhance the procurement rate of Rubber;

(d) if so, the details thereof;

(e) whether the Govemment propose to check the
diminishing price rate of Rubber; and

(f) if so, the detalis thereof?

THE MINISTER OF COMMERCE (SHR
RAMAKRISHNA HEGDE): (a) The prices of natural rubbe
in the last few months have been higher than intemationa:
prices. However, in January, 1089, for the first time in
saveral months the intemational prices were marginally
above the domestic price.

(b) STC is procuring rubber at the prevailing marketl
price not exceeding Rs. 34.05 per kg. No floor price is
fixed for Natural Rubber.

(c) No, Sir.
(d) Does not arise.

(e) and (f) Government is seized of the problems of
rubber growers and in order to reduce the surplus rubber
available in the market, STC, on the direction of the
Government of India, has been procuring rubber trom
domestic market on Government Account. For
discouraging import of rubber, the rubber procured by
STC is being sold to the Advance Licence Holders. The
Govt. have also decided to exclude temporarily natural
rubber from items eligible for import under Advance
Licences w.e.f. 20th February, 1999.

Investment by Banks in SLR

*72. SHRI JANG BAHADUR SINGH PATEL: Will the
Minister of FINANCE be pleased to state:

(a) whether the public and private sector banks are
investing more money in Statutory Liquidity Ratio (SLR)
in excess of RBI's prescribed norms than lending money
to potential borrowers/customers;

(b) if so, the names of public/private sector banks
which have invested more money in SLR during the last
three years, bank-wise; and

(c) the action taken by the Government to inquire
into the matter and to punish the banks which have
committed such irregularities and ensure availability of
loans to potential and genuine borrowers?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
The names of public sector and private sector banks
which have invested in Government securities beyond
the Statutory Liquidity Ratio (SLR) requirements during
the last three years are given in the statement enclosed.

(c) Investments by banks in Govemment securities
in excess of the SLR requirements is not an irregularity.
Banks are required to deploy their resources in an optimal
manner. Banks deploy their resources in Govemment
paper when the off-take of credit by the commercial sector
is subdued. Investments in Government Securities are to
be viewed as investment decisions of banks based on
their commercial judgement.

The Monetary and Credit Policy statements of the
Reserve Bank of India (RBI) emphasise the importance
of availability of adequate credit to stimulate the growth
in the economy. The policy seeks to ensure that the
commercial sector does not suffer due to paucity of funds
from the banking system. The recent monetary policy
initiatives have also been geared at improving the
efficiency of the credit delivery mechanism.

Statement

The names of banks which have invested in the
Government Securities over and above
the SLR requirements
Public Sector Banks

1. State Bank of India
2. State Bank of Bikaner & Jaipur
3. State Bank of Hyderabad

4. State Bank of Mysore

5. State Bank of Patiala
6. State Bank of Saurashtra
7. State Bank of Travancore
8. State Bank of Indore

9. Allahabad Bank

10. Andhra Bank

11.  Bank of Baroda

12. Bank of India

13. Bank of Maharashtra

14. Canara Bank

15.  Central Bank of India

16.  Corporation Bank

17.  Dena Bank

18.  Indian Bank

19.  Indlan Overseas Bank

20. Oriental Bank of Commerce
21.  Punjab & Sind Bank

22.  Punjab National Bank

23.  Syndicate Bank

24. UCO Bank

25.  Union Bank of India

26.  United Bank of India

27. Vijaya Bank

Indian Private Sector Banks

1. Bank of Madura Ltd.

2. Bank of Punjab Ltd.

3. Bank of Rajasthan Ltd.

4. Bareilly Corporation Bank Ltd.
5. Benaras State Bank Ltd.
6. Bharat Overseas Bank Ltd.
7. Catholic Syran Bank Ltd.
8. Centurian Bank Ltd.

9. City Union Bank Ltd.
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10.  Development Credit Bank 30. South Indian Bank Ltd.
11.  Dhanalakshmi Bank Ltd. 31.  Tamilnad Mercantile Bank Ltd.
12.  Federal Bank Ltd. 32. Times Bank Ltd.
13. Ganesh Bank of Kurundwad 33.  United Westem Bank Ltd.
14. Global Trust Bank Ltd. 34. UTI Bank Ltd.
15. HDFC Bank Ltd. 35. Vysya Bank Ltd.
16. ICICI Banking Corpofation Ltd. E‘p'mﬂoﬂ of Gold and Sliver
17. 1DBI Bank Ltd. *73. SHRI AJIT JOGI: Will the Minister of STEEL
18.  Indusind Bank AND MINES be pleased to state:
19. Jammu & Kashmir Bank Ltd. (a) the amount spent on various projects for
exploration of gold and silver during each of the last
20. Kamnataka Bank Ltd. three years;
21.  Karur Vysya Bank Ltd. (b) the number of such projects started by foreign
companies and the present status of these projects;
22. Lakshmi Vilas Bank Ltd.
) (c) the total amount in foreign exchange spent on
23. Lord Krishna Bank Ltd. such pfo"m duﬁng the said per‘od' and
24.  Nainital Bank Ltd. (d) the steps taken to assign such exploration work
25. Nedungadi Bank Ltd. o Indian companies?
. . THE MINISTER OF STEEL AND MINES (SHRI
26. Punjab Cooperative Bank Ltd.
6. Puniab Coope NAVEEN PATNAIK): () to (d) The expenditure incurred
27.  Ratnakar Bank Ltd. by the Geological Survey of India (GSI), the Mineral
Exploration Corporation Limited (MECL) and the Hindustan
28.  Sangli Bank Ltd. Zinc Limited (HZL) for exploration of gold and associated
base metals during each of the last three years is given
29. SBI Comml. & Intl. Bank Ltd. below:—
1995-96 1996-97 1997-98 Total
GSi 5,98,60,382 6,97,71,113 8,07,68,892 21,04,00,387
MECL - 16,67,753 2,61,68,611 2,78,36,364
HZL 89,95,000 67,23,000 60,44,000 2,17,62,00
Total: 6,88,55,382 7,81,61,866 11,29,81,503 25,99,88,751
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Apart from the above, the GSI carried out
investigation by regional geo-chemical inventory in
Karnataka for gold in collaboration with BRGM, France, a
State-owned organisation. The expenditure incurred
was Rs. 44,32,666 in 1995-96, Rs. 13,60,453 in 1996-97
and Rs. 14,38,069 in 1997-98, making a total of
Rs. 72,31,188.

Under Section 5(1) of the Mines and Minerals
(Regulation and Development) Act, 1957 only an Indian
national or a company as defined in Sub-section (1) of
Section 3 of the Companies Act, 1956 can be granted a
prospecting license for exploration of minerals including
gold and silver. As such, under the existing scheme of
mining legislation a foreign company is not allowed to
undertake prospecting operations.

[Translation]
Award to Informers

*74. SHRI RAM TAHAL CHOUDHARY: Will the
Minister of FINANCE be pleased to state:

(a) whether several cases are lying pending with the
Income-Tax Department for the last many years for finally
awarding the informers, on the basis of whose information
raids were conducted and additional taxes were recovered;

(b) the number of those pending group cases in which
the award amount has not been paid finally to the
informers even after five years of conducting raids;

(c) the rules in regard to the time limit pertaining to
the payment of the said award amount to the informers;
and

(d) the action proposed to be taken by the
Government for the speedy payment of award money to
the informers?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Yes, Sir.

(b) The number of such pending group cases in which
the award amount has not been paid finally to the
informers even after five years of conducting raids, is
988.

(c) No time limit has been prescribed in the guidelines
for grant of reward to informants. The existing guidelines
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for grant of reward to informants provide for payment of
final reward only after all the assessments have become
final and no appeal is pending or filed and the time for
filing of appeal has expired. Moreover, the final reward
can only be granted after the extra taxes levied are
actually realised.

(d) Speedier payment of reward to informants is
ensured by regularly reviewing such cases and facilitating
prompt payment after the conditions prescribed by the
existing guidelines are satisfied.

[English]
Euro Currency

*75. DR. SUGUNA KUMARI CHELLAMELA:
SHRI PRASAD BABURAO TANPURE:

Will the Minister of FINANCE be pleased to state:

(a) whether eleven European countries have adopted
a common currency named "Euro” recently;

(b) if so, the details thereof and the countries which
have adopted this currency;

(c) the impact of introduction of new European
Currency on Indian companies;

(d) whether India has taken all steps to deal in Euros;
(e) if so, the details of the steps taken in this regard;

(f) the benefit this currency is likely to give as
compared to trading in dollar;

(g) whether any difficulty has been experienced by
India in trading with these eleven countries;

(h) if so, the details thereof; and

(i) the present stage of agreements already signed
with these countries in earlier currencies?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) Eleven European countries, namely,
Germany, France, ltaly, Spain, The Netherlands, Belgium,
Portugal, Ireland, Finland, Luxembourg and Austria, have
adopted a common currency 'Euro’ with effect from
January 1,1999. Euro is for use by Central Banks,
Commercial Banks and some large market players to
begin with. It is too early to assess its full impact.

. However, some of the likely implications of the introduction
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of single currency are: reduction in transaction cost,
elimination of exchange rate risks and wider market. At
the same time, companies are likely to face more
competition.

(d) to (h) RBI has permitted banks to extend FCNR
deposit facilities in Euro and/or DM till 31 December 2001.
Thereafter banks can offer only deposits denominated in
Euro. RBI has advised banks to adopt EURIBOR and
EURO LIBOR bench marks for pricing their foreign
exchange transactions. Banks have been asked to set
up Core Groups within each one of them to deal with
issues relating to Euro.

(i) Agreements already signed with the eleven
countries in earlier currencies would not face any problems
with the introduction of euro if these expire before
December 31, 2001, as the settlements can be made
either in earlier currencies or euro during this period. On
continuity of contracts beyond January 1, 2002 specific
legislation has been established in the European Union
(EU) and there would be no difficulty in Indian law
regarding continuity of contracts per se.

Financial Crisis Faced by South-Eastern Countries

*76. SHRI BHAGWAN SHANKAR RAWAT:
SHRI RAMKRISHNA BABA PATIL:

Will the Minister of FINANCE be pleased to state:

(a) whether any study has been conducted by the
Government to ascertain the impact on the economy of
the country of the financial crisis faced by South-Eastemn
countries;

(b) if so, the results thereof;
(c) it not, the reasons therefor;

(d) whether the Government have taken any steps
to save the country from the repercussion of the financial
crisis of the South Eastern countries; and

(e) if so, the details therenf?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (e) Fhe repercussions of the financial crisis
in the Southeast Asian countries are being assessed
continuously and suitable measures are taken, as and
when necessary, to minimise its -impact on the Indian
economy. The steps taken, from time to time, inter alia
include: (i) monetary measures aimed at countering
speculative pressures on the exchange rate of the rupee
and maintaining orderly foreign exchange market
conditions; (ii) financial sector reforms aimed at
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strengthening prudential norms and supervision and
enhancing transparency and competition; (ili) pragmatism
in managing capital account to impart reasonable stability;
(iv) cautious approach to capital account convertibility;
and (v) a policy for management of external sector, which
is consclously directed to keep the extemal debt and
debt service burden within prudent levels.

Loan/Assistance through NABARD to States

*77. SHRI CHAMAN LAL GUPTA:
SHRI A.C. JOS:

Will the Minister of FINANCE be pleased to state:

(a) the details of loan/assistance provided by
NABARD to various States during each of the last three
years, State-wise, particularly to Jammu and Kashmir,
Orissa, Bihar and Uttar Pradesh;

(b) the State-wise details of the projects/works
undertaken through this loan during the above period;
and

(c) the policies being formulated by NABARD to boost
their investment in the coming financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
National Bank for Agriculture and Rural Development
(NABARD) provides loans to State Governments under
Rural Infrastructure Development Fund (RIDF) to compiete
on-going projects or for taking up new projects under
rural infrastructure including major, mediun., minos
irrigation, soil conservation and watershed management,
etc. Details of the loans provided to States, including
projects undertaken and financial progress made unde!
RIDF |, Il and Il during 1995-96, 1996-97 and 1997-9¢
respectively are given in Statement-l, Il and il

NABARD also provides loans to State Governments
for share capital contribution to cooperative credi
institutions. Details of the loans provided by NABARC
during the preceding three years are given in Statemeni
v.

(c) Measures taken by NABARD to improve flow of
funds to State Govemments include-

(i) Reduction in interest rate on RIDF loans to

the State Govemments from 13% per annum

in RIDF-| to 12% per annum for RIDF-1I & lIi;

(i) Loans with an initial grace period of two years;
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(iii) Constitution of Steering Committees by State (iv) Expansion of scope of RIDF to cover
Govts. to monitor the progress of projects and construction of fish jetties, rural market yards,
to co-ordinate expeditious implementation; godowns and cold storages.
Statoment-1

Statewise Details of RIDF-| as on 15.01.1999

(Rs. in Crore)

Sl State No of RIDE Target Disbursement
No. Projects Loan (31.03.99)
1 2 3 4 5 6
1. Andhra Pradesh 68 227.08 227.08 196.78

(Cost Escalation) 21.88
2. Bihar 783 26.18 26.18
3. Goa 1 6.85 5.85 6.85
4. Gujarat 44 141.48 141.48 132.76
5. Haryana 3 18.28 18.28 13.74
6. Himachal Pradesh 77 14.23 14.23 14.16
7. Jammu & Kashmir 12 6.22 6.22 6.04
8. Karnataka 90 143.45 143.45 121.91
9. Kerala 136 99.72 99.72 73.22
10. Madhya Pradesh 163 199.63 199.63 152.09
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1 2 3 ‘ 4 5 6
11. Maharashtra 105 173.74 173.74 151.34
12. Manipur 63 1.75 1.7 0.96
13. Meghalaya 19 3.39 3.39 2.95
14, Mizoram 21 2.38 2.38 237
15. Nagaland 18 1.38 1.38 1.38
16. Orissa 2556 160.34 160.34 136.84
(Cost Escalation) 7.66
17. Punjab 5 60.50 60.50 60.50
18. Rajasthan 38 110.29 110.29 98.54
(Cost Escalation) 4.72
19. Tripura 36 1.82 1.82 0.32
‘e
20. Uttar Pradesh 34 292.35 292.35 261.34
21. West Bengal 23 103.79 103.79 78.70
Total 4295 1794.85 1794.85 1512.78
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Statement-H

Statewise Details of RIDF-II as on 15.01.1999

(Rs. in Crore)

Sl State No. of RIDF Target Disbursement
No. Projects Loan (31.03.99)
1 2 3 4 5 6
1. Andhra Pradesh 414 334.00 334.00 147.59

(AP—Cyclone) 177 130.47 139.47
2. Assam 44 63.29 '63.29 6.20
3. Guijarat 144 129.63 129.63 6.20
4. Haryana 6 61.06 61.06 38.20
5. Himachal Pradesh 66 49.50 49.50 26.98
6. Jammu & Kashmir 1 8.06 8.06 0.57
7. Kamataka 249 173.00 173.00 77.48
8. Kerala 180 '87.60 8780 39.97
9. Madhya Pradesh 70 207.60 179.23 -80.73
10. Maharashtra 108 231.688 231.66 156.13
1. Orissa 46 126.14 125.14 70.20

12. Punjab 5 - 82.60 -82.50 52.03
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1 2 3 4 5 (]
13. Rujasthan 248 148.90 148.90 96.80
14, Tamil Nadu 1589 271.38 271.38 148.13
15. Uttar Pradesh 1613 491.65 491.65 190.18
16.  West Bengesl 3450 160.51 160.51 33.18

Total 8241 2614.48 2666.11 1223.81

Statement-ii
Statewise Details of RIDF-lll as on 15.01.1968
(Rs. in Crore)

Sl State No. of RIDF Target Disbursement
No. Projects Loan (31.03.99)
1 2 3 4 5 -]
1. Andhra Pradesh 304 276.11 232.77 42.80
2. Assam 1 16.07 14.01 1.61
3. Bihar 424 62.31 62.31
4. Gujarat 1228 160.60 111.84 51.50
5. Haryana 49 74.98 74.98 2353
6. Himachal Pradesh 29 50.11 32.84 22.52
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to Questions

56

1 2 3 4 5 6
7. Jammu & Kashmir 164 35.95 26.86 7.18
8. Karnataka 496 172.38 166.26 12.42
9. Kerala 313 93.33 79.80 6.60
10. Madhya Pradesh 281 248.70 199.33 51.02
1. Maharashtra 722 254.31 238.43 38.46
12 Meghalaya 21 8.25 8.25 9.82
13. Orissa 53 162.91 123.55 36.16
14, Punjab 53 88.85 88.85 46.41
15. Rajasthan 264 162.88 124.97 39.51
16. Tamil Nadu 615 202.02 161.08 14.09
17. Uttar Pradesh 9279 432.98 328.44 56.84
18. West Bengal 151 177.84 94.67 17.79
Total 14455 2679.58 21 59.4'4 : 469.27
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Statement-IV

Long Term Loans Sanctioned to State Governments Under Section 27 of NABARD Act, 1981
Out of NRC (LTO) for the Years 1995-96 to 1997-98

(Rs. in Crore)

Name of the 1995-96 1996-97 1997-98
State Limit Drawals Limit Drawals Limit Drawals
Government
2 3 4 5 6 7 8
Andhra Pradesh - — - —_ 16.24 —
Assam — — -_— — —_ —_
Bihar — —_ 1.70 —_ —_ —_
Guijarat 1.40 0.00 0.64 — 11.19 8.78
Haryana 14.92 14.92 12.80 1217 6.82 0.00
Himachal Pradesh 0.50 0.56 0.75 0.75 1.60 1.60
Jammu & Kashmir _ = 0.65 0.65 0.50 —_
Karnataka 3.38 1.38 5.12 3.38 4.65 9.48
Kerala 6.29 6.29 9.19 9.19 18.26 18.26
10. Madhya Pradesh 13.47 13.47 16.16 16.16 26.17 26.17
11. Maharashtra - - - i - -
12. Meghalaya —_ —_— —_— —_ 0.35 —_
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1 2 3 4 5 6 7 8
13. Mizoram — - — — 0.30 -
14. Nagaland 0.00 0.00 0.50 - —_ 0.50
15, Orissa 6.41 6.41 6.47 6.47 10.17 10.17
16. Punjab 1.88 1.88 3.62 0.00 3.07 —
17. Rajasthan 9.76 9.76 11.81 11.81 10.24 10.24
18. Tamil Nadu 21.86 21.86 14.84 — 11.15 25.99
19. Tripura 0.00 0.24 0.08 — 0.00 0.08
20. Uttar Pradesh 16.78 27.22 14.14 14.14 21.15 21.15
21. West Bengal 3.49 379 21 2.1 8.09 7.38

Total 100.14 107.78 100.58 76.83 149.95 139.80

Global Bid for Disinvestment of PSUs

*78. SHRI MOINUL HASSAN AHAMED: Will the
Minister of FINANCE be pleased to state:

(a) whether any global bid has been called by the
Government for disinvestment of its stakes in PSUs so
far; and

(b) if so, the number of PSUs for which such bids
have been called and the resuit thereof?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) During 1998-99, ten million shares
held by the Government in Videsh Sanchar Nigam Limited
were sold as GDRs and an amount of about Rs. 785
crores has been realised.

Supply of Coal to State Electricity Boards

*79. DR. RAVI MALLU:
DR. T. SUBBARAMI REDDY:

Will the Minister of COAL be pleased to state:

(a) whether Coal companies have decided not to
supply coal to the State Electricity Boards for non-payment
of dues;

(b) whether the Coal companies have demanded
minimum payment in supply of coal;

(c) whether this decision of the Coal companies has
greatly affected the State Electricity Boards;

(d) if so, whether the Ministry has written the State
Governments informing them of the decision,

(e) whether the Ministry of Coal is greatly concerned
about non-payment of dues by State Electricity Boards;

(f) whether the dues were reached to Rs. 1200 crores
between April-September, 1998; and

(g) if so, the extent to which the decision will affect
the working of the State Electricity Boards?
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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) No, Sir. Coal companies
have only decided to supply coal to consumers in the
power sector on the payment of moneys due for a given
consignment.

(b) Coal companies have decided to strictly implement
the Government's decision of 1997 requiring supplies to
be made on a "cash and carry" basis.

(c) No, Sir. The generation statement of the Central
Electricity Authority shows that the coal based thermal
power stations in the period April-98 to January-99 showed
a 3% growth in generation over the corresponding period
last year, similarly the average PLF has increased from
63.3% to 63.6%.

(d) Ministry of Coal has written to the State
Governments informing tham that coal would be supplied
only on the basis of due payments being made.

(e) Yes, Sir.

(f) As on 30th September, 1998 the dues to CIL and
SCCL from State Electricity Boards amount to Rs. 4878.25
crores (Provisional). Further the dues to Neyveli Lignite
Corporation for sale of power amount to Rs. 1055.17
crores (Provisional) as on 30.9.98.

(g) The working of any State Electricity Board would
necessarily have to take into account the payment for
coal supplies on a regular basis as indeed payment of
wages and other consumables. As payment for goods
and services is an integral part of any commercial
operation this decision should not affect the working of
State Electricity Boards.

PHALGUNA 7, 1920 (Saka)
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Welfare of Khadi Workers

“80. SHRI T. GOVINDAN: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of workers engaged in Khadi Industry
in the country, State-wise;

(b) the amount spent on the welfare schemes of
Khadi workers during each of the last three years and
funds allocated during 1998-99, State-wise;

(c) the number of workers benefited therefrom during
the above period;

(d) whether the Government propose to take steps
to enhance the amount for the welfare of Khadi workers;
and

(e) if not, the reason therefor?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT); (a) The statement showing the State-wise
number of workers engaged in the Khadi Industry in the
country is given in statement enclosed.

(b) to (e) The KVIC is not making any separate
budget allocation for any welfare scheme for Khadi
workers. However, in the Khadi cost char, there is an
inbuilt provision for establishment of artisans wetfare fund.
Certified Khadi institutions are required to create such
funds with subscription from the artisans @ 10% of gross
wages and matching contribution from the institutions
themselves.

Statement

State-wise Artisans and Workers Under Khadi

Sl. State & Union Territories (Nos. in Lakhs) 1997-98

e Spinners/ Workers Total
Weavers

1 2 3 4 5

l. States

1. Andhra Pradesh 0.34 0.02 0.36

2. Arunachal Pradesh
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1 2 3 4 5

3. Assam 0.16 y 0.16
4. Bihar 247 0.04 2.51
5. Goa — —_ —_—
6. Gujarat 0.51 0.02 0.53
7. Haryana 0.51 0.01 0.52
8. Himachal Pradesh 0.13 * 0.13
9. Jammu & Kashmir 0.26 * 0.26
10. Karmataka 0.45 * 0.45
11. Kerala 0.14 - 0.14
12. Madhya Pradesh 0.20 0.01 0.21
13. Maharashtra p.16 0.01 0.17
14. Manipur . . .

15. Meghalaya . * .

16. Mizoram * . .

17. Nagaland * * *

18. Orissa 0.03 " 0.03
19. Punjab 0.88 0.01 0.89
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1 2 3 4 5
20. Rajasthan 1.23 0.03 1.26
21, Sikkim . . .
22. Tamil Nadu 0.55 0.07 0.62
23. Tripura —_ _ —
24, Uttar Pradesh 5.04 0.13 5.17
25. West Bengal 0.54 0.02 0.56
Total-| 13.60 0.37 13.97
Il UNION TERRITORIES
1. Andaman & Nicobar — — -
2. Chandigarh — —_ —_
3. Dadra & Nagar Haveli — — —_
4. Daman & Diu — —_ —
5. Delhi 0.03 — 0.03
6. Lakshdweep 0.01 . 0.01
7. Pondicherry - - -
Total-Ii 0.04 * 0.04
Total (I+1) 13.64 0.37 14.01

* Less than 500
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Uruguay Round Agreement on Agriculture

598. DR. VASUDEO PATIL:
SHRI PRASAD BABURAO TANPURE:
SHRI S.S. OWAISI:

Will the Minister of COMMERCE be pleased to state:

(a) whether United Nations Food and Agriculture
Organisation has offered consultancy to the indian
Government on negotiations for the review of the Uruguay
Round Agreement on Agriculture;

(b) if so, the reaction of the Indian Government
thereto;

(c) the extent to which this consultancy is likely to
help India to put its case strongly before the World Trade
Organisation; and

(d) the salient teatures of the agreement so reached?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) and (b) A Round Table
was organised at New Delhi on 18-19 January, 1999
with participation of two officials of Food and Agricultural
Organisation (FAO) to discuss the strategies for
forthcoming negotiations of the Review of the Uruguay
Round Agreement on Agriculture.

(c) The participation of FAO officials in the Round
Table helped in generating awareness about the thinking
in other countries and the issues that are likely to arise
during the forthcoming review of the Agreement on
Agriculture.

(d) No formal Agreement is contemplated with FAO
in this regard.

Coffee Plantation

599. SHRI SURESH WARPUDKAR: Will the Minister
of COMMERCE be pleased to state:

(a) whether scientists of Central Coffee Research
Institute (CCRI) have developed a pheromone pest contro!
method;

(b) it so, details of the research; and

(c) the steps taken/proposed to propagate the use of
new technology in coffee plantation at the earliest?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) to (c) The Central Coffee
Research Institute in collaboration with Natural Resources
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Institute (NRI), United Kingdom have succeeded in
identifying and synthesising a Pheromone compound for
the lab and field evaluation and its possible use to control
the dreaded coffee pest viz. White Stem Borer
(Xylotrechus Quadripes).

A Senior Scientist of CCRI was deployed to NRI,
London to work in collaboration with that institute to
identify and synthesise the Pheromone compound, to
combat the White Stem Borer. Subsequently, Pheromone
compound present in the male beetles of White Stem
Borer was successfully identified. The scientists have also
identified a few models of field traps for carrying out the
efficacy of the Pheromone in the coffee plantations.

The scientists of the Board have already started
evaluating the success of Pheromone compound to trap
the female bettles of White Stern Borer in the field. The
initial tests have shown positive results. However, large
scale field evaluation of the Pheromone in different coffee
tracks are necessary before recommending usage of this
Pheromone in the field. Further, methodology for large
scale synthesis of Pheromone, standardisation of trap
designs, cost benefit ratio and and adaptability in different
regions are io be worked out.

[Translation]
Employment on Compassionate Grounds

600. SHRI RAMSHETH THAKUR: Will the Minister
of INDUSTRY be pleased to state the policy adopted by
the Government to provide employment to the people on
compassionate grounds in Public Sector Undertakings?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (SHRI SUKHBIR SINGH BADAL): Below
Board Level appointments come under the purview of
the Public Sector Undertakings (PSUs) and compassionate
appointments in PSUs are regulated by the rules of the
PSU concemed.

[English]
Coal Carried by Private Contractors

601. SHRI SUNIL KHAN: Will the Minister of COAL
be pleased to state: .

(a) whether the private contractors are allowed to
carry coal from the collieries of E.C.L. to the dumping
ground;

1
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(b) if so, the names of such contractors;

(c) whether the Government are aware that the said
contractors are raising coal from some coalmines of ECL
which have been left by the company without permission;

(d) if so, the details thereof;

(e) the losses incurred by the company as a result
thereof; and

(f) the action being taken against them?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) No, Sir.

(b) to (f) Do not arise in view of reply given to (a)
above.

Data on Industrial Production

602. SHRI A. VENKATESH NAIK: Will the Minister
of INDUSTRY be pleased to state:

(a) whether his Ministry has not produced quality
datas on industrial production;

(b) if so, the reasons therefor;

(c) whether there is any discrepancies in the datas
on industrial production compiled by Central Statistical
Organisation;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps being taken by the Government in this
direction?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) and (b) The Department of Industrial Policy
and Promotion is required to furnish information on
monthly production in respect of 213 item Groups to the
Central Statistical Organisation (CSO) as input for
compilation of the Index of Industrial production within a
time frame of four weeks. This is done as per the
methodology agreed between the CSO and the
Department.

(c) and (d) CSO has confirmed that in the compilation
of the Index of Industrial production there has been no
discrepancy in the data utilised by CSO.

PHALGUNA 7, 1920 (Saka)

to Questions 70

(e) There is a continuing effort for improvement in
the methodology for compilation of the Index of Industrial
production and also for increasing the coverage and
response of the industrial units for reporting the data.

Assistance to Assam by Financial Institutions

603. SHRI NRIPEN GOSWAMI: Will the Minister of
FINANCE be pleased to refer to the reply given to the
Unstarred Question No. 1539, dated June 5, 1998
regarding assistance by Public Sector Financial Institutions
to Assam and state:

(a) whether the information sought for has been
collected;

(b) if so, the details thereof; and

(c) if not, the time by which it is likely to be laid on
the Table of the House?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Yes, Sir.

(b) The information is given in the attached statement.
(c) Does not arise.
Statement
(a) As per information provided by IDBI/NABARD,
the details of financial assistance given by All India
Financial Institutions (AlFis)" and NABARD to Assam

during the last three years is as under:

(Rs. ‘in Crores)

DISBURSEMENT
Year AlFis NABARD Total
1995-96 121.40 44.46 165.86
1996-97 242.12 65.53 307.65
1997-98 88.09 81.33 169.42
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(b) The decision to locate an industrial enterprise
rests with the businessman/company. They take into
account various factors like infrastructure facilities available
before deciding to set up a project. The financial
institutions are there to help them financially. The All
India Financial Institutions (AlFis), as their usual strategy
of business promotion, make all possible efforts to
increase tinancial assistance to various States including
Assam. However, the flow of financial assistance depend
upon the flow of credit worthy applications received from
any State. As per the information furnished by the IDBI,
the financial assistance given to Assam appears
favourable with other similarly placed States.

(c) Most of the financial institutions including 1DBI
have their full fledged offices in Assam which have been
catering to the financial needs of entrepreneurs in the
State. SIDBI has been taking care of needs of small
scale industries. NEDFI has been set up exclusively for
the economic and industrial development of North Eastern
Region. State financial corporation have been providing
financial assistance to medium and small industrial units
in the State. NABARD has reported that the credit facilities
to agricultural sector has been liberalised.

* AIFIs include: IDBI, Industrial Financial Corporation of India
Ltd., Industrial Credit and Investment Corporation of India Ltd.
(ICICl). Small Industries Development Bank of India, Industrial
Investment Bank of india, SCICI Ltd. (since merged with ICICI),
Risk Capital & Technology Finance Corporation Ltd., Technology
Development & Information Company of India Ltd., Life Insurance
Corporation of India, Unit Trust of india and General insurance
Corporation of india.

Provident Fund

604. SHRIMATI BHAVANA KARDAM DAVE: Will the
Minister of FINANCE be pleased to state:

(a) whether deduction of Provident Fund vary from
employees strength in an establishment; and

(b) it so, the details thereof?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) No, Sir. Deduction of Provident Fund does
not vary with reference to the employees strength in an

establishment.

{b) Does not arise.
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[Translation]
Surplus Land of Bokaro

605. SHRI RAJO SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total area of land of Bokaro Steel Plant lying
surplus;

(b) whether the said land is being encroached;
(c) if so, the details thereof;, and

(d) whether the Government propose to retum this
land to the State Government and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) Land for
setting up the Bokaro Steel Plant (BSL) was acquired as
per the Project Report and its major portion has been
utilized for the Plant, township and other facilities; the
remaining land would be utilized in due course.

(b) and (c) At tims there is encroachment on the
land. In pursuance of the directive of the Hon'ble High
Court Patna, permanent encroachments on the BSL's land
have been removed with the help of the District
Administration and periodic dozering is also being carried
out. However, there are, at times, encroachments of
mobile & temporary nature, for which it is difficult to
maintain records.

(d) Does not arise in view of (a) above.
[English]
Steel Production

606. SHRI BASUDEB ACHARIA: Will the Minister of
STEEL AND MINES be pleased to state:

(a) the steel production in the country from Fifth Five
Year Plan to Eighth Five Year Plan, Plan-wise;

(b) the per capita availability of steel in each Plan;
and

(c) the demand supply gap in each Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) The
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production of finished carbon steel in India from Fifth Five Year Plan to Eighth Five Year Plan was as under—

(In Million Tonnes)

Sl Plan Production of Finished
No. Carbon Steel

1. 5th Plan (1974-79) 32.332

2. 6th Plan (1980-85) 43.694

3. 7th Plan (1985-90) 59.708

4. 8th Plan (1992-97) 92.340

(b) The details of per capita availability of steel in each terminal year of Plan was as under:

5th Plan 13 Kg.
6th Plan 13 Kg.
7th Plan 17 Kg.
8th Plan 25 Kg.

(c) The apparent consumption of steel over a given period of time is taken as the actual demand. The production
vis-a-vis demand/apparent consumption in respect of finished carbon steel in the last 4 Plans was as under:

(Quantity in Million tonnes)

Plan Production Demand/Apparent
Consumption

Sth Plan 32.332 34.789

6th Plan 43.694 45.305

7th Plan 59.708 62.334

8th Plan 92.340 92.409
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Evening Branches of SBi

607. SHRI ARJUN SETHI: Will the Minister of
FINANCE be pleased to state:

(a) the total number of evening branches of the State
Bank of India are now functioning in Orissa and the
names of the location thereof; and

(b) the target fixed by SBI for opening more such

FEBRUARY 26, 1998
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branches during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) State Bank
of India (SBI) has reported that at present, 20 evening
branches are functioning in the State of Orissa, their
locations are as follows:—

Names of the Branches Location District
1 2 3

1. Buxibazar Evening Branch Cuttack Cuttack
2. Malgodown Branch Cuttack Cuttack
3. Gandarpur Branch Cuttack Cuttack
4, Pithapur Evening Branch Cuttack Cuttack
5. Rajpath Evening Branch Bhubaneswar Khurda
6. Laxmisagar Evening Branch Bhubaneswar Khurda
7. IRC Village Evening Branch Bhubaneswar Khurda
8. Bhapur Bazar Evening Branch Berhampur Ganjam
9. Aska Road Branch Berhampur Ganjam
10. Rourkela Township Branch Rourkela Sundergarh
11. Sector 14, Rourkela Rourkela Sundergarh
12. Daily Mkt. Evening Br. Rourkela Sundergarh
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1 2 3

13. Balidhubi Branch Rourkela Sundergarh

14, Sambalpur Bazar Evening Br. Sambalpur Sambalpur

15. Dhenkanal Evening Br. Dhenkanal Dhenkanal

16. Motiganj Evening Br. Balasore Balasore

17. Jeypore Bazar Evening Br. Jeypore Koraput

18. Temple Road Evening Br. Pun Puri

19. Brajrajnagar MCL Evening Br. Brajrajnagar Jharsuguda

20. Bhawanipatna Evening Br. Bhawanipatna Kalahandi

(b) SBI has further reported that the Bank have no
plans to open more such branches during the current
year.

Import of Rubber

608. SHRI MULLAPALLY RAMACHANDARAN: Will
the Minister of COMMERCE be pleased to state:

(a) the present policy of the Government to import
rubber;

(b) whether the Government propose to make any
changes in its stand on the import of rubber; and

(c) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) to (c) As per current EXIM
Policy, import of Natural Rubber is in the Restricted List
and is allowed against Advance Licence/Special Import
Licence only. However, in view of the surplus situation
prevailing in the domlestic market, Government of India,

with effect from 20.2.1999, has withdrawn the facility of
Advance Licence for import of natural rubber.

With effect from 1.8.98 import of Natural Rubber trom
SAARC countries has been placed under OGL.

Revival of TTCI

609. SHRI BIR SINGH MAHATO: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government propose to revive the
TTCI (Tea Trading Corporation of India);

(b) it so, the details of the revival package; and
(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) to (c) Tea Trading
Corporation of India (TTCI), a wholly owned subsidiary of
STC, is facing an acute financial crunch being a loss
making company and has been unable to discharge its
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obligations. The total liability of the Company is estimated
around Rs. 36 crores as on 31.1.1997. The Corporation
is presently engaged with the following three options:—

(i) Out right sale of the shares of Corporation;

(i) Bifurcation of the existing Company in case
(i) is not found possible; and

(ili) STC to initiate liquidation proceedings in case
options (i) & (ii) above are not found
practicable.

Export of Raw Skins and Hides

610. SHRI AJAY KUMAR S. SARNAIK: Will the
Minister of COMMERCE be pleased to state:

(a) whether a delegation representing the All India
Skins and Hides Manufacturers Association met the
Hon'ble Minister and demanded free trade in raw skins
and hides;

(b) it so, the details of the demands raised by the
Leather Garment Manufacturers and Exporters Association;
and

(c) the reaction of the Union Government thereto?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGECE): (a) The All India Skin and Hide
Tanners and Merchants Association had represented to
the Hon'ble Minister to allow exports of semifinished
leather with an export levy.
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(b) The All India Leather Garments Manufacturers
Association has demanded that the existing policy in the
export of semi-processed hides and skins, El tanned and
Wet Blue hides and skins and crust leather may be
continued, in the interest of value added products industry.

(c) In view of the constraints in domestic production
of raw skins and hides, the demand for free trade in
export of semi-processed hides and skings has not beer
favoured.

Coal Mines in Jammu and Kashmir

611. SHRI BIKASH CHOWDHURY: Will the Minister
of COAL be pleased to state:

(a) the number and names of coal mines which are
under operation in Jammu and Kashmir presently;

(b) the total coal production achieved in these mines
in the year 1997-98;

(c) whether any exploration for the vergin coal reserve
has been carried out by the Geological Survey of India
or any other agency; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) and (b) The number, names
and addresses of three coal mines presently under
operation in Jammu and Kashmir and the total coal
production achieved in such mines in the year 1997-98
are given below:—

Si. Name of the coal mine with address Production in 1997-98
(in metric tonnes)
1. Metka Mine (Underground), P.O. Kalakot, 939
Dist. Rajouri
2. New Moghla Mine (Underground), 3348
PO Moghla, Dist. Rajouri
3. Tatapani Mine (Opencast), P.O. Kalakot, 902
Dist. Rajouri.

Total production in 1997-98

5189
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(c) and (d) During 1961-1968 Geological Survey of
India (GSI) had carried out exploration of coal reserves
in Jammu & Kashmir. However, on account of highly
disturbed coal seams in the State, it has not been
possible for the GSI to assess the coal reserves there
with any degree of accuracy. No other agency has so
far carried out any exploration of coal reserves in Jammu
& Kashmir.

Bilateral Trade with Croatia

612. SHRI MOHAN RAWALE: Will the Minister of
COMMERCE be pleased to state:

(a) whether a memorandum of understanding was
signed on November 16, 1998 at New Delhi between
Confederation of Indian Industry and Chamber of Economy
of Croatia to promote bilateral trade; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) Yes, Sir.

(b) The Memorandum of Understanding (MoU) signed
between the Confederation of Indian Industry (Cll) &
Croatian Chamber of Economy (HGK) states that Cll and
HGK, inter alia, would endeavour to undertake study to
determine the support for the benefit of their respective
members. Both sides agree to exchange professional
experience for the benefit of their members as also to
exchange information about product and industrial
processes, industrial training, source of financing, offers
and requests for joint ventures and licensing and
identification of possible partners. Both sides also agreed
to exchange information on economic and commercial
matters with regard to their respective countries. Cli and
HGK further agreed to support activities like seminars,
courses and conferences in both the countries and to
provide full cooperation to each other in the promotion of
Trade Fairs and Exhibitions in both the countries.

Hike in Duty for Import

613. SHRI RAMESH C. JIGAJINAGI: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government have imposed high duty
charges on import of agricultural products, particularly from
Pakistan, Afghanistan and other neighbouring countries;

(b) if so, whether the Government have made any
assessment regarding the loss of revenue as our Indian
agricultural products cost cheaper as compared to other
countries; and
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(c) it so, the details alongwith reasons regarding the
policy of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) In general,
agricultural products imported from Pakistan, Afghanistan
and other neighbouring countries attract the same rate of
import duty as is applicable to the impont of these products
from other countries. In a few cases, preferential rates
lower than the general effective rates have also been
prescribed for imports from SAARC countries.

(b) and (c) Does not arise.
Technical Education in Coal Sector

614. SHRI PUNNU LAL MOHALE: Will the Minister
of COAL be pleased to state:

(a) whether the adequate arrangements have been
made for the technical education keeping in view the
increasing number of coal mines;

(b) whether any proposal of assistance from Coal
India Limited for establishing any educational institute like
‘Indian School of Mines' in Bilaspur, Madhya Pradesh is
under consideration;

(c) it so, the details thereof;

(d) if not, the reasons therefor; and

(e) whether there is any plan to avoid the non-
obtainence of the locals of high level employment in lack

of any such educational institute?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise in view of reply given to (b) above.

(d) A number of Institutes exist in Madhya Pradesh
which offer higher technical education.

(e) As reported by Coal India Limited, any person
who has obtained requisite qualifications as prescribed
for the job becomes eligible for high level employment.
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[Translation]
Loan to Farmers in Gujarat by Banks

615. SHRI MAHESH KANODIA:
SHRI JAISINHJI CHAUHAN:

Will the Minister of FINANCE be pleased to state:

(a) the State-wise total amount of loan provided to
small and marginal farmers in the country, particularly in
Guijarat, by cooperative banks, commercial banks and
Regional Rural Banks during each of the last three years
and current year, till date;

(b) whether the banks have achieved their target for
providing loans to farmers;

(c) if not, the reasons therefor;

(d) whether any irregularities have been detected in
sanctioning the loan;

(e) if so, the remedial measures taken in this regard;

(f) the amount of loan recovered during the above
period, State-wise; and

(g) the steps being taken to streamiine the procedure
of granting bank loans to farmers of the State?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) The data
reporting system of Reserve Bank of India does not
generate information in the manner asked for. However,
information regarding loans to small farmers/marginal
farmers having and holding upto 5 acres by public sector
banks is given below:

(Amount in Rs. crore)

As on the last Friday All India  Gujarat

June 1994 2487.31 78.82

June 1995 3166.25 179.10

June 1996 (Latest available) 3953.40 250.15
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The details of the crop loans issued to small and
marginal farmers by District Central Co-operative Banks
(DCCBs) in the country (State-wise) as reported by the
National Bank for Agriculture and Rural Development
(NABARD) are given in the attached statement-l. Details
of the agricultural loans issued by Regional Rural Banks
(RRBs) upto 1996-97 to target groups which mainly
comprises of loans to small and marginal farmers and
weaker sections are given in the attached statement-ll.

(b) and (c) All scheduled commercial banks in the
country are required to lend 18 per cent of their net
bank credit (NBC) for agriculture under priority sector.
The position regarding agricultural lending by public sector
banks as on ending March 1996, 1997 and 1998 and
September 1998 is as under:

Amount Outstanding Percentage to

(Rs. Crores) NBC
March 1996 26351 14.29
March 1997 31012 16.35
March 1998 34304 15.72
September 1998 35697 16.06

It may be noted from above that though loan
outstanding have increased from Rs. 26351 crores in
March 1996 to Rs. 35697 crores in September 1998, the
Public Sector Banks have not been able to achieve the
target of 18 per cent of NBC. This is mainly on account
of substantial increase in NBC due to doubling of lendable
resources of banks on account of reduction in reserve
requirements.

(d) and (e) Occasional irregularities in sanctioning of
loans by banks are brought to notice of RBI and
NABARD. There is a well laid down procedure for dealing
with such cases and defects observed in the sanction of
loans are pointed out for rectification by banks and
compliance obtained and reviewed periodically.

() The comparative State-wise recovery position of
Agricultural Advances (Direct Finance) of all scheduled
commercial banks (as percentage of recovery to Demand)
as on the last Friday of June 1995, 1996 and 1997,
as furnished by the RBI is given in the attached
statement-Ill.
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(g) Reserve Bank of India appointed a High Level
Committee on Agriculture Credit to study the working of
the credit delivery system and to make suggestions for
simplification and improvement in systems and procedures
including reduction in paper work for delivery of farm
credit. The committee suggested several procedural
modifications in regard to agricultural advances which
include inter-alia, simplification of procedures regarding
application, agreements, etc.; delegation of more powers
to branch managers; introduction of composite cash credit
limit to agricultural farmers; introduction of new loan
products with savings components; cash disbursements
of loans, dispensing with ‘No Due Certificate’; discretion

PHALGUNA 7, 1920 (Saka)

to Questions 86

to banks on matters relating to margin/security
requirements for agricultural loans above Rs. 10,000/~ etc.
Banks have been advised to implement the
recommendations. The banks were aiso asked to introduce
Kisan Credit Cards to facilitatc flow of credit to Agricultural
Sector. These measures are expected to facilitate easy
access of credit by farmers from banks, quicken the pace
of flow of credit to agricultural sector; enhance the
quantum of flow of credit to farmers besides enabling
them to get timely and adequate credit from banks fo:
meeting production needs as also household post harves'
expenditure.

Statement-|

Statement Showing State-wise Position of Crop Loans Disbursed by the Central Co-operative Banks to Small ana
Marginal Farmers during the Years 1995-96, 1996-97 and 1997-98 (April-March)

(Rs. in crores

S.No. State/Union 1995-96 1996-97 1997-98
Territory

1 2 4 5

1. Andaman & Nicobar Islands NA 0.01 0.156
2. Andhra Pradesh 656.74 930.62 861.46
3. Arunachal Pradesh NA NA NA
4. Assam 0.00 0.03 0.1
5. Bihar 45.44 56.49 41.49
6. Chandigarh NA NA NA
7. Dadra & Nagar Haveli NA NA NA
8. Daman & Diu NA NA NA
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1 2 3 4 5

9. Goa NA NA NA
10. Gujarat 234.36 248.32 295.29
1. Haryana 487.60 586.41 694.8
12. Himachal Pradesh 1.67 NA 1.89
13. Jammu & Kashmir 3.26 343 NA
14, Karnataka 158.83 218.27 368.93
15. Kerala 250.89 210.55 262.71
16. Lakshadweep NA NA NA
17. Madhya Pradesh 282.67 326.34 351.43
18. Maharashtra 464.12 468.19 591.88
19. Manipur NA NA NA
20. Meghalaya 0.78 0.57 0.18
21. Mizoram 0.01 NA NA
22. Nagaland 0.81 NA 1.34
23. N.C.T. of Delhi NA NA NA
24. Orissa 113.87 128.92 147.24
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1 2 3 4 5
25. Pondicherry 0.00 NA NA
26. Punjab 571.56 729.89 905.55
27. Rajasthan 104.55 134.49 168.97
28. Sikkim NA NA NA
29. Tamil Nadu 352.756 349.77 395.36
30. Tripura 1.57 NA 2.70
31. Uttar Pradesh 506.58 863.51 496.87
32. West Bengal 102.11 NA NA
Total: 4340.07 4830.86 5585.34
Statement-il

(Rs. in Lakhs)

S.No. State/Union 1995-96 1996-97 1997-98
Territory

1 2 3 4 5

1. Andaman & Nicobar Islands -_ — —_

2. Andhra Pradesh 26080.00 34900.00 42276

3. Arunachal Pradesh 61.00 91.00 141

4, Assam 642.00 376.00 361
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1 2 3 4 5

5. Bihar 2935.00 5550.00 5270
6. Chandigarh —_ — —
7. Dadra & Nagar Haveli - - —
8. Daman & Diu — — —_
9. Goa —_ — —
10. Gujarat 6171.00 7637.00 9286
1. Haryana 4942.00 7085.00 11226
12. Himachal Pradesh 270.00 475.00 711
13. Jammu & Kashmir 297.00 608.00 614
14. Karnataka 27233.00 29437.00 34954
15. Kerala 12690.00 16290.00 19659
16. Lakshadweep —_ — —
17. Madhya Pradesh 7785.00 8444.00 11506
18. Maharashtra 3814.00 5067.00 5374
19. Manipur 16.00 . 10.00‘ 14
20. Meghalaya 104.00 116.00 48
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21. Mizoram 90.00 70.00 39
22. Nagaland 1.00 —_ —_
23. N.C.T. of Delhi —_ — -
24. Orissa 4727.00 866.00 6711
25. Pondicherry — — —
26. Punjab 3908.00 5317.00 6785
27. Rajasthan 6179.00 8530.00 12208
28. Sikkim —_ — —
29. Tamil Nadu 4602.00 6566.00 9583
30. Tripura 92.00 112.00 141
31. Uttar Pradesh 22669.00 27465.00 24392
32, West Bengal 2802.00 3381.00 2539
Total: 138109.00 168393.00 203838
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Statement-lil

S.No. State/Union June June June

Territory 1995 1996 1997
1 2 3 4 5
1. Andaman & Nicobar Islands 48.37 43.80 56.59
2. Andhra Pradesh 60.42 63.24 62.46
3. Arunachal Pradesh 44.63 40.82 59.60
4. Assam 21.15 20.69 22.57
5. Bihar 37.77 40.87 39.67
6. Chandigarh 52.50 72.32 63.19
7. Dadra & Nagar Haveli 39.51 28.74 47.71
8. Daman & Diu 12.56 18.48 12.70
9. Goa 52.93 53.97 58.20
10. Gujarat 64.69 67.74 65.98
11. Haryana 62.60 63.61 66.36
12. Himachal Pradesh 42.74 53.61 63.02
13. Jammu & Kashmir 10.53 22.47 21.56

14. Karnataka R3.54 57.54 64.28
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1 2 3 4 5
15. Kerala 76.12 78.52 80.66
16. Lakshadweep 79.44 90.59 75.30
17. Madhya Pradesh 52.25 52.59 54.83
18. Maharashtra 52.61 55.06 57.88
19. Manipur 13.28 13.65 11.09
20. Meghalaya 22.48 30.75 20.26
21, Mizoram 15.87 17.69 13.39
22. Nagaland 21.05 26.20 32.16
23. N.C.T. of Delhi 44.16 72.21 35.21
24, Orissa 46.04 52.95 45.23
25. Pondicherry 68.71 75.13 56.58
26. Punjab 71.26 71.82 75.75
27. Rajasthan 49.59 52.01 52.28
28. Sikkim 42.92 46.26 52.53




Rebate on Khadi

616. SHRI T. GOVINDAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Union Government have received
requests from various States for allowing more rebate on
Khadi items as the Khadi and Village Industries are facing
serious crisis; and

(b) it so, the details and the reaction of the Union
Government thereto?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) and (b) No, Sir. No such request has been
received from any of the State. However, on the basis of
requests from various Khadi Institutions, KVIC had
requested Gowt. to extend the period of special rebate
from 90 to 120 days. Accordingly, Govt. has extended
the period of special rebate allowing rebate @ on Khadi
& Khadi related items from 90 days to 120 days.

[Translation]
District Industry Centre for Promoting SSis

617. DR. LAXMINARAYAN PANDEY: Will the Minister
of INDUSTRY be pleased to state:
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1 2 3 4 5
29. Tamil Nadu 72.83 74.64 74.40
30. Tripura 15.13 14.77 14.71
3 Uttar Pradesh 63.34 62.56 63.44
32. West Bengal 51.68 54.42 59.08
All India 59.45 61.99 63.31
[English] (a) whether the Government propose to reconstitute

the 'District Industry Centre' and make them viable during
the Ninth Five Year Plan in order to promote Small Scale
Industries; and

(b) if so, the details of the scheme?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) and (b) The DIC Scheme was transferred to
States/UTs in 1993-94 on the recommendations of the

NDC. Hence there is no Central Scheme to reconstitute
the DICs.

[English]
Expansion of Mahanadi Coalfields Limited

618. SHRI GIRIDHAR GAMANG: Will the Minister of
COAL be pleased to state:

(a) the expansion plan prepared by Mahanadi
Coalfields Limited, Orissa to meet the requirements of
existing and future thermal plants;

(b) the names of existing Thermal Power Plants of
public and private sector located in Orissa and new
Thermal Power Plants proposed and the requirement of
coal of those plants submitted to MCL; and

(c) the consideration of MCL, public sector projects
and the State Govermment to sort out the problems of
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clearance and cooperation at all level for development of
Infrastructure facilities?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHR! DILIP RAY): (a) The coal production from
Mahanadi Coalfields Limited (MCL) by the terminal year
of the IX Plan i.e. 2001-02 has been projected at 50.90
million tonnes and by the end of the terminal year of X
Plan i.e. 2006-07 at 86.55 million tonnes. The capacity
of the sanctioned and completed projects and on-going
projects is 43.54 million tonnes. MCL has undertaken
implementation of 6 nos. of Advance Action projects and
one re-organisation project which will create an additional
capacity of 44.90 million tonnes. With the implementation
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of these projects, production projection of the X Plan will
be met.

(b) The name of the existing thermal power plants of
public and private sector located in Orissa and new
thermal power plants prepared and their requirement of
coal from MCL is given in the attached statement.

(c) The matter of development of infrastructural
facilities like acquisition of forest and tenancy land, mining
rights, roads, rails and port facilities etc. is being taken
up with the state administration at the appropriate level
to sort out the problems.

Statement
Name Capacity Demand Projection in
(MW) m.t.
Power Utility 99-00 01-02 06-07
Existing 1. IB TPS 420 2.28 2.28 2.28
2. Talcher TPS 460 1.35 1.35 1.35
3. Talcher STPS 1000 3.00 3.16 3.20
New 1. IB TPS 3&4 420 —_ - 2.10
2. B TPS 58&6 500 — _ 2.56
3. Hirma (CEPA) 3960 —_ —_ 19.00
4. Talcher STPS-II 2000 - 0.82 10.00
Captive Power
Existing Nil — — - _
New 1. Larsen & 60 - —_ 0.57
Toubro
2. Sterite 720 - - 3.50
Industries
Total 9,540 8.63 7.61 44.56
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Selzure of Narcotic Drugs

619. SHRI KRISHAN LAL SHARMA: Will the Minister
of FINANCE be pleased to state:

(a) the quantity of narcotic drugs seized in the capital
during the year 1998;

(b) whether the Narcotic Drugs and Psychotropic
Substances Act, 1985 is not fool-proof in dealing with
the persons arrested in this connection;

(c) whether the Government propose to bring about
changes in the Act to deal with children and women
engaged in this illegal trade; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHR! KADAMBUR M.R. JANARTHANAN): (a) Sir, the
details of narcotic drugs seized during 1998 in the capital
is as under.—

Drugs Quantity in Kgs.
1998 (Prov.)

Opium 5.000
Heroin 140.000
Ganja 4985.000
Hashish 90.000

(b) and (c) No, Sir.
(d) Does not arise.
Utilisation of Funds by Ministries

620. SHRI RANJIB BISWAL: Will the Minister of
FINANCE be pleased to state:

(a) whether several State Guvernments as well as
various Ministries of the Union Government are not
utilising the entire funds allocated to them by the Centre;

(b) if so, the position during the last three years and
the reasons for not utilising the allocation; and
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(c) the reaction of the Union Government thereto?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) In the Central budget, funds are
allocated to Central Ministries/Departments. It is correct
that some Ministries/Departments have not been able to
spend the full budgeted amounts. The savings are
reported to Parliament through Appropriation Accounts and
Audit Reports thereon, which are examined by the PAC.
Ministry-wise BE/RE in previous 3 years is available in
Expenditure Budget, Volume-| (1996-97, 1997-98 and
1998-99; pages 4 to 7).

The reasons for non-utilisation vary from scheme to
scheme. Improvement in the position in this regard is a
continuous part of the Government's efforts.

Funds are released to the State Governments by
this Ministry for their Annual Plans based on the allocation
made by the Planning Commission within the overall
Budget allocation. Savings, if any, by the States are
reported to the State Legislatures through State's
Appropriation Accounts and Audit Reports thereon, which
are examined by the State PACs.

Setting up of Export Orlented Units
in Maharashtra

621. SHRI D.S. AHIRE: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Govemment propose to set up Export
Oriented Units in Maharashtra;

(b) if so, the details thereof; and

(c) the time by which these units are likely to be set
up?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) Export Oriented Units are
established by private entrepreneurs under the provisions
of Exim Policy. The Government of India through the
concerned agencies provides facilities of customs bonding,
duty exemption on imports and other relief as and when
approached by the entrepreneurs.

(b) There are 514 approved export oriented units in
Maharashtra, out of which 176 units are already in
operation.

(c) As regards remaining units, it is for the
entrepreneurs to establish the unit and take other steps
for commencement of production.
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Committee to Supervise Financial Strengthening

622. SHRI VILAS MUTTEMWAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank of India has set up a
Committee to examine ways of strengthening Financial
Supervision;

(b) it so, the composition and terms of reference of
the Committee;

(c) the time by which the Committee is likely to
submit its report;

(d) the institutional coverage of the supervisory panel;

(e) whether GIC, LIC, UTI, IDBI, ICICI, IFCI and
other major Government Financial Institutions are to be
covered under the proposed R.B.l's supervisory panel;
and

(f) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) The
" Reserve Bank of India (RBI) has reported that it has not
set up any Committee recently to examine ways of
strengthening of Financial Supervision.

(b) to (f) Do not arise.
Global Investors

623. SHRIMATI JAYANTI PATNAIK: Will the Minister
of FINANCE be pieased to state:

(a) whether some State Governments are making
efforts to invite global investors to their States;

(b) if so, the details thereof;, and

(c) the assistance extended or proposed to be
extended by Union Government to assist the States in
the matter?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) The information is being collected and
will be laid on the Table of the House.
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PSUs in Swadeshi Mela

624. SHRI AJOY MUKHOPADHYAY:
SHRI LAKSHMAN CHANDRA SETH:
SHRI BASUDEB ACHARIA:

SHRI BIKASH CHOWDHURY:
SHRI SUNIL KHAN:

Will the Minister of INDUSTRY be pleased to state:

(a) the names of public sector undertakings which
have opened stalls in Swadeshi Mela recently organised
in Delhi and the amount contributed by them;

(b) whether the Government have approved the rate
for allotment of these stalls; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (SHRI SUKHBIR SINGH BADAL): (a) to (c)
The information is being collected and will be placed on
the Table of the House.

Contribution of Mahanadi Coalifields Ltd. for
Development of Golf Club

625. SHRI LAKSHMAN CHANDRA SETH: Will the
Minister of COAL be pleased to state:

(a) whether Mahanadi Coalfields Limited has
contributed funds for development of Golf Club in the
Colliery area;

(b) if so, the total amount spent by MCL for the
purpose;

(c) whether the trade unions in the Joint Bipartite
Committee of coal industry has objected to the expenditure
of this nature; and

(d) if so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) and (b) A sum of Rs. 3.2
lakh has been sanctioned by Mahanadi Coalfields Ltd.
as a contribution to the Brahmani Golf Club of Talcher
Coalfield for purchase of three Golf Sets and Kits.

(c) No objection has been raised by the Joint Bipartite
Committee in Coal Industry at the level of Coal India
Limited nor by Joint Consultative Committee at the level
of Mahanadi Coalfields Limited.
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(d) Does not arise in view of reply given to part (c)
above.

[Translation]
Percentage of Ash in Non-Coking Coal

626. SHRI SUSHIL CHANDRA VERMA: Will the
Minister of COAL be pleased to state:

(a) the percentage of ash found nommally in the total
quantum of non-coking coal produced in the country; and

(b) the percentage of ash in the coal extracted from
the opencast mines and underground mines, separately?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) It has been reported by
Coal India that the average ash percentage in the non-
coking coal produced from the CIL mines in 1997-98
which produce around 88% of the total non-coking coal
in the country, is around 30.

(b) The average ash percentage in the non-coking
coal produced from opencast mines and underground
mines of Cll in 1997-98 is around 32% and 22%
respectively.

[English]
Export Package

627. SHRI SANDIPAN THORAT: Will the Minister of
COMMERCE be pleased to state:
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(a) whether the Govemment have embarked on sector
specific export package to boost up exports;

(b) if so, the details thereof;

(c) the details of export performance during the
current financial year, sector-wise as against target fixed;
and

(d) the figures in comparison with the corresponding
previous year?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) and (b) A number of steps
have been taken to promote exports which include
lowering of interest rates on export credit, reduction in
transaction cost through decentralisation and simplification
of procedures and various other measure as enumerated
in the Exim Policy. Steps have also been taken to
promote exports through multilateral and bilateral initiatives,
identification of thrust sectors and focus regions. The
Government is also initiating action through several
measures to facilitate investment in sectors with strong
export potential, encourage diversification of India's export
basket, address infrastructure short comings, improve
export facilitation measures and thus enhance the overall
competitiveness of Indian exports. The Govemment is
according high priority to exports and all necessary steps
are being taken to put exports on high growth trajectory.

(c) and (d) The details of provisional targets fixed for
different commodity groups for 1998-99, sector-wise export
performance during April-November, 1998-99 and during
the cormresponding period in the previous year as per
provisional data from Directorate General of Commercial
Intelligence & Statistics are as follows:

(Value in US$ Million)

Iltems Targets Apr.-Nov. Performance
1997-98 1998-99
1 3 4
1. Plantations 563 640
2. Agri. & Allied Products 3984 2496 2447
3. Marine Products 1400 828 710
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1 2 3 4
4. Ores and Minerals 1252 678 522
5. Leather & Manufactures 1700 1022 1020
6. Gems and Jewellery 5800 3231 3723
7. Sports Goods 86 54 47
8. Chemicals & Allied Products 5128 2924 2582
9. Engineering Goods 4800 2807 2349
10. Electronics Hardware 962 522 291
11. Textiles including Handicrafts 10370 6322 5924
and Carpets
12.  Cotton Raw 250 206 38
13. Petroleum Products 550 286 87
14. Other Exports 1100 325 1046
15.  Computer Software 2518 *1115 *1648
40800 23379 23074

Total

* Source: Electronics and Computer Software Export Promotion Council. The export growth rate during Apr-Dec, 1998-99 shows a
decline of 2.88 percent in dollar terms over the corresponding period of previous year if software exports are excluded.
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(Translation]
Export of Foodgrains

528. SHRI SHIVRAJ SINGH CHOUHAN:
SHRIMATI SHEELA GAUTAM:

Will the Minister of COMMERCE be pieased to state:

(a) the additional foodgrains made available for export
during each of the last three years, foodgrain-wise;

(b) whether the oppertunities to dispose of such
additional foodgrams in the world foodgrain market are
being properly encashed: and

(c) the likely effect of such export on the prices of
foodgrains for domestic use and their availability?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) The current export policy
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provisions for exports of foodgrains are as under:—

(i) Basmati and Non-Basmati Rice— Exports
allowed without quantitative and price
restrictions subject to registration of contracts
with Agricultural and Processed Food Products
Export Development Authority (APEDA).

(i) Wheat and Wheat Products— Exports
permitted against a quantitative celling as may
be notified by Director General of Foreign
Trade from time to time and Registration-cum-
Allocation Certificate issued by APEDA.

(i) Coarse Grains—Exports permitted against a
quantitative ceiling as may be notified by
Director General of Foreign Trade from time
to time and Registration-cum-Allocaiion
Certificate issued by APEDA.

The ceilings of foodgrain announced for export during
each of the last three years are as follows:—

(Qty. in Lakhs MTs.)

Year Rice Wheat Coarse
Grains
1996-97 Exports freely A ceiling of 10 lakh MTs of 1
permitted. Further, non-durum wheat and 5 Lakh
Food Corporation of MTs of durum wheat and 1.5
India was authorised Lakh MTs of wheat products
to export/sell for exports released for exports. Further, food
5 lakh tonnes of fine corporation of India was authorised
and superfine varieties to export/sell for exports from the
of rice from the public public stocks 5 lakh tonnes of non-
stocks. durum wheat against the carry-over
commitment made in 1995-96.
1997-98 Exports freely 5 (Wheat products) 0.5
permitted. 0.132 (Wheat)
1998-99 Exports freely 0.70 (Wheat) 1

permitted.

1.00 wheat products

(b) and (c) The policy of the Government conceming
axports of tood items is governed principally by the
concerns of India's food security, maximisation of farm
incomes and earning of foreign exchange. It is not
possible to estimate the likely impact of exports of

foodgrains on the prices in the domestic market, as the
exports would depend on intemational demand and supply
position, international and domestic prices, consumer
preferences and other terms of trade.
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Import of Technology

629. SHRI MITRASEN YADAV: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Government have decided to liberalise
the rules in regard to import of technology;

(b) if so, the details thereof alongwith guidelines
issued in this regard;

(c) whether various projects in Public and Private
sector financed by the financial institutions, are likely to
be provided with the facility to import technology without
any restriction under the automatic route: and

(d) it so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) to (d) The Government have decided to
liberalise the parameters for automatic approval for import
of such technology which would not be detrimental to the
national interest in terms of public safety, health and
environmental considerations.

Prior to notifying the details of the liberalisation
measures, it is necessary to notify the negative list of
technologies which are detrimental to the national interest
in terms of public safety, health and environmental
considerations and hence, the detailed guidelines for
liberalisation in technology imports have not been issued
as yet.

Trade of Sports Goods

630. SHRI PANKAJ CHOUDHRY:
SHRI CHETAN CHAUHAN:
SHRI ANAND RATNA MAURYA:

Will the Minister of COMMERCE be pleased to state:

(a) whether India has got one percent share in the
trade of sports goods in the world;

(b) if so, whether the Government propose to take
any steps to boost the export of sports goods; and

(c) if so, the details theteof?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) No, India has not got one
percent share in the trade of sports goods in the
world.
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(b) and (c) Various steps have been proposed by
the Government to increase of export the Sports Goods.
These include:

(1) Drawback rates on some of the Sports Goods
like Cricket Gloves for Cricket, Hockey, Boxing,
Football etc., Protective Equipments, Carrom
Boards, Tennis Balls, Inflatable Balls etc. have
been increased. Similarly, new item namely,
Table Tennis Racket has been included in the
drawback schedule.

Process-cum-Product Development Centres
(PPDC) have been set up by Government for
developing new technology and upgrading the
existing level of technology of Sports Goods.

(2

(3) The exporter's through the Sports Goods
Export Promotion Council are given grant
under Market Development Assistance (MDA)
to participate in fairs/exhibitions, Sales-cum-

study teams in overseas markets/countries.

~

Import Duty on Raw Materials Used in Sports

631. SHRI ANAND RATNA MAURYA:
SHRI PANKAJ CHOUDHRY:
SHRI CHETAN CHAUHAN:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government propose to reationalise
the import duty on raw materials used in sport goods
industry; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE- (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b) In
view of the ensuing budget, no details can be disclosed
at this stage.

Scheme to Increase Export of Fruits

632. SHRI RAMPAL SINGH: Will the Minister of
COMMERCE be pleased to state:

(a) whether India is the largest producer of fruits but
India’'s share in the international fruits export is

meagre;
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(b) if so, whether the Government have formulated
any scheme to increase India's share in the intemational
fruits export;

(c) if so, the details thereof; and

(d) the extent of increase likely to be made in the
international fruits export during 1999-2000, as a result
thereot?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) Yes, Sir India is the third
largest producer of fruits in the World (Source: FAO Year
Book 1997) and its share in the total world trade of fruits
is meagre.

(b) and (c) The Government has been taking various
measures to boost exports of horticultural products such
as fruits and vegetables. Some of the steps taken to
enhance production and boost exports of horticultural
products including fruits are:—

(i) Providing assistance for raising small and large
nurseries for production of good quality
planting material, upgradation of technical
knowhow of farmers through demonstrations,
trainings and publicity, rejuvenation of old
orchards, area expansion, supply of minikits
for vegetables, improving productivity and
training of farmers under the Centrally
Sponsored Scheme on Integrated Development
to Tropical, Temperate and Arid Zone fruits;

(ii) Provision of soft loans for setting up of
grading/processing centres, auction platforms,
ripening/curing chambers and quality testing
equipment;

(iii) Providing financial assistance to exporters/
growers/Cooperative Societies for development
of infrastructural facilities such as purchase of
specialised transport units, establishment of pre
cooling/cold storage facilities, integrated post-
harvest handling systems (pack houses);

(iv) Grant of financial assistance for improved
packaging and strengthening of quality control
including installation of latest ISO 9000/HACCP
equipments at export units;

(v) Grant of air freight subsidy for exports of
selected fresh fruits and vegetables.

.

'vi) Establishment of vapour heat treatment

facilities for improving the acceptability of the

=
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product especially mangoes in overseas
markets. Research efforts are on for the use
of modem technologies such as Controlled/
Modified Atmosphere technologies in
transportation for increasing the shelf-life of
perishable products;

(vii) Arranging promotional campaigns such as
buyer-seller meets and participation in
important intemational fairs and exhibitions;

(viii) Setting up of integrated cargo handling and
cold storage (acilities at various Intemnational
Airports for handling export of perishable items
such as fresh fruits and vegetables;

(ix) Providing technical advisory services and other
support services to, trade and industry
including training of farmers for export
production, quality control packaging, transport,
etc.

(d) It is not possible to accurately assess the likely
increase in export of fruits as it would depend on
intemational demand and supply position, international and
domestic prices, consumer preferences and other terms
of international trade.

[English)]
Non-Aligned Movement

633. SHRI LAKSHMAN SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether the Non-Aligned Movement has called
for an accelerated review of the global financial system's
impact on poor countries ‘during the summit in South
Africa;

(b) if so, whether the NAM has also called for a
democratic review of intemational financial mechanism,
including the operation of the Intemational Monetary Fund
and the World Bank in consultation with the developing
world; and

(c) if so, the reaction of the Government thereto?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) In the NAM summit the Heads of
States or Government urged the developed countries,
acting in concert with developing countries, as well as
the Intemational Monetary Fund, the World Bank and the
United Nations, to accelerate the review of the world
financial system with the objective of ensuring that short-
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term capital flows were supportive of expanding trade,
employment and development. They also stressed that a
review of the world financial system and the Bretton
Woods Institutions should be carried out on a truly
multilateral basis, and through a democratic process.

(c) Government is actively participating in various
intemational fora on deliberations on international financial
architecture.

Growth of Khadi and Village Industries

634. SHRI CHETAN CHAUHAN: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of persons employed in the Khadi
and Village Industries sector in the country;

(b) whether any study has been made to enlarge
the scope of this sector,

(c) if so, the details thereof;

(d) the fresh initiatives being taken by the Government
to encourage the growth of this sector in view of large
employment potential;

(e) whether any new incentives are being proposed
to be given to this sector; and

(f) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) The number of persons employed in Khadi
and Village Industries (KVI) sector in the country is about
56.50 lakh persons (Khadi = 14.01 lakhs and V.I. = 42.49
lakhs).

(b) and (c) No, Sir. No such study has been made
in the recent past.

(d) The Government is extending full support for the
growth of KVI Sector. The Khadi and Village Industries
Commission (KVIC) has launched an Intensive Rural
Employment Programme in the tribal dominated Santhal
Pargana and Chotanagpur Region in Bihar. This
Programme is a part of the on-going Rural Employment
Generation Programme (REGP) being implemented by the
KVIC since 1995-96 with a target of generating 2 million
jobs.
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(e) and (f) No new incentives are being proposed at
present.

National consensus on Subsidies

635. SHRI CHADA SURESH REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether the economists have suggested for
national consensus on subsidies;

(b) if so, the other details of their suggestions; and
(c) the reaction of the Govermment thereto?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) Finance Minister met a group of
Economists on January 12, 1999 as a part of his pre-
Budget discussions. In the meeting, the Economists made
a number of suggestions which inter-alia included the
following: emphasis on expenditure control and quality of
fiscal deficit; cap on Government debt; professionalisation
of Public Sector Enterprise management; strategic
disinvestment to raise resources for retiring Government
debt and financing social sector; liberalisation in the
agricultural sector to reap full benefits of reforms; step
up investment in the agricultural sector; promote housing
sector to generate more income and employment;
encourage export growth; take measures to mobilise NRI
savings to take care of likely fluctuations/decline in the
flow from Foreign Institutional Investors; remove customs
surcharge and reduce spread and average rate of import
duties etc.

(c) Suggestions made by professionals and
associations are kept in view while formulating appropriate
policies by the Government.

Price Index

636. SHRI SUBRATA MUKHERJEE: Will the Minister
of FINANCE be pleased to state:

(a) whether the Wholesale Price Index (WP!) correctly
measures the price fluctuations at the retail level;

(b) it so, the manner in which the Govenment explain
about the fact that when the CPI - Industrial workers had
shown an inflation rate of 19.7 per cent in November,
1998, the WPI figure was a mere fourth of this; and

(c) whether the Govemment are considering to obtain
the CP! incides which can truly serve as the mirror of
the economic health of the people and of correct planning

for the future?
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THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) Wholesale Price Index (WPI) measures
the changes mn the wholesale prices of all commodities
traded in the country. It does not reflect the retail price
changes. There are four consumer price indices ‘CPl)
measuring the retail price movement: (1) for Industnal
Workers (2) Urban Non-Manual employees (3) Agricultural
L.abourers and (4) Rural Labourers. CPI(IW) is the most
commonly used retail price index series.

The inflation rate based on CPI(IW) was 19.7 per
cent for the month of November 1998, whereas WPI
based inflation was 8.1 per cent (Average of four weeks).
The increase in CP!-IW was more pronounced because
food items (the main culprit for the unprecedented rise in
inflation rate) have the weight of 57.5 per cent in CPI-
IW as against a weight of 17.4 per cent in WPI.

Income Tax Raids on Educational Institutions

637. SHRI TARIQ ANWAR: Will the Minister of
FINANCE be pleased to state:

(a) the number of ecucational institutions and schools
raided by the Income Tax Officials during the last year;

(b) the total amount recovered from these schools
and institutions;, and

(c) the action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Search and
seizure operations under the Income Tax Act, 1961 were
conducted in eighteen cases of Educational Institutions
and other schools.

(b) Cash, jewellery and other assets aggregating to
Rs. 5,17.95,304/- were seized.

(c) Investigations are in progress and the
assessments of these cases are being taken up according
to the provisions of Chapter XIV B of the Income Tax
Act, 1961.

Lifting of Sanctions

638. SHRI K.C. KONDAIAH: Will the Minister of
FINANCE be pleased to state:

(a) whether break through has been achieved recently
for lifting of muitilateral sanctions against the country by
International Financial Institutions;
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(b) it so, the details thereof, and

(c) the International Financial Institutions which have
lifted sanctions?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) At the multilateral Intemationa! Financial
Institutions, namely, ADB and World Bank, G-8 countries
had adopted a collectivised approach to work for
postponement of all loans to India meant for non-basic
human needs.

Recently, however, the IFC Board approved an
investment of $35 million in favour of Integrated Coal
Mining Pvt. Ltd. India on 2.2.1999. The AP Power
Restructuring Loan for $210 million was approved by the
World Bank Board recently. These are the first cases of
non-basic human needs projects being approved by the
World Bank and its affiliates after May 1998.

The ADB Board had also approved a loan of US$
250 million in December 1998 for the Rajasthan Urban
Infrastructure Development Project treating it as a "basic
human needs project". Besides, a loan of US$ 180 million
was also successfully negotiated with the Bank for the
Surat Manor Tollway project in January 1999.

[Translation]
All India banks Hindi Conference

639. SHRI JAGDAMBI PRASAD YADAV: Will the
Minister of FINANCE be pleased to state:

(a) whether despite repeated requests the Fourth All
India Banks Hindi Conference has not been held even
after elapsing many years since its third conference;

(b) if so, the details therefor;

(c) whether his Ministry is neglecting the use of Hindi
on the pretext of using modern devices;

(d) it so, the reasons thereof, and

(e) the steps taken to encourage the use of Hindi in
his department on the occasion of the Golden Jubilee
Year of Official Language?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
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An All India level Official Language Conference of Banks
s organised every year by Reserve Bank of India (RBI)
~here discussions are held on different subjects pertaining
‘he implementation of the Official Language Policy of the
Sovernment and resolutions are passed. Representatives
from all public sector banks and financial institutions
participate in this All India Conference. Therefore, it was
earlier decided that an all India Conference of Banks on
Official Language on the lines of the conference organised
in 1988, 1990 and 1991 may not be necessary. However,
in order to give ‘an added impetus to the effective
implementation of the Official Language Policy, the Ministry
have requested the Indian Banks Association (IBA) to
convene a National Level Official Language Conference
once in three years. IBA have agreed with the proposal.

(c) No Sir.
(d) Does not arise.

(e) Besides making efforts to achieve the targets
stipulated in the annual programme, issued by the
Department of Official Language, a request has also been
made to Indian Banks' Association to organise various
programmes between 14th September 1999 and 13th
September 2000 for taking affective measures for
propagation/implementation of Official Language to mark
the Golden Jubilee Year of Official Language.

[English]

Requirement of Funds for Textiles Mills
in Gujarat

640. DR. VALLABH BHAI KATHIRIA: Will the Minister
of TEXTILES be pleased to state:

(a) the total of number of NTC mills in Gujarat and
the production capacity thereof;

(b) the installed production capacity of the mills;

(c) whether the installed production capacity of the
mills it sufficient to meet the increasing demand of textiles;

(d) if not, the required installed capacity to meet the
demand and the funds required for that purpose;

(e) whether the Government propose to invite private
sector mills to achieve the required resuilts; and

(f) if so, the details thereof and the progress made
in this regard so tar?
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THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) NTC has 11 mills located in Gujarat,
with a total installed capacity of 296656 spindles, 6019
looms and processing capacity of 4.50 lakh mtrs per
day.

(c) to (f) The total production of ditferent sectors of
textile industry is adequate not only for the requirements
of the country but also for exports.

Uttar Pradesh Export Corporation

641. SHRI JAGAT VIR SINGH DRONA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the handloom and powerloom weavers
are facing problems in Kanpur, U.P. due to rise in the
prices of cotton and non-export of manufactured goods
and the weavers are on the verge of starvation because
Uttar Pradesh Export Corporation is not purchasing goods
from the small weavers; and

(b) if so, the action proposed to be taken by the
State and Union Government in this regard?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) On the basis of information available
from the State Government of Uttar Pradesh it is incorrect
to state that weavers are on the verge of starvation
because Uttar Pradesh Export Corporation is not
purchasing goods from small weavers. The State
Government has informed that at the beginning of every
financial year the U.P. Export Corporation floats tender
notices inviting Societies as well as individual weavers to
attend the Purchase Committee meetings for procurement
of goods to be sold through the outlets of the Corporation.
besides, individual weavers and Cooperative Societies are
also motivated by the District Industries Centres to attend
the Purchase Committee meeting and also seil their
products through the U.P. Export Corporation.

Money Laundering Scam

642. SHRI KAMAL NATH:
SHRIMAT! GEETA MUKHERJEE:
DR. SHAKEEL AHMAD:
SHRI PRITHVIRAJ D. CHAVAN:
SHRI P. SANKARAN:
SHRI V.V. RAGHAVAN:
SHRI NARESH PUGLIA:

Will the Minister of FINANCE be pleased to
state:
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(a) whether a money laundering scam running into
thousands of crores of rupees through misuse of the
Voluntary Disclosure of Income Scheme has been
unearthed in the metropolitan cities of Mumbai, Delhi and
Calcutta;

(b) if so, the details thereof;, and

(c) the action taken or proposed to be taken against
the errants declarants?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) No Sir.
VDIS, 1997 did not envisage the holding of any inquiries
either at the time of declarations, or at the stage of
issue of certificates by the Commissioners of Income Tax.
These declarations will become relevant when credit for
the amount declared is introduced in the books of
accounts of the declarant, and the consequential
assessments are taken up for scrutiny.

(b) and (c) Question does not arise.
Permanent Account Number

643. SHRI G.M. BANATWALLA:
DR. SHAKEEL AHMAD:
SHRI NARESH PUGLIA:
SHRI BIR SINGH MAHATO:
SHRI K.S. RAO:

Will the Minister of FINANCE be pleased to state:

(a) whether attertion of the Government has been
drawn to the news-item captioned “Doubts surface over
efficacy of PAN system” published in 'Hindustan Times'
(Delhi) dated February 1,1999;

(b) it so, the main drawbacks pointed out in the said
press report with respect to the PAN system;

(c) the Government's reaction thereto; and

(d) the steps taken if any or are contemplated to
remove the said drawbacks?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES ‘AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (d) The
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news item has referred to possible use of permanent
account number (PAN) cards and credit cards which are
not genuine and had been obtained by unscrupulous
persons using incorrect names and addresses to defeat
the provisions relating to quoting of PAN or GIR No. The
provisions relating to PAN has become operational only
from 1st November, last year and is still in the process
of setting down. The question of taking rigorous steps on
the basis of possibility of misuse in isolated cases, does
not arise at this stage.

[Translation]
Loans for Construction of Houses by LIC

644. SHRI INDRAJEET MISHRA: Will the Minister of
FINANCE be pleased to state:

(a) the total assets of Life Insurance Corporation;

(b) the total amount received from the various policy
holders;

(c) the names of the institutions provided loans by
LIC for construction of houses for individuals;

(d) the amount provided for the purpose; and

(e) the amount of loan given to each State
Government for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) The total
assets of the Life Insurance Corporation as on 31.03.1998
amounts to Rs. 10995.437 crores.

(b) The total amount received by way of premium on
policies from various policy holders as on 31.03.1998 is
Rs. 19356.759 crores.

(c) The following are the names of the agencies to
which LIC grants loan for Housing Sector:

(i) State Govemments for financing social housing
schemes (General & Rural) as per allocation
made by the Planning Commission.

(i) State level Co-operative Housing federations
for on-lending to their member Co-operative
Housing Societies for construction/purchase of
houses by individual members of the Co-
operative Societies.
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(i) All India Housing Finance Institutions like (vi) LIC's on mortgage housing schemes for its
HUDCO for financing various housing projects.
NHB for providing refinance to housing finance Employees, Agents, etc.

companies etc.
(d) and (e) The details of amount of loan provided

(iv) Housing Finance Companies like LIC Housing to the various agencies in the last five years and total
Finance Ltd., Housing Development Finance . .
Corporation Ltd. for providing housing loans loan outstanding as at 31.03.1998 are given in the
to individuals. attached statement-I. The details of amount of loan given

(v) State Police Housing Corporation for to each State Govemment in the last five years and total
construction of staff quarters to police loan outstanding as on 31.03.1998 are given in the
personnel. attached statement-Il.

Statement-|

LIC's Investments in the Housing Sector in the last 5 years and Upto 31st March, 1998

(Rs. in crores)

Loans Advanced During the Year Total Loan Out-
Category 1993-94 1994-95 1995-96 1996-97 1997-98 standing as at
31.03.1998
State Government (U) 119.56 143.23 154.39 154.55 194.33 1671.77
(Housing) (R) 37.73 41.72 50.26 51.12 105.82
State Co-op. Hsg. Fed. 131.52 138.00 120.00 140.50 130.00 1528.89
HUDCO 50.00 — 100.00 200.00 — 360.33
NHB 250.00 — —_ 100.00 100.00 1018.67
Police HSG. Coop. 3.60 1.90 —_ —_ — 22.14
HDFC - —_ 75.00 100.00 150.00 257.73
LICHFL 363.28  397.00  513.00 500.00 500.00 2729.09
Morigage HSG. Schemes of LIC 114.98  110.67 70.79 66.48 75.98 958.18

Total 1070.67 83252 1083.44 131265  1256.13 8546.80
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Statement-Il
LIC Loans to State Gowvt. For Financing Social Housing Schemes for the last 5 years

(Rs. in crores)

2%

SL State/Union 1993-94 1994-95 1995-96

No. Territory Gen. Rural Total Gen.  Rural Total Gen.  Rural Total
1 2 3 4 5 6 7 8 9 10 1

1. Andhra Pradesh 22.56 5.69 28.25 24.11 8.04 32.15 37.83 12,61 50.44
2. Assam - -— — 1.70 0.57 2.27 —_ — -
3. Bihar - — —_ — —_ — — —_ —_
4. Delhi — — — - — —_ — — —
5. Goa 0.50 0.16 0.66 0.54 0.18 0.72 0.28 0.09 0.37
6. Gujarat 6.90 2.30 9.20 8.91 2.97 11.88 11.27 3.76 15.03
7. Haryana —_ —_ — —_ —_ — —_ —_ —
8. Himachal Pradesh 0.85 0.29 1.14 1.1 0.37 1.49 3.00 1.00 4.00
9. Jammu & Kashmir 2.45 0.81 3.26 245 0.81 3.26 3.00 1.00 4.00
10. Kamataka 14.90 12.96 19.86 35.29 5.76 4105 1880 6.26 25.06
1.  Kerala 16.50 5.50 22.00 18.91 6.30 25.11 20.46 6.82 27.28
12. Madhya Pradesh 5.21 1.73 6.94 5.66 1.88 7.54 7.07 235 9.42

13. Mabharashtra 0.90 — 0.90 . —_ —_ —_ —_ —_
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1 2 3 4 5 6 7 8 9 10 1
14.  Manipur 0.55 0.20 0.7 0.61 0.20 0.81 -_— —_ —
15. Meghalaya —_ — - — — — — — —_
16. Mizoram — — — — — — —_ —_ —_
17. Nagaland — — — —_ — — —_ — —
18. Orissa 6.49 2.17 8.66 6.88 2.29 9.17 3.30 1.70 5.00
-19.  Punjab — —_ —_ —_ —_ —_ — —_ _
20. Rajasthan 3.83 1.28 5.11 4.83 1.61 6.44 5.41 1.80 7.21
21.  Sikkim 0.30 0.10 0.40 - —_ — 0.29 0.09 0.38
22. Tamilnadu 13.81 4.60 18.41 15.53 5.18 20.71 16.73 558 2231
23. Tripura 2.79 0.93 3.72 2.79 0.93 3.72 5.34 -_ 534
24. Uttar Pradesh 8.03 2.68 10.71 13.91 4.63 18.54 21.61 7.20 28.81
25. West Bengal 12.99 4.33 17.32 -— - - - - -
Total 119.58 37.73 157.29 14323 41.72 184.95 15439 50.26 204.65
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SI. State/Union 1996-97 1997-98 Total
No. Territory Gen. Rural Total Gen. Rural Total Loan
O/s
as at
31.3.98
1 2 12 13 14 15 16 17 18
1. Andhra Pradesh 41.47 13.82 55.29 — _ —_ 249.42
2. Assam - —_ —_ —_ - - 5.99
3. Bihar — — — — — — 10.66
4. Delhi - - — — — — 0.36
5. Goa 2.62 0.88 3.50 4.50 1.50 6.00 11.74
6. Gujarat 33.42 1.57 34.99 34.55 1.78 36.33 147.54
7. Haryana —_ - —_ — — — 51.82
8. Himachal Pradesh 3.75 1.26 5.00 — — —_ 18.28
9. Jammu & Kashmir 5.12 1.70 6.82 — — — 31.66
10. Kamataka 16.39 15.46 31.85 30.85 10.28 41.13 187.92
1. Kerala 23.72 7.91 31.63 45.02 65.01 110.83 278.80

12. Madhya Pradesh 7.91 2.64 10.55 — — - 61.85
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1 2 12 13 14 15 16 17 18
13. Mabharashtra — — - - - —_ 12.07
14.  Manipur 2.10 0.70 2.80 1.75 0.25 2.00 10.02
15.  Meghalaya - — — — —_ - 246
16.  Mizoram 2.45 — 2.45 6.45 2.15 8.60 11.55
17.  Nagaland - — - - —_ - 1.08
18.  Orissa - - —_ - - - 54.77
19.  Punjab —_ — - — —_ —_ 15.40
20. Rajasthan 8.17 2.72 10.89 10.30 3.44 13.74 88.08
21.  Sikkim - - - — 1.10 1.10 3.65
22. Tamilnadu - - - 63.41 17.81 71.22 202.22
23.  Tripura 7.43 247 9.90 7.50 2.50 10.00 48.15
24. Uttar Pradesh — - - - - - 116.00
— - 69.72

25. West Bengal —_ — — —

Total 154.55 51.12 205.67 194.35 105.82 300.15 1671.77
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Bilateral Trade with israel

645. SHRI AMAR PAL SINGH:
SHRI PANKAJ CHOUDHRY:

Will the Minister of COMMERCE be pleased to state:

(a) whether india and Israel have agreed to promote
bilateral trade,

(b) if so, the details thereof;

(c) whether any agreement have been signed by both
the countries in this regard; and

(d) it so, the details thereof?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) Yes, Sir.

(b) to (d) A trade agreement has been signed
between India and Israel on 21.12.94. Under this
agreement, the Second Meeting of India--israel Joint Trade
and Economic Committee was held in New Delhi on 27th
October, 1998. According to the Agreed Minutes of this
Meeting. product such as plastics & rubber, electrical and
electronic components, computer software, building
material, drugs and pharmaceuticals, medical disposables,
metals, machinery, chemicals & allied products and
engineering goods have been identified as having
considerable scope for increasing India's exports to Israel.
Similarly, sectors such as telecommunication equipment,
agro-technology, fertilizers, bio-technology, medical
equipment, geothermal technologies, educational aids and
water management have been identified as having
considerable scope for increasing Israel's exports to India.

[English]
Shorttall in Demand of Coal

646. SHRI K. YERRANNAIDU: Will the Minister ot
COAL be pleased to state:

(a) whether the Singareni Collieries Company Ltd.
has expressed concern over the fall in demand of coal;

(b) if so, the reasons for fall in demand; and

(c) the steps proposed to be taken by the
Government to mine quality coal at competitive cost?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) and (b) Yes, Sir. There
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has been shortfall in demand of coal in the country
because of general economic recession. The other
reasons for reduced offtake of coal includes.

(1) Cement companies are increasingly using
imported coal which is cheaper than domestic
coal in certain locations.

(2) Quality of coal is comparatively superior.

(3) Offtake of coal by power sector is reduced
because of the stocks available with power
houses and because of increased generation
from hydel power stations.

(c) The cost of domestic coal at pitheads is probably
the lowest in the world. However, the cost to the
consumer is higher owing to rail freight and high level cf
royalty and other imposts on domestic coal as compared
to imported coal.

ICD, Tughlakabad

647. SHRI CHHATTRA PAL SINGH: Will the Minister
of FINANCE be pleased to state:

(a) whether the Directorate General of Inspection,
under Central Board of Excise and Customs has submitted
an inspection report regarding functioning of Customs
Department at ICD, Tughlakabad;

(b) if so, whether the Directorate General of Inspection
has brought out the facts regarding missing of 1453
Imported Containers from ICD, Tughlakabad from 1993-
97;

(c) it so, the value of goods smuggled and amount
of duty evaded,

(d) the status of Import General Menifest (IGM)
closure at ICD, Tughlakabad; and

(e) the action taken on the report of Directorate
General of Inspection?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (c) Yes
Sir, the Director General of Inspection, Customs and
Central Excise, New Delhi had inspected the ICD at
Tughlakabad in July-August, 1997. However, the said
report has not brought out any fact regarding missing
c?ntainers from the ICD, Tughlakabad between 1993 and
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1997. The Container Corporation of India, which is
the custodian of the containers in the ICD, Tughlakabad,
have reported that no container is missing from 1993 to
1997.

(d) As on 1.2.99, 777 Import General Manifests
(IGMs) are awaiting closure. These IGMs have been kept
open as the goods brought in under the said IGMs are
pending clearance because of their involvement in court
cases at different levels, appeal and adjudication. Action
for disposal of 1017 containers under Section 48 of the
Customs Act has also been initiated to enable closure of
the IGMs under which these goods were imported.

(e) The suggestions made by the Director General
of Inspection have been implemented by the Customs
House.

[Translation]

World Bank Loan to Coal India Limited

648. SHRI PRABHASH CHANDRA TIWARI: Will the
Minister of COAL be pleased to state:

(a) the amount of loan sanctioned recently by the
World Bank to the Coal India Limited;

(b) the details of the targetted purchase to be made
by this loan;

PHALGUNA 7, 1920 (Saka)

to Questions 138

(c) whether there is any proposal under consideration
for purchase of equipments in large quantity from both
the indian suppliers and foreign suppliers;

(d) if so, the steps taken for ensuring transparency
in this purchase; and

(e) the authorities through which these purchases
are likely to be executed?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) The World Bak loan
sanctioned to Coal India Limited against Coal Sector
Rehabilitation Project comprises US$ 530 million from
IBRD and an equal amount from EXIM Bank of Japan.

(b) to (d) The details of the targetted purchase to be
made by this loan are given in the attached statement.
The procurement will be through International Competitive
Bidding procedure of the World Bank. Al equipment
packages and tumkey contracts are subject to prior review
and no-objection by the World Bank. For this purpose,
Standard Bidding Documents are used which have been
designed by the World Bank with great care to ensure
total transparency in the bidding and the bid evaluation
process.

(e) CIL Board with no objection from World Bank is
the competent authority for purchases of Rs. 10 crores
and above and Chairman, CIL is the competent authority
for purchases below Rs. 10 crores.

Statement
Package No. Description Quantity
1 2 3
Phase-!

1. Dragline 24/88 3
2. Shovel, electric 5m? 30
3. Shovel, electric 10m? 22

14

4. Excavator hydraulic 2.5/3.5m3
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1 2 3
5. Excavator hydraulic 4.5/5m?3 10
6. Dumper 50 tons 259
7. Dumper 85 tons 63
8. Dumper 120 tons 160
9. Dozer 240 KW 48
10. Dozer 310 KW 97
1. Dozer 600 KW 5
12. Dozer, Wheel 35‘
13. Drill 160 mm 31
14. Drill 250 mm 34
15. Drill 310 mm 5
16. FE loader 5.7m? 3
17. Grader 26
18. Crane 70 T 2
19. Crane 30 T 3
20. Tire Handler
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1 2 3
21. Water Sprinkler 11
22. Coal Handling Plant KD Hesalong 1
23. Coal Handling Plant Parej 1
24. Coal Handling Plant Dudhichua 1
25. Coal Handling Plant Nigahi 1
26. Dispatch system 4
27. Telecommunication system 30
28. Coal quality mining equipment 4
Phase-ll
29. Shovel, electric 5m? 1
30. Shovel, electric 10m3 9
31. Excavator hydraulic 2.5/3.5m3 20
32. Excavator hydraulic 4.5/5m? 5
33. Dumper 50 tons 115
34. Dumper 85 tons 35

35. Dumper 120 tons 88
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1 2 3
36. Dozer 240 KW 28
37. Dozer 310 KW 57
38. Dozer, Wheel 7
39. Drill 160 mm 35
40. Drill 250 mm 31
a41. Drill 310 mm 3
42. FE loader 5.7m?3 1
43. Grader 9
44, Water Sprinkler 2
[English] Technology Upgradation Fund

Shares of Profit Making PSUs

649. SHRI MAHBOOB ZAHEDI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether an ordinance was promulgated on
amendment to Company Law with certain changes to
allow the profit making Public Sector Undertakings to
purchase their own shares from the Government; and

(b) if so, the impact on such PSUs as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (SHR!I SUKHBIR SINGH BADAL): (a) and (b)
The Companies (Amendment) Ordinance, 1998 was
promulgated on 31st October, 1998. The ordinance is
applicable to all companies and provides for buyback of
shares subject to safeguards in law and SEBI regulations.

650. SHRI CHENGARA SURENDARAN:
SHRI S. SUDHAKAR REDDY:
SHRI D.S. AHIRE:
DR. ULHAS VASUDEO PATIL:
SHRI MADHAV RAO PATIL:
SHRI MITRASEN YADAV:
SHRI AJAY KUMAR S. SARNAIK:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Govemment have decided to allot
Rs. 25,000 crores for upgradation of technology in the
textiles and jute industries;

(b) if so, the details thereof;

(c) the details of the criteria fixed for availing the
assistance and repayment of loan under the scheme;
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(d) whether this scheme will not cover the spinning
mills of Public Sector and Cooperative Sector: and

(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF TEXTILES {SHRI KASHIRAM
RANA): (a) to (e) Government have decided to launch
Technological Upgradation Fund Scheme (TUFS) for
technological upgradation of Textiles and Jute industries.
Under the scheme, eligible units from identified textile
and jute sectors would be able to apply for loans at
applicable rate of interest from designated nodal agencies
which, after satistying themselves, as regards viability etc.
would advance loan to applicant unit, stipulating the
conditions for repayment of loan etc. The Scheme would
cover the weaving, knitting, processing and finishing
sectors including composite mills and such of the spinning
mills as would choose to undertake technological
upgradation alongwith post-spinning activities including
processing or weaving. Such of Public Sector/Cooperative
Sector unit as fulfil the criteria of eligibility would also be
covered. Under this Scheme, interest to the extent of
5%, interest pomnts would be reimbursed to the lending
nodal agencies (IDBI, SIDBI & IFCI) by the Ministry of
Textiles. Operational details will be discussed in the
Steering Committee.

Jessop and Company Ltd.

651. SHRI N.R.K. REDDY:
SHRI HIRA LAL ROY:
SHRI RAJBANSHI MAHTO:

Will the Minister of INDUSTRY be pleased to
state:

(a) whether Head Office of Jessop and Company
Ltd. building at Calcutta has been sold;

(b) if so, the reasons therefor:

(c) whether the above building was sold out by the
authorities with any sanction from the Ministry; and

(d) if not, the action taken against the persons
responsible for this?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (SHRI SUKHBIR SINGH BADAL): (a) Yes
Sir.

(b) Sale proceeds of the building were taken as a
means of financing the Company’s revival scheme as
sanctioned by BIFR.

PHALGUNA 7, 1920 (Saka)
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(c) Yes Sir.
(d) Does not arise.
[Translation]
Chhatrapati Sahu Mill of Kolhapur

652. SHRI SADASHIV RAO D. MANDLIK: Will the
Minister of TEXTILES be pleased to state:

(a) whether it has come to the notice of the
Government that the amount earmarked for modemisation
of the National Textile Mills is being diverted for other
items,

(b) it so, the details thereof alongwith the reasons
therefor;

(c) whether the Government have formulated any
scheme to modernise/revive the Chhatrapati district of
Mabharashtra;

(d) if so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) Government has been providing funds
only for payment of wages, salaries and bonus to NTC
to meet the shortfall faced by them in payment of wages,
salaries and bonus. Therefore, the question of
modemisation fund being diverted for other items does
not arise.

(c) to (e) Chhatrapati Sahu Mill of Kolhapur is not
an NTC mill. Therefore, Government formulating any
scheme for its modernisation/revival does not arise.

New Banks in Gujarat

653. SHRI HARIN PATHAK: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government have received any
application for seeking permission to set up new private
banks in Guijarat;

(b) if so, the details thereot, and

(c) the action taken by the Union Government
thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)

FEBRUARY 26, 1999 to Questions 148

Consequent on issue of guidelines dated January 22,1993
regarding entry of new private sector banks, Reserve Bank
of india (RBI) have received eight applications for setting
up of new banks with headquarters in Gujarat. The details
are given below:

No. Name of Date of proposed
applicant application HQ at

1. Unit Trust of 27.03.1993 Ahmedabad
India (UTI)

2. Industrial Credit 28.05.1993 Baroda
and Investment
Corporation of
India Ltd. (ICICl)

3. Guijarat State 09.07.1993 Ahmedabad
Fertiliser Co.
Ltd. (GSFC)

4. Shri H.T. Patel 18.08.1993 Ahmedabad

5. Ross Morarka 08.09.1993 Surat
Finance Ltd.

6. Reliance 19.11.1993 Ahmedabad
Industries Ltd.

7. Gujarat 26.05.1994 Ahmedabad
International
Holdings Ltd.

8. Chicago Futures 19.04.1995 Surat

Markets Ltd.

(c) Umon Government is not required to take any
action on any of these applications. RBI has issued
licences, under Section 22 of the Banking Regulation Act,
1949 to carry on banking business, to banks promoted
by UTI Ltd. and ICICI Ltd. applications filed by Shri H.T.
Patel, Ross Morarka Finance Ltd. and Chicago Futures
Markets Ltd. have been rejected. Gujarat State Fertilizer

Company Ltd. was issued an ‘in principle’ approval on
27.1.94. However, due to changes in the Composition of
the promoter group and delay in setting up the bank, the
in principle approval was_withdrawn on January 21,1999
by the Reserve Bank of India. Decisions on two other
cases await the recommendations of an in-house working
group set up by RBI and decisions thereon.
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Balance of Payment

654. DR. SHAKEEL AHMAD:
SHRI CHADA SURESH REDDY:
SHRI NARESH PUGLIA:

Will the Minister of FINANCE be pleased to state:
(a) the latest position of the Balance of payments;

(b) whether due to economic recession and gloomy
scenario, the crisis of BoP may face serious challenge;

(c) if so, the details thereof;

(d) the steps the Govemment propose to take to
face any crisis being created by BoP situation;

(e) whether the Government propose to issue white
paper on the Balance of payments situations; and

(f) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) The latest available data on India's
balance of payments (BoP) relate to the period upto the
quarter ended September, 1998. According to these data,
the current account deficit during the first half of 1998-
99 amounted to US$ 3085 million. Latest available
information for 1998-99 indicates that despite a modest
widening of the trade deficit, the net surplus under
invisibles continues to remain buoyant while in the capital
account net inflows of US$ 4.2 billion under the Resurgent
India Bonds have supplemented normal sources of
external finance. As a result, the foreign currency assets
of the RBI have increased by US$ 1682 million in the
- current financial year upto February 12,1999 to reach a
level of US$ 27657 million.

(d) to (f) As per the current indications, the BoP
situation during the coming year is expected to remain
manageable. However, the developments in the BoP are
closely and continuously monitored with a view to
undertaking suitable policy measures, if warranted.
Economic survey, 1998-99 provides a detailed account of
recent trends and prospects of our Balance of Payments.

[Translation]
Foreign Exchange Reserves

655. SHRI RAMSHAKAL:
SHRI DATTA MEGHE:

Will the Minister of FINANCE be pleased to state:
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(a) whether present foreign exchange reserves in the
country is insufficient;

(b) if so, the efforts being made by the Government
to increase the foreign exchange reserve of the country;

(c) the total foreign currency set by Non-Resident
Indians and the other people during last five years;

(d) whether the devaluation of rupee in the past few
years has increased our income through export; and

(e) if so, the total foreign currency earmned as a result
thereof during each of the last five years, till date?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) The country's foreign exchange
reserves, including gold and SDRs, have increased by
US$ 1.3 billion during the current financial year so far
and amounted to US$ 30.7 billion as on February
12,1999. At this level, the foreign exchange reserves
provide a cover of about seven months of imports, which
can be considered satisfactory.

(c) Foreign currency sent by non-resident Indians and
by other people comprising current receipts (export
receipts and invigible receipts) and gross inflows under
all capital account items (including loans from the IMF)
over the last five years is given below:

F/Year Foreign currency Receipts
(US$ million)

1993-94 63,278

1994-95 68,323

1995-96 74,162

1996-97 91,729

1997-98 99,261

(d) and (e) Export performance depends up a number
of external and intemal factors. While India's exports
benefited from movements in the extemal value of the
Rupee, export performance in recent years has been
constrained by unfavourable international trading
environment caysed by the economic and financial
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turbulence in East Asia, sluggish growth of world demand,
significant declines in export prices of primary and
manufactured goods as well as some domestic factors.
Indian export performance, on balance of payments basis,
for the last five years is given below:

F/Year Export
(US $ million)

h 1993-94 22,683

1994-95 26,855

1995-96 32,311

1996-97 34,133

1997-98 34,849

Pending Cases of Madhya Pradesh with KVIC

656. SHRI DADA BABURAO PARANJPE: Will the
Minister of INDUSTRY be pleased to state:

(a) whether release of Rs. 1282.00 lakhs from Khadi
and Village Industries Commission, Mumbai in 680 cases
has been pending since March, 1998 to Khadi and Village
Industries Board, Madhya Pradesh under the Consortium
Bank Credit Scheme; and

(b) if so, the time by which the Khadi and Village
Industries Commission is likely to release this amount?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) No, Sir.

(b) In view ot 'a’ above, question does not arise.

Appointment of International consultants
for SIDBI

657. SHRI PRITHVIRAJ D. CHAVAN: Will the Minister
ot FINANCE be pleased to state:

(a) whether the Government have appointed
international consultants to assist repositioning and
restructuring of the Small Industries Development Bank
of india (SIDBI) for better credit impact;
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(b) it so, the names of the international consultants;
(c) the terms of reference of the consultants;

(d) whether the consultants have presented the final
report;

(e) if so, the details thereof; and

(f) if not, the time by which the report is likely to be
received?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a)
Government have not appointed any consultants. However,
Small Industries Development Bank of India (SIDBI) has
appointed a consulting firm to give a report on strategic
plan for SIDBI.

(b) SIDBI has reported that M/s. Partha S. Ghosh &
Associates Pvt. Ltd. of Mumbai has been appointed as
consultants.

(c) The broad terms of reference interalia include
development of an overall strategic plan tor SIDBI based
on opportunities, competitive position and core-capabilities,
define SIDBI's future financial role as also its co-ordination
role with other agencies engaged in development of SSI
and redefining the objectives, goals and strategies of
SIDBI to meet the requirement of SSI sector in the
changing environment.

(d) to (f) The final report is likely to be received by
end March, 1999.

Export of Tobacco

658. SHRI ANANT KUMAR HEGDE:
SHRI AJAY CHAKRABORTY:

Will the Minister of COMMERCE be pleased to state:
(a) the details of foreign exchange eamed by the
Govermnment by way of exports of tobacco products during

each of the last three years;

(b) ‘whether the Government have taken any steps
to enhance the tobacco exports;

(c) if so, whether the crop area of tobacco is being
increased; and
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(d) if so, the extent of increase planned?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) As per the current EXIM
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policy exports of tobacco are free and can be undertaken
by exporters in both public and private sectors. The
quantity ana value of tobacco and tobacco products
exported during the last three years are as follows:—

(Qty. in tonnes; Value in Rs. Crores)

Year Unmanutactured Manufactured Total
Tobacco Tobacco

(Api-Mar.) Qty. Value Qty. Value Qty. Value
1995-96 77,665 378.69 9,429 68.13 87,094 446.82
1996-97 106,644 660.48 10,266 96.29 1,16,910 756.77
1997-98 1,32,533 910.49 10,363 148.01 1,42,896 1058.50
1998-99 51,810 403.03 8,116 119.41 59,926 522.44
(Apl.-Nov.)

(b) Some of the steps taken to enhance export of
tobacco, inter-alia, include:

(i) Re-orienting production and developmental
strategies to the changing international needs
i.e., encouraging production of low tar, low
nicotine and light soil tobaccos and
discouraging production in undesirable soils.

(i) Enhancing quality and productivity levels of
Indian tobacco and reducing production cost
so as to make it more price competitive in
international markets.

(i) Monitoring and strict control of pesticide
residues.

(iv) Aligning garding at farmers level in line with
International grading standards.

Allowing exports of tobacco to Russia through
"Debt Repayment Route".

(v

~

(Source: DGCI&S)

(vi) Reducing the preshipment export credit interest
rate from 11% to 9%.

(vii) Sponsoring Delegations abroad and
participation in International Trade Fairs.

(viii) Inviting Delegations, from Foreign Tobacco
Monopolies to visit India to understand quality
and cost competitiveness of Indian tobacco
and arranging meetings with Indian Tobacco
Exporters.

(ix) Undertaking market promotion for Indian
tobacco through advertisements in Intemational
magazines and through distribution of product
brochures.

(c) and (d) Crop size of FCV tobacco for the next
year would be determined by the Tobacco Board keeping
in view the anticipated international demand and supply
position, carryover stocks in intemational and domestic
markets, domestic demand and supply and domestic and
intenatiopal prices.
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Minimum Import Price for Steel

659. SHRIMATI LAKSHMI PANABAKA:
SHRI D.S. AHIRE:

Will the Minister of STEEL AND MINES be pleased
to state:

(a) whether attention of the Govemment has been
drawn to the news-item captioned "By fixing prices
Government forces hawala, say steel importers" appearing
in the 'Indian Express' dated January 30,1999;

(b) if so, the facts of the matter reported therein;
and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) Yes, Sir.

(b) and (c) Government has notified floor prices in
respect of certain steel items to restrict their cheap imports
into the country. This was necessitated due to the fact
that the imports of steel at very low prices from CIS
countries and some South East Asian countries in bulk
quantities were causing serious threat to the indigenous
steel industry by depressing prices to unremunerative
levels. The floor prices were fixed on the basis of average
Cost Insurance and Freight (CIF) prices from non-dumping
sources such as Europe & Japan. The floor prices are
subject to revision from time to time based upon the
trend of international prices.

[Translation]
C.M. Vasudev Committee

660. DR. CHINTA MOHAN:
DR. SUSHIL INDORA:

Will the Minister of STEEL AND MINES be pleased
to state:

(a) whether the Government had constituted C.M.
Vasudev Committee to give suggestions and
recommendations in regard to expansion of steel industry;

(b) if so, the date on which the Committee was
constituted and whether this Committee has submitted its
report to the Government;

(c) it so, the details of recommendations accepted
by the Government for implementation; and
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(d) the time by which these recommendations are
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) and (b)
In view of the recent slow down in the growth of the
Indian steel industry a Working Group was set up in
October '98 under the Chairmanship of Shri C.M. Vasudev
for identifying measures to impart growth momentum to
the steel sector and not for expansion of steel industry.
The Group has since submitted its reponrt.

(c) and (d) Do not arise in view of (a) and (b) above.
Autonomy to Banks

661. SHRI K. PARYMOHAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government have recently granted
autonomy to any nationalised banks;

(b) if so, the details thereof;

(c) the criterion adopted for granting autonomy to
any nationalised banks;

(d) whether the Government have received similar
requests from any other nationalised banks in this regard;

(e) if so, the details thereof; and
(f) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (c) In
the context of liberalisation of the economy as well as
keeping in view the recommendations made by Mehta
Committee on recruitment methods and practices in Public
Sector Banks, the banks have been given autonomy for
creation of posts upto TEGS VI, direct recruitment of
specialists officers as well as campus recruitment upto
30 percent of the vacancies of Probationary Officers
earmarked for direct recruitment, reimbursement of
entertainment expenses; formulation of policies for rural/
semi-urban posting, deputation of officers, induction on
contract basis, posting in overseas branches; and
promotion of officers upto the rank of Deputy General
Manager.
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Autonomy with regard to creation of posts upto TEGS-
VI, direct recruitment of specialist officers and probationary
officers upto 30% of vacancies through campus
recruitment, and reimbursement of entertainment expenses
has been delegated to only those banks which fulfil the
following criteria:—

1. Net profits for the last three years;

2. Capital adequacy ratio of more than eight
percent;

3. Net NPA level below 9 percent of the total
bank credit; and

4. Minimum owned funds of Rs. 100 crores.

(d) to (f) Government received a proposal recently
for grant of autonomy to State Bank of Saurashtra which
was not accepted by the Government as State Bank of
Saurashtra did not fulfil the criteria of net profit for the
last three years.

Economic Recession

662. SHRI P. SANKARAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the country is facing severe economic
recession in almost all the sectors;

(b) if so, the number of large scale Public Sector
Undertakings and Private sector units which have shown
negative growth during the year 1998 alongwith their
percentage in shrinking; and

(c) the reasons leading to such a large scale slump
in detail and the methods formulated to revive the
recession in the industry sector?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) As per the Advance Estimates of National
Income released recently by the Central Statistical
organisations, the gross domestic product (GDP) is
estimated to grow at 5.8 per cent in 1998-99, comparad
with the 5 per cent achieved in 1997-98. The recovery in
1998-99 was basically led by the rebound in ‘agriculture
and allied sectors' which is projected to grow by 5.3 per
cent. The growth of GDP from manutfacturing has slipped
to 5.7 per cent, that from electricity, gas and water supply
to 6.3 per cent, and mining to 0.1 per cent. Trade, hoteis,
transport and communications' was the only other category
where growth accelerated from 5.7 per cent in 1997-98
to 6.3 per cent in 1998-99.
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(b) According to a study of financial performance by
the RBI, of 953 non-financial Public Limited Companies
during the first half (April September) of the current fiscal,
while growth in sales was higher, by about one
percentage point, at 9.4 per cent during the first half of
1998-99 as compared to 8.6 per cent in the corresponding
period of previous year, gross profits recorded lower
growth of 3 per cent as against 4.1 per cent during the
first half of 1997-98.

(c) The deceleration in industrial growth in the current
year car be attributed to a number of factors such as
decline in rural demand, sluggish export growth, loss of
comparative advantage to Indian exports due to rapid
depreciation in East Asian currencies, price disadvantage
on account of cheap imports in certain key industries,
depressed state of capital markets and infrastructural
bottlenecks. Measures taken for revival of industrial growth
include further deregulation and simplification of
procedures for domestic, NRI and foreign direct
investment, step up in outlay for key infrastructure sectors,
revival of capital market and provide a level playing field
to domestic industry.

Issuance of Cheque Books by
Private Sector Banks

563. DR. BIZAY SONKAR SHASTRI: Will the Minister
of FINANCE be pleased to state:

(a) whether no private sector banks who are members
of the Indian Banks Association (IBA) can charge money
for the issue of cheque books and computerised statement
of accounts to the savings bank account holders;

(b) it so, the reasons for charging the money
unabatedly even after bringing the same fact to the notice
of the Govemment and the RBI; and

(c) the action the Government propose to take in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (c)
Reserve Bank of India (RBI) have not issued any
guidelines to commercial banks regarding levy of service
charges for issue of cheque books, statement of accounts,
etc. Indian Banks' Asscciation (IBA) had constituted a
Committee to review the service charges and based on
its recommendations, a revised schedule of service
charges came into effect from 1st October, 1994. The
uniform schedule of bench mark service charges issued
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by IBA to its member banks is recommendatory in nature.
In terms of the policy of gradual deregulation and moving
away from micro-management of banks, the commercial
banks have been given freedom by RBI for levy of service
charges on the basis of their profitability and cost of
funds. RBI does not intervene in the matter of service
charges fixed by individual banks.

Losses to Tea Board

664. SHRI PRABHU DAYAL KATHERIA: Will the
Minister of COMMERCE be pleased to state:

(a) whether the Tea Board has suffered losses during
1995, 1996 and 1997;

(b) if so, the reasons therefor; and

(c) the action taken by the Government to make it
profitable?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) and (b) No, Sir. The Tea
Board is a promotional Organisation set-up for
development of the tea industry. The Tea Board is
therefore not directly involved in operations like commercial
production and trading of tea.

(c) Does not arise.
Corruption in Banks

665. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of FINANCE be pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned '‘Bharastachar Se
Nipatne ke liye Satarkata Ayog Ke Nirdesh' appearing in
the Hindi daily ‘Nav Bharat Times' date November 21,
1998;

(b) if so, whether the Central Vigilance Commission
have issued instructions to the higher officers of the
Banking Division not to protect the bank managers found
involved in corrupt practices;

(c) it so, the steps taken to check corruption in the
State Bank of India and its associate banks;

(d) whether the Government are aware of the recent
bungling worth crores of rupees at the top level in a
number of branches of banks operating in Connaught
Circus and Parliament Street, New Delhi;
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(e) if so, the branch-wise and bank-wise details in
this regard; and

o

(f) the action taken by the Government against the
managers of the aforesaid banks and if no action has
been taken, the reasons theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
Yes, Sir. the Central Vigilance Commission (CVC) has in
exercise of powers conferred under Section 8(1)(h) of
the Central Vigilance Commission Ordinance 1998 issued
instructions to improve vigilance administration in all
departments/organisations. The instructions issued inter-
alia provide that a junior employee who initiates any
proposal relating to a vigilance matter which is likely to
result in reference to CVC can send a copy directly to
the CVC by name so as to thwart any attempt that may
be made by senior officers to protect the corrupt or dilute
the charges. However, no separate instructions of the
kind contemplated by part (b) of the question have been
issued to the officers of the Banking Division. CVC has
notified a special chapter on banking in order to enhance
managerial effectiveness and shed fear psychosis that
the bank managers may have been experiencing.

(c) Public Sector Banks at the instance of
Government and Reserve Bank of India (RBI) have taken
several steps from time to time for prevention of frauds.
These steps include issue of comprehensive guidelines
by RBI for strengthening the control mechanism in banks,
review of fraud cases on a continual basis by RBI,
advising the banks of modus-operandi in ingenious cases
alongwith required safeguards to prevent their recurrence,
proper training of operational personnel and investigations
and scrutiny into reported cases of major frauds as well
as snap inspections covering systems and procedures
and control arrangements in fraud prone areas by the
RBI.

(d) to (f) RBI has reported that from January 1998
till date only one large value fraud involving Rs. 209.7
lakhs took place in the Connaugt Circus, New Delhi
branch of State Bank of Indore in which two over drafts
were sanctioned against security of 'Kisan Vikas Patras'
which were subsequently found to be fake. The Central
Bureau of Investigation (CBI) have registered a case on
27.8.1998 against three persons involved in the fraud in
which loans were availed against 'Kisan Vikas Patras’
which were later found to be out of a lot of 'Kisan Vikas
Patras' found missing from a railway parcel during transit
from Nasik Press to Calcutta. Some arrests have been
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made. The bank has called for the explanation of the
concemned staff and has also issued notices to all its
branches/controlling authorities to exercise caution while
financing against security of ‘Kisan Vikas Patras'. No large
value frauds has been reported by banks in the Pariament
Street areas branches during the above period.

Non-Performing Assets

666. SHRI M. SELVARASU:
SHRI AJAY CHAKRABORTY:

Will the Minister of FINANCE be pleased to state:

(a) whether attention of the Govemnment has been
drawn to the views expressed by the Chief Vigilance
Commissioner at a Seminar on Computerisation in Banks
that a large portion of ncn-performing assets of banks
and financial institutions are the result of connivance
between banks officials and corporates;

(b) if so, the details thereof and the Govermment's
reaction thereto; and

(c) the details of the Non-Performing Assets of the
public sector banks and financial institutions bank-wise,
institution-wise, and out of this how much is owed by
corporate sector?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
The Central Vigilance Commissioner, while speaking in a
seminar on computerisation on 22.1.1999 stated that “from
a common man's perspective our banking system has
become a convenient ground for exploitation by
unscrupulous industrialists.”

Advances of banks tum non-performing due to a
variety of factors such as deficiencies in credit appraisal,
non-observance of noms for sanction of loans and laxity
in post-disbursement supervision, diversion of funds by
the borrowers, wilful defaults, absence of Management
Information System, etc. There are also external
circumstances for rise in non-performing assets such as
recession in the industry due to which the borrower fails
to produce and market his goods, non-availability of raw
material, closure of suspension of business due to strike,
natural calamities, change in policy etc.

(c) Statements | and |l giving details of NPAs of
public sector banks and financial institutions bank-wise
and institution-wise for the year 1997-98 as reported by
Reserve Bank of India (RBI) are attached. RBl's data
base does not generate details on NPAs of corporate
sector.

Statement-|

Details of Non Performing Assets (NPAs) of Public Sector Banks for the year 1997-98 as
Reported by Reserve Bank of India

(Rs. in crores)

Name of the Bank 1997-98 1997-98
Gross NPA % of NPAs to Net NPA % of Net
total advances NPAs
1 2 3 4 5

State Bank of India 11465.36 14.14 4497.77 6.07
State Bank of Bikaner & Jaipur 463.04 11.73 267.51 7.13
State Bank of Hyderabad 964.67 18.96 503.48 10.88
State Bank of Indore 299.83 15.05 208.48 10.96
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1 2 3 4 5
State Bank of Mysore 538.83 17.47 306.87 10.75
State Bank of Patiala 514.75 11.88 288.90 7.04
State Bank of Saurashtra 364.78 14.83 157.14 6.98
State Bank of Travancore 911.00 20.06 504.73 12.21
Allahabad Bank 1458.93 23.18 869.36 15.09
Andhra Bank 341.30 9.86 93.76 2.92
Bank of Baroda 3129.28 14.63 1290.38 6.60
Bank of India 2669.00 11.55 1570.00 7.13
Bank of Maharashtra 709.09 17.39 316.57 8.59
Canara Bank 3580.81 18.69 1265.29 7.52
Central Bank of India 2414.53 20.47 1304.74 12.21
Corporation Bank 341.86 - 7.60 126.46 293
Dena Bank 774.79 13.73 439.43 8.28
Indian Bank 3428.39 38.96 1888.67 26.01
Indian Overseas Bank 1265.00 13.38 543.00 6.26
Oriental Bank of Commerce 397.23 6.16 287.15 464
Punjab ‘National Bank 2447.00 14.50 1526.00 9.60
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1 2 3 4 5
Punjab & Sind Bank 1038.90 26.79 345.08 10.84
Syndicate Bank 1185.29 15.31 401.94 5.78
Union Bank of India 1194.73 11.18 787.39 7.66
United Bank of India 1451.00 33.50 472.00 14.10
UCO Bank 1780.30 24.04 705.12 11.14
Vijaya Bank 532.95 15.21 276.16 750
(Data provionsal)

Statement-il

Details of Non Performing Assets (NPAs) of Financial Institutions Institution-wise for the year 1997-98
as Reported by Reserve Bank of India

Name of the Institution

1997-98

Gross NPA % of NPAs to total
advances
ICICI 2834.62 7.66
1DBI 5101.00 10.14
Exim Bank 512.65 14.49
SiDBI 263.67 2.05
IFCI 2663.28 13.62
TFCI 53.84 7.24
1BI 286.68 13.12
NABARD 330.57 1.46
NHB 0.00 0.00

(Data Provisional)
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Recovery of Industrial Growth

667. DR. T. SUBBARAMI REDDY: Will the Minister
of INDUSTRY be pleased to state:

(a) whether the Confederation of Indian Industry has
predicted an improved industrial outlook during the second
halt of current financial year on the basis of recovery
shown by a number of industrial sectors;

(b) whether any survey has been made in this regard;
(c) it so, the details thereof;

(d) the steps proposec to be taken to improve
industrial outlook further;

(e) the sectors in which industrial production has
increased; and

(f) the extent to which it has given boost to the
industrial production in the country?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) to (c) The Confederation of Indian Industries
based on information provided by member companies of
Cll, evaluates regularly the growth in different sectors of
the manufacturing sector. As per Cli, during April-Dec.
‘98 as compared to similar period last year, sectors like
cement, fertilizer, crude oil, steel, diesel engines, machine
tools, commercial vehicles have low growth of less than
10%, sectors having a high growth (10% to 20%) or
more than 20% comprise motor cycles, computers,
washing machines, drugs & pharmaceuticals etc.

As per the CII, aluminium, automotive tyre, consumer
durables, druas & pharmaceuticals, electrical machinery,
electricity generation, paper and pulp, are expected to
show increased growth during the next six months.

(d) to (f) The growth during the current year for the
period April-December, 1998 is 3.5% as compared to
6.7% during April-December, 1997.

The analysis of the performance shows that during
the nine months of the current year 1998-99 (Apr-Dec.),
the sectors like metal products and parts except machinery
and equipment (22.9%), transport equipment and parts
(20.8%). paper and paper products (16.0%), beverages,
tobacco and related products (13.8%) and rubber, plastic,
petroleum and coal products (10.6%) have shown a fairly
high growth rate of over 10%. Positive growth has also
been recorded in electricity, food products, basic chemicals
& chemical products, leather and fur products, non-metallic
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mineral products and wool, silk and man-made fibre
textiles.

The Government is conscious of the need for
increased momentum for industrial growth. Various
measures have been initiated for correcting sectoral
policies to induce faster growth. The Government and
the private sector have taken a number of steps which
could restore the industrial growth to its long term trend.

The steps taken to improve industrial growth are:—

1. Special package announced for revival of
growth in exports.

2. Repeal of ULCRA and incentive to house
ownership.

3. The Govemment has recently allowed buy
back of shares and inter corporate loans to
boost investment and revive the capital market.

4. The Reserve Bank of India has avoided raising
interest rates in the busy season credit policy
to boost industrial activity.

5. Private sector has been rastrhcturing to induct
new technology, improve efficiency and
withdraw from non-core business. The financial
results of the majority of the corporate for the
year 1997-98 and 2nd and 3rd quarter of
1998-99 show a reduction in cost. After
restructuring they are likely to undertake
investment for expansion.

6. The Govemment conscious of the need for
revival of the industrial sector, has constituted
4 Tasks Forces to recommend ameliorative
measures for 4 sectors, most adversely
affected, namely, steel, capital goods,
commercial vehicles and cement. The
recommendations of the Task Force have
been submitted to Ministry of Finance. Certain
measures relating to steel have been
announced and policy announcements relating
to other sectors are expected shortly.

[Translation]
Retired Employees under V.R.S. of SAIL

668. DR. SUSHIL INDORA:
PROF. PREM SINGH CHANDUMAJRA:

Will the Minister of STEEL AND MINES be pleased
to state:
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(a) whether in Steel Authority of India Limited (SAIL)
and its ancillary units, approximately 5500 employees have
retired under Voluntary Retirement Scheme;

(b) if not, the actual number of those employees and
the number of administrative officers, officers-technical,
officer-supervisor and labour respectively among the retired
employees;

(c) the category-wise expenditure incurred by the units
on the above employees at the time of retirement;

(d) whether the production will not be suffered as a
result of retirement of these employees in these units;
and

(e) if not, the number and category of employees
who are yet to be retired and even after that the
production will not be affected?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) and (b)
As a part of the manpower rationalisation efforts, SAIL
has implernented a Voluntary Retirement Scheme (VRS)
between March and August, 1998 and 5975 employees
had availed voluntary retirement under the scheme. Out
of this, around 71% were from Works (Technical) area
and 29% were from non-works (Administrative Streams)
areas. The number of executives and non-executives who
had availed of Voluntary Retirement were 658 and 5317
respectively.

Maharashtra Elektrosmelt Ltd., Chandrapur, a
subsidiary of SAIL, had aliso introduced deferred payment
VRS-98 scheme and 15 employees availed voluntary
retirement. In addition, a lumpsum scheme based on DPE
scheme was implemented in two other subsidiaries i.e.
Indian lron and Steel Company (IISCO), Bumpur and
Visvesvaraya Iron and Steel Limited (VISL), Bhadravati.
Number of employees who availed voluntary retirements
in 1ISCO and VISL during the period 1997-98 were 483
and 334 respectively.

IISCO employees who availed voluntary retirements
belong to non-executive category. The break-up of 483
voluntary retirements at IISCO for Works (Technical) and
Non-works (Administration) is in the ratio of around 90%
and 10%.

The number of executives and non-executives who
have availed voluntary retirements at VISL are 19 and
315 respectively and ratio of Works (Technical) and Non-
Works (Administration) is 79% and 21% out of 334
voluntary retirements.
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(c) The SAIL scheme is based on deferred payment.
Employees are paid 80%, 90% or 100% of Basic + DA
every month for their remaining months of service subject
to a maximum period of twelve years. Since there is no
lumpsum payment, there is no immediate expenditure at
the time of voluntary retirement. However, employees are
paid their normal separation dues like PF, Gratuity etc.

The IISCO and VISL adopted a lumpsum scheme
and for 483 and 334 voluntary retirements and a sum of
Rs. 10 crores and Rs. 12.35 crores respectively were
availed from National Renewal Fund.

(d) Production has not suffered as a result of
voluntary retirement of these employees.

(e) In the present compstitive environment, to retain
the competitive edge, it is necessary to continuously
reduce the manpower cost. SAIL has taken a number of
initiatives to reduce its manpower through operation of
voluntary retirement scheme and strict control of
recruitment against natural separations. The manpower
requirement depends on the technology adopted, annual
targets etc. and the same varies from time to time.

[English]
Export of Cotton and Yarn

669. SHRI VITHAL TUPE:
SHRI MADAN PATIL:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Govemment have fixed the higher
ceiling for expo:t of cotton and yam during 1999;

(b) if so, the details thereof and the reasons therefor,
and

(c) the steps being taken by the Government to boost
the export of cotton and yam?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) Govemment have announced an initial
export quota of Five lakh bales (of 170 kg. each) of raw
cotton for the current cotton year 1998-99 (October-
September) as against 7.20 lakh bales for the cotton
year 1997-98.

Govemnment have also announced a ceiling of 200
million kgs for export of cotton yam of 40s and below
counts for the calendar year 1989 as against 175 million
kgs for the year 1998. The annual ceiling is fixed after
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careful consideration of all relevant factors such as
production, domestic demand, prices and requirement of
decentralised sector etc. The ceiling, however, does not
apply to certain specific categories:—

(a) Export by 100% EOUs.

(b) Exports under Advance Licensing Scheme/based
on cotton imported under OGL.

(c) Export by EPCG units to the extent of meeting
their annualised export obligation.

(d) All exports against bilateral quotas.
(e) All exports of 41s counts and above.
(f) Exports of processed yam.

(c) Government have been taking a number of steps
to boost exports such as encouraging exporters to
participate in buyer-seller meets, fairs and exhibitions;
enabling import of capital goods at concessional duty for
export production; special arrangements for duty free
import of raw materials; ensuring increased availability of
export credit etc. Some recent steps include de-linking of
cotton yarn exports from hank yarn obligation, relaxation
of count/domestic cotton use restrictions etc.

[Translation]
Allocation of Funds for Handloom Sector

670. SHRI SURESH CHANDEL: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government are considering on
allocation of more funds for the handloom sector;

(b) if so, the details thereof;
(c) whether the Government propose to modemise
the looms in addition to the existing provisions of

modernisation of handloom development centres;

(d) if so, the total amount allocated for the handloom
sector during the Ninth Five Year Plan; and

(e) the funds allocated in this regard during 1998-99,
State-wise?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) Plan funds for the Handloom sector
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are allocated on the recommendation of the Planning
Commission and availability of resources.

(c) and (d) The scheme for modemising looms was
transferred to State Governments. There is no provision
of modemisation of looms under Handloom Development
Centre scheme. However, under the project Package
Scheme, there is a component which provides for
modernisation of looms. Since the financial assistance is
provided on need basis, no specific provision has been
earmarked for the purpose in the 9th Plan period. The
total amount allocated for the Handloom sector during
the 9th Five Year Plan is Rs. 600 crores.

(e) Funds are not allocated State-wise, but financial
assistance is extended to States dependent upon
submission of viable proposals.

[English]
Grants to Jammu and Kashmir

671. SHRI MUFTI MOHAMMED SAYEED: Will the
Minister of FINANCE be pleased to state:

(a) whether the Jammu and Kashmir was brought
into the Special Category of States with effect from 1990-
91 by allowing financial assistance of 90% as grant and
10% loan;

(b) it so, the details thereof;

(c) whether the State Government had requested the
Union Government to give retrospective effect from 1969-
70 tor considering the above assistance to the State;

(d) #f so, whether the Government in principal agreed
to release such assistance;

(e) if so, the amount released by the Central
Govemment so far; and

(f) if no assistance is released so far in this respect
the reasons therefor?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) Yes, Sir. The State of J&K was
receiving Central assistance in the form of 70% loan and
30% grant until 1991-92, when NDC allowed the pattemn
of 90% grant and 10% loan to the State. Meanwhile,
Rangarajan Committee which was set up with a view to
finding a durable solution to the financial problems of the
Special Category States, recommended that the pattem
of 90% grant and 10% loan should be extended to the
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State of J&K and Assam from the year 1990-91. The
recommendation was accepted and implemented by the
Government of India.

(c) The State Govenment had asked for the waiver
of Rs. 1275 crores from their outstanding liability by
applying the revised pattem of Central Assistance i.6.
90% grant and 10% loan with retrospective effect from
1969-70 onwards.

(d) No, Sir.
(e) and (f) Does not arise.
Manufacturing of CNG Vehicles

672. SHRI SUSHIL KUMAR SHINDE:
SHRI MADHAVRAO SCINDIA:

Will the Minister of INDUSTRY be pleased to state:

(a) whether the Government propose to promote
manufacture of Compressed Natural Gas (CNG) and
battery driven vehicles; and

(b) if so, the policy of the Government in this regard?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) and (b) Automobile industry is delicensed,
and as such, entrepreneurs wanting to manufacture any
kind of automobiles, including Compressed Natural Gas
(CNG) and Battery Operated Vehicles (BOVs), have only
to file an Industrial Entrepreneurs Memorandum (IEM)
with the Ministry of Industry.

Ministry of Non-conventional Energy Sources (MNES)
is promoting the development, manufacture of non-poliuting
environmentally benign BOVs in the country under the
Alternative Fuels for Surface Transportation (AFST)
Programme. They are providing subsidy on the battery
‘driven 10-seater and bigger passenger vehicles upto 50%
of the cost of the vehicles exclusive of customs duty,
sales tax and all other levies.

Investigations of Sale of UTl Shares

673. DR. SUBRAMANIAN SWAMY: Will the Minister
of FINANCE be pleased to state:

(a) whether the CB! had made an application or
requested to his Ministry seeking permission to proceed
further in the investigation on the sale of UTI shares to
Reliance Industries Ltd.;
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(b) if so, the dates on which such permission was
sought and whether such permission has been granted;
and

(c) it so, the details of the case?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (c) On 24.5.96 CBI had requested the
Ministry of Finance to issue concurrence for registration
of a regular case (RC) in the matter. The matter was
examined in the Ministry and material pertaining to the
case was provided by the Ministry to CBI. CBI then took
up the matter with the regulatory authorities concemed
namely, SEBI and Company Law Board. According to
CBI, SEBI authorities have not found any violation of
their guidelines. Also the Company Law Board has stated
that the transaction appears to be legally in order. In
view of the clarification received from SEBI and the
Department of Company Affairs, CBI has now stated that
their intervention in the matter at this stage is not
considered necessary.

Export of Shrimps

674. SHRI MADAN PATIL: Will the Minister of
COMMERCE be pleased to state:

(a) whether India's export of Shrimp has been affected
due to the decision taken by the World Trade Organisation
on patent protection;

(b) it so, the details thereof;

(c) whether the Government have taken up this issue
with the W.T.O,;

(d) if so, the details thereof and the stage at which
the matter stands; and

(e) if not, the reasons therefor?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) No, Sir.

(b) to (e) Does not arise.
Economic Vigilance Buresu

675. SHRIMAT!I SURYAKANTA PATIL: Will the
Minister of FINANCE be pieased to state:

(a) the objectives of the constitution of Economic
Vigilance Bureau;
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(b) the year of its constitution and the organisational
set up thereof;
(c) the number of cases of economic offences
disposed of by the Bureau in the country and abroad
during the last three years;

(d) the annual financial responsibilities of the Bureau;

(e) whether the investigation by the Bureau is
consistent to its financial responsibilities; and

(f) if not, the corrective measures being taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
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AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
The Central Economic Intelligence Bureau (CEIB) was
set up in July, 1985 with the objective of coordinating
and strengthening the intelligence gathering activities, the
investigative efforts and enforcement action by various
agencies concemed with investigation into economic
offences and enforcement of economic laws. The
organisational set up is given in the enclosed statement.

(c) to (f) During the year 1995-96, 1996-97 and 1997-
98, the number of major cases detected by the Bureau
were 11,11 & 13 respectively. The annual financial liability
of the Bureau is Rs. 2.60 crores for the year 1997-98.
The gain to the exchequer in the form of taxes, duties,
fines and penalties on account of Bureau's cases exceeds
manifold the annual expenditure incurred on the Bureau.

Statement

Organisational details relating to CEIB

S.No. Post Sanctioned
Strength
1 2 3
(1) Group ‘A’
(a) Director General 1
(b) Jt. Secretary & Dy Dir. General 3
(c) Assistant Director General 5
(d) Sr. Technical Officer/
Under Secretary/
Sr. Statistician Gr. | 13
(e) Sr. Statistician Gr. I/ 2

Private Secretary (Grade 'A’)

Total Group ‘A" —

24
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1 2 3
(2) Group - 'B'
(a) Section Officer 2
(b) Private Secretary 4
(c) Assistant 4
(d) Personal Assistant (Steno) 5
Total Group 'B' 15
(3) Group 'C'
(a) Intelligence Officers 28
(b) Investigators 2
(c) u.D.C. 4
(d) Steno Grade 'D’ 12
(e) LD.C. 7
(f) Drivers 5
Total Group ‘C’ 58
(4) Group D'
(a) Jamadar/Daftry 5
(b) Peon 21
(c) Sweeper/Farash 3
(d) Chowkidar 7
Total Group D' — 36
133

Grant Total —
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[English]
Products of KVIC

676. SHRI A. GANESHAMURTHI: Will the Minister
of INDUSTRY be pleased to state:

(a) the new products proposed to be launched by
Khadi and Village Industries Commission at its outlets
across the country;

(b) the turnover of KVIC for the last three years;

(c) whether the KVIC has finalised the village products
to be introduced;
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(d) if so, the details thereof, and

(e) whether the safety matches produced by village
industry is likely to be included in KVIC's products?

THE MINISTER OF INDUSTRY (SHRI SIKANDER

BAKHT): (a) No new product is being proposed to be
launched by Khadi & Village Industries Commission at its
outlets across the country.

(b) The cumulative sales effected under Khadi &
Village industries in the last three years are as under—

(Rs. in crorej

Sales Under KVIC

Year Khadi \AR Total

1995-96 567.37 3861.75 4429.12
1996-97 581.11 4232.90 4814.01
1997-98 745.90 4319.38 5085.28

(c) and (d) In view of (a) above, Question does not
arise.

(e) Yes, Sir. KVIC has already included the production
5t safety matches produced by village industries as one
of the KVI products.

Supply on Food and Fertilizers

677. PROF. PREM SINGH CHANDUMAJRA:
DR. SUSHIL INDORA:

Will the Minister of FINANCE be pleased to state:

(a) whether the subsidy provided on food and
fertilizers during 1998-99 expected to be more than the
provision made in the budget in this regard;

(b) it so, the excess amount of subsidy on food and
tertilizers, separately;

(c) whether the Government have ascertained the
reasons for increase in the subsidy amount; and

(d) if so, the details thereof alongwith excess amount
of subsidy than the allocated one given, due to each of
these reasons, separately?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (d) The revised estimates of 1998-99 will
be presented to the Parliament tomorrow ie. on 27th
February, 1999 as part of the General Budget 1999-2000.
Hon'ble Member may kindly awalt the presentation of the
Budget.

Development of Silk Worms

678. SHRI TEJVEER SINGH: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Union Government have set up
training camps to educate the farmers to develop high
quality eggs of silk worms;



181 Written Answers

(b) if so, the details thereof; and

(c) the new variety of eggs (races) developed by the
Research and Development Department of Central Silk
Board during 1996, 1997 and 19987

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) and (b) The Central Silk Board has set up
Silkworm Seed Technology Laboratory at Bangalore to
train ficensed mulberry seed producers who want training
at the Institute or who are sponsored by the State
Govemnment. During the last three years 146 private
licensed seed producers have been trained.

(c) During the years 1996, 1997 & 1998, Central
Silk Board Research Institutes have worked on 60 races
from which 16 hybrids with some promise have been
isolated. These are:

1. BL43 X NB4D2
2. B-71 X A-69
3. B-72 X A-66

4. CSR12 X CSRé
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5. CSR16 X CSR17

6. CSR18 X CSR19

7. SK-4 X SK-4

8. CNR4 X CNRS

9. CMR14 X CMR3

10. CPIB X J-PLAIN

1. KY-1 X JP1P

12. JP1A X SM-1

13. CP1B X JP1B

14. BM-1 X JP1B

15. (CSR6 X CSR26) X (CSR2 X CSR27)

16. (CSR6 X CSR20) X (CSR21 X CSR29)

The above hybrids are presently under field trials.

After their success in these trials, they will be posed to
the All India Race Authorisation Committee for

authorisation. The races authorised in 1995, 1996 and
1997 are Indicated in the attached statement.

Statement

The races authorised in 1995, 1996 and 1997

States Combinations Hybrids Season
1 2 3 4
1995
Andhra Pradesh MULT!I X BIV P2D1 X NB18 Winter
West Bengal MULT!I X BIV MY1 X NB18 Spring/Autumn
P2D1 X NB18 Spring
N X (NB18 X PS) Autumn
BIV X BIV SHE X KA Spring/Autumn

CA2 X NB4D2 & Winter, Spring
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1 2 3 4
Assam/Bihar MULTI X BIV MY1 X NB18 Spring/Autumn
Orissa/ P2D1 X NB18 Spring
Madhya Pradesh N X (NB18XPS) Summer/Autumn
PM X NBi18 Summer
BIV X BIV SH6 X KA Spring/Autumn/Winter
CA2 X NB4D2 Spring
NB18 X PS5 Winter
Jammu & Kashmir BIV X BIV YS3 X SF19 Spring
SH6 x KA Spring
SH6 X NB4D2 Spring
CA2 X NB4D2 Spring/Autumn/Early Winter
PAM101 X NB4D2 Autumn/Early Winter
CC1 X NB4D2 Autumn/Earty Winter
PAM111 X SF19 Autumn/Earty Winter
Uttar Pradesh MULTI X BIV P2D1 X NB18 Summer/Early Autumn
RD1 X NB18 Summer/Early Awtumn
BIV X BIV YS3 X SF19 Spring
SH6 X KA Spring
SHE X NB4D2 Spring
CA2 X NB4D2 Spring/Autumn/Earty Winter
PAM101 X NB4D2 Autumrn/Early Winter
CC1 X NB4D2 Autumn/Early Winter
PAM111 X SF19 Autumn/Early Winter
1996
Jammu & Kashmir BiV X BIV SKUAST-1 X SKUAST-6  Spring
1997
Rainfed Areas MULTI X BIV BL23 X NB4D2 Spring/Autumn
Irrigated Areas BL24 X NB4D2 Spring/Autumn
South India BIV X BIV CSR2 X CSR4 Spring/Autumn
Temperate/Sub- CSR2 X CSR5 Spring/Autumn

Tropical Zone
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[Translation]
Credit Rating Information Service of India

679. SHRI ABHAYSINH S. BHONSLE:
SHRI MADHAVRAO PATIL:

Will the Minister of FINANCE be pleased to state:

(a) whether the Credit Rating Information Services of
India Limited has given a negative rating in respect of
the bonds of various corporations set up by the
Govemment of Maharashtra;

(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the reaction of the Government thereto and the
steps proposed to be taken by the Govemment in this
regard?

THE MINISTER OF FINANCE (SHR! YASHWANT
SINHA): (a) and (b) As per information provided by the
Credit Rating Information Services of India (CRISIL), bonds
issued by Maharashtra Krishna Valley Development
Corporation {MKVDC), Vidarbha lmigation Development
Corporation, Tapi Irrigation Davelopment Corporation and
Konkan Irrigation Development Corporation were
downgraded from “AA(so)" to “A+(so)" in January, 1999.

(c) and (d) According to CRISIL the downgrading of
rating is mainly based on the fiscal situation of the State
Government, their debt servicing expenditure and the
reliance on market borrowings for financing Plan outlay.
Repayment obligations on the bonds are supported by
the Government of Maharashtra through a tripartite
agreement between these corporations, Government of
Maharashtra and Trustees to the issues.

[English]
PAN
680. SHRI NADENDLA BHASKARA RAO:
SHRI PANKAJ CHOUDHRY:
SHRI RAJENDRA AGNIHOTRI:
SHRI G.M. BANATWALLA:

Will the Minister of FINANCE be pleased to
state:

(a) whether the Union Govemment have liberalised/
propose to make any modifications relating to quoting of
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Permanent Account Number (PAN) recently for financial
transactions;

(b) it so, the details thereof; and

(c) the time by which the said modifications are likely
to be made effective?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) to (c) Yes,
Sir. A number of modifications have been made in the
provisions relating to quoting of Permanent Account
Number (PAN) or GIR Number by Notification S.0.No.
33(E) dated 27th January, 1999. The significant changes
are as follows.

(i) Originally, there was no requirement to file
declaration in Form No. 60 or 61 if the
payment for the specified transactions was
made by way of a crossed cheque drawn on
a bank or by a crossed bank draft. According
to the modified provisions, the exemption from
filing the declarations shall be in respect of
payment by way of a crossed cheque or
through credit card issued by any bank.

(i) The non-residents shall noi be required to
fumish coples of their passports while making
payment for the specified transactions.

(ili) The provisions of PAN shall not be applicable
for Central Govemment, State Government and
Consular offices where they are payers.

(iv) The provisions regarding reporting information
to the concerned Director of Income-tax
(Investigation) have been liberalised. Details
in respect of transactions wherein PAN/GIR
No. is quoted need not be reported. Only
copies of declaration filed in Form No. 60 and
Form No. 61 in respect of the specified
transactions need to be sent. In respect of
opening of bank accounts, the requirement of
reporting has been done away with. These
declarations shall be forwarded only once in
every six months within a period of one month
from the 30th of September and the 31st of
March.

(v) The persons receiving documents relating to
specified transactions have to ensure PAN or
GIR No. has been duly and ccrrectly quoted.
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Staff Inspection Unit

681. SHRI VIRENDRA VERMA: Will the Minister of
FINANCE be pleased to state:

(a) the names of the Ministries and its attached
offices inspected during 1994-95, 1995-96, 1996-97 and
1997-98 by the Staff Inspection Unit;

(b) the economy achieved on their recommendations,
Ministry-wise and group-wise, during 1995-96, 1996-97
and 1997-98;

(c) the names of the Ministries and offices who have
not implemented the recommendations of the Staff
Inspection Unit;

(d) whether any action has been taken by the
Government for not implementing the recommendations
of Staff Inspection Unit; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) to (e) The information is being collected and
will be laid on the Table of the House.
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[Translation]
Reservation Rules in Nationalised Banks

682. SHRI HARI KEWAL PRASAD: Will the Minister
of FINANCE be pleased to state:

(a) whether the reservation rules are followed in the
nationalised banks of the country;

(b) it so, the category-wise percentage of posts filled
till date in Canara Bank;

(c) the number of posts reserved for different
categories are lying vacants; and

(d) the time by which these vacancies are proposed
to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Yes, Sir.

(b) and (c) As par information made available by the
Canara Bank, the percentage of posts filled and backlog
vacancies in different cadres is given below:—

Percentage of post filled
(as on 31.12.1998)

Backlog vacancies
(as on 30.09.1998)

Cadre SC ST osec* SC ST oBcC*
Officer 7.60 7.16 2 2 6
Clerical 5.67 4.09 40 29 102
Sub-Staft 24.85 4.22 13 12 104
PTEs 30.43 3.27 14 16 103

“Reservation for OBCs in direct recruitment came into effect from 8.9.1993.
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(d) Bank has reported that steps have been taken
for recruitment of SC/ST/OBC candidates to clear the
backlog.

Exemption of I.T. on UTI, Mutual Funds

683. SHRI GURUDAS KAMAT: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government propose to exempt
Income Tax for the Income from Unit Trust of India and
other mutual funds;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
{SHRI KADAMBUR M.R. JANARTHANAN): (a)
Government's response in this regard will be contained
in the annual budget proposals.

(b) and (c) In view of the above, does not arise.
Stock of Coal

684. SHRI E. AHAMED:
SHRI MITRASEN YADAV:

Will the Minister of COAL be pleased to state:

(a) whether the present stock of coal is sufficient for
generation of electricity;

(b) if so, the estimated stock of coal in different coal
mines at present in the country; and

(c) the time period for which the present stock is
sufficient?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI DILIP RAY): (a) to (c) The coal requirement
of power houses are met from the current production
and also from the available stocks. The estimated pithead
stocks with Coal India Limited and Singareni Collieries
Company Ltd. as on 31.12.98 were 27.32 million tonnes
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(Provisional). The coal companies are fully geared up to
meet the full demand of the power houses from the
production and draw down of stocks. The existing
estimated coal reserve of India is sufficient to meet the
need of the power sector for more than a century.

[Translation]

Board for Industrial and
Financial Reconstruction

685. SHRI HARIBHAI CHAUDHARY:
SHRI MAHESH KANODIA:

Will the Minister of FINANCE be pleased to
state:

(a) the number of cases referred to BIFR since its
inception, till date;

(b) the State-wise number of cases disposed of by
the Board, till April 30,1998;

(c) the State-wise number of cases out of them
recommended for revival and closure; and

(d) the number of recommendations accepted and
the reasons for not accepting the remaining
recommendations by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) Board for
Industrial and Financial Reconstruction (BIFR) has reported
that upto 31.1.1999, 2474 number of cases has been
registered under Sick Industrial Companies (Special
Provisions) Act, 1985 (SICA).

(b) and (c) The details of State-wise number of cases
disposed, revival scheme approved and the cases
recommended for winding up to the High Court by BIFR
are attached as statement.

(d) The cases in which revival scheme is approved
are monitored by BIFR. The cases where winding up is
recommended by BIFR are dealt by the High Court under
the provisions of Companies Act.
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Statement
State-wise No. of Cases Registered, Revival Scheme approved and Recommended for Winding up
S.No. State/U.T. Total Cases Total No. of Revival Winding up
registered Cases Scheme recommeded
upto disposed of approved by BIFR
31.1.1999 30.4.1998 by BIFR to High
upto Court
30.4.1998 30.4.1998
A\ 4
1 2 3 4 5 6
1. Andhra Pradesh 278 196 46 75
2. Bihar 64 54 8 26
3. Chandigarh 6 3 2 0
4. Dadra & Nagar Haveli 5 3 0 2
5. Goa 9 6 2 0
6. Gujarat 222 140 33 51
7. Haryana 91 49 1 16
8. Himachal Pradesh 41 33 7 13
9. Jammu & Kashmir 6 6 2 4
10. Kerala 68 60 19 14
1. Karnataka 147 112 30 38
¥
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1 2 3 4 5 6
12. Madhya Pradesh 135 85 20 40
13. Maharashtra 417 261 75 75
14. Manipur 2 2 0 1
15. Meghalaya 4 0 0 0
16. NCT of Delhi 46 3 2 2
17. Nagaland 3 1 0 0
18. Orissa 47 29 1 4
19. Pondicherry 12 9 3 2
20. Punjab 91 47 12 14
21. Rajasthan 110 70 14 28
22. Tamil Nadu 21 135 40 33
23. Tripura 2 1 0 0
24, Uttar Pradesh 230 160 27 73
25. West Bengal 215 145 33 60
26. Assam 12 5 1 0
Total 2474 1621 398 571
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Concession to the Export Oriented Units

686. SHRI DAROGA PRASAD SAROJ:
SHRI RAV! SITARAM NAIK:

Will the Minister of COMMERCE be pleased to state:

(a) the percentage of trade out of the total import
export trade carried out by the Export Oriented Industrial
Units of the country during 1997-98;

(b) the foreign exchange earned by the said units
during 1997-98; and

(c) whether these units are getting a lot of
concessions from the Government on account of being
export-oriented units and if so, the amount of concessions
given to these units during the said period?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) The percentage share of
trade carried out by the Export Oriented Units (EOUs)
was 4.51% of the total Import Export trade of the country
during 1997-98.

(b) The BOUs earned foreign exchange of
Rs. 10,122.70 crores during 1997-98.

(¢) The EOUs are entitled to duty free import of
_capital goods and raw materials, exemption of excise duty
on goods purchased from indigenous sources, tax
exemptions and re-imbursement of Central Sales Tax paid
on the goods procured locally. The incidence of these
entitlements can not be quantitied at any given point of
time. However, this follows the broad principle of
compensating through remission, suspension or
reimbursement of taxes in case of exports.

[English]
Collaboration with MNCs

687. SHRI FRANCISCO SARDINHA:
VAIDYA VISHNU DATT:
SHR! P.C. THOMAS:
SHRI GORDHANBHAI JADAVBHAI JAVIYA:

Will the Minister of INDUSTRY be pleased to
state:

(a) the number of proposals of Foreign Direct
Investment cleared by the Government during the last six
months, till date, company-wise, sector-wise and State-
wise;
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(b) tne numbei cf roreign industrialists who sought
permission to set up industries in India after adoption of
new liberalised policy;

(c) whether some multinational companies
collaborated with Indian companies are trying to stop
collaboration and start their own parent company in India;

(d) it so, the details and reasons therefor; and
(e) the reaction of the Government thereto?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) and (b) A total number of 855 proposals,
both financial and technical, involving foreign direct
investment of Rs. 12867.03 crore have been approved
by the Government during the last six months (i.e. July
to Dec. 98). The details regarding origin/area of investment
are published on a monthly basis in SIA Newsletter which
is widely circulated, including the Parliament Library.

(c) to (e) No, Sir. No such case has been reported
so far. However as per Press Note No. 18 (of 1998
series) foreign financial/technical collaborators with
previous or existing Joint ventures in India can no longer
access the Automatic Approval route for promoting new
ventures (either partly or wholly owned) in the same or
allied activity in which there has/or have been earlier
ventures involving the same foreign collaborator.

Under the new dispensation such proposals are
required to be considered and disposed of by FIPB by
giving a reasoned decision taking into account the facts
and circumstamces of individual cases, including objections
if any, raised by the previous/existing Indian partner of
previous/existing joint ventures.

District Rural Industries Projects

688. SHRI R.S. GAVAI: Will the Minister of FINANCE
be pleased to state:

(a) whether NABARD has decided to extend the
Districts Rural Industries Project for seven more districts;

(b) if so, the details of the districts selected for the
scheme; and

(c) the employment generated by the existing District
Rural Industries Project implemented by NABARD?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
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FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) National
Bank for Agriculture and Rural Development NABARD)
has reported that it has been decided to extend the
District Rural Industries Project (DRIP) to seven more
districts with effect from 1st April 1999 for a period of
five years.

(b) The selected districts are Akola (Maharashtra),
Bijapur (Karnataka), Bargarh (Orissa), Kutch (Gujarat),
Mirzapur (Uttar Pradesh), Tirunelveli (Tamil Nadu) and
Udaipur (Rajasthan).

(c) NABARD has reported that an estimated 1.63
lakh employment opportunities were created during the
project period 1993-94 to 1997-98 in the five existing
DRIP districts.

Change in the Design of Notes

689. SHRI VIJAY GOEL: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government are aware of the
problems being faced by the common man because of
the almost identical looking Rs. 500/- and Rs. 100/- notes;

(b) if so, whether any steps are being taken to
change the colour or design of either of Rs. 500/- and
Rs. 100/- notes; and

(c) if so, the time by which the Government propose
to rectity the situation?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) Yes, Sir.

(b) and (c) 't has been decided by the Government
to make some changes in the colour scheme of new Rs.
500 note so as to make it more distinct from the new
Rs. 100 note.

A revised colour scheme for the Rs. 500 notes is
under preparation. Since note designing is an intricate

job, it would take about a year for the Govemnment to
circulate Rs. 500 notes with a revised colour scheme.

[Translation]
Financlal Assistance to Exporters

690. SHRI MOHAN SINGH: Will the Minister of
COMMERCE be pleased to state:
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(a) the amount provided by the Government to the
exporters under the Duty Draw Back Scheme during each
of the last two years;

(b) the details of the exporters, the products they
exported and the countries to which this export was
made;

(c) whether the Government have made any
assessment as to which extent this scheme has helped
in the promotion of export from the country; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) The amount provided by
the Government to the exporters under the Duty Drawback
Scheme during each of the last two years is as under:

1996-97 Rs. 2926.83 Crores
1997-98 Rs. 3660.95 Crores
1998-99 Rs. 3727.72 Crores

(upto Jan. 1999)

(b) The drawback rates are fixed on the basis of
data provided by the respective Export Promotion Councils
as well as individual exporters regarding duties of Customs
and Central Excise suffered on the inputs/raw materials
required to manufacture their export products. The
drawback rates have been fixed for 753 categories of
products. Out of these, the main sectors which are availing
the duty drawback scheme are textiles, engineering,
chemical, leather, plastics, electronics, metals and
handicrafts. Duty Drawback is admissible for exports to
any part of the world. However, our exports are primarily
to the countries in North America, the European Union,
West Asia and South-East Asia.

(c) and (d) The objective of draw-back scheme is to
re-imburse to the exporters the duties of excise and
customs which have been suffered on the inputs/raw
materials used in the manufacture of the export products
to enables exporters to be price competitive in export
markets.

NALCO and BALCO

691. SHRI TATHAGATA SATPATHY: Will the Minister
of STEEL AND MINES be pleased to state:

(a) the details of the employment generated by
National Aluminium Company and Bharat Aluminium
Company during the Eighth Plan;
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(b) the annual profit eamed by these companies in
that plan period; and

(c) the projections made for employment generation
and profit by these undertakings during the Ninth Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) During
the Eighth Plan period 978 persons were given
employment in National Aluminium Company Limited
(NALCO). In Bharat Aluminium ZCompany Limited
(BALCO), no employment was generated during Eighth
Plan period except tor critical and specialised/statutory
requirements.

(b) The net profit after tax eamed by NALCO and
BALCO in the Eighth Plan period was as under—

(Rs. in crores)

Year NALCO BALCO
1992-93 134.88 1.88
1993-94 156.72 15.27
1994-95 300.17 90.51
1995-96 535.26 163.33
1996-97 491.76 61.79
Total 1618.79 332.76

(c) NALCO has projected fresh employment of 2312

persons (taking into consideration the ongoing expansion
projects of bauxite mines and alumina refinery at
_Damanjodi and expansion of the aluminum smelter and
captive power plant at Angul), and a net profit (after tax)
of Rs. 2359.19 crores during the Ninth Plan period.
BALCO has no plans to employ additional manpower
during the Ninth Plan period, as its manpower
requirements would be met by redeployment of existing
employees which will also take care of the implementation
of the new cold rolling mill project. BALCO has projected
a net profit of Rs. 397.07 crores (after tax) during the
Ninth Plan period.
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Foundry Industry

692. SHRI VAIKO: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Indian Foundry Association is
negotiating with the Government for withdrawal of red
category label on the industry which bears its expansion;

(b) if so, the reaction of the Government thereto;

(c) the criteria adopted for inclusion in the red
category industries, and

(d) the name of countries which have not imposed
such stringent pollution control norms on foundry industry?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) No, Sir, the Government have not received
any specific representation on the issue from the Indian
Foundry Association.

(b) and (c) While no industry has been categorised
as red industry by the Govermment, the Environmental
Impact Assessment (EIA) Notification 1994 has placed
foundries (individuals) under Schedule-I list requiring
environmental clearance from the Central Government.

(d) The Govemment has no information on the names
of countries which have not imposed pollution control
norms on foundry industry.

World Bank Loan to Andhra Pradesh
for Power Projects

693. SHRI ANUP LAL YADAV: Will the Minister of
FINANCE be pleased to state:

(a) whether the World Bank has cleared $ 1 billion
loan for power projects to Andhra Pradesh;

(b) if so, the details thereof;

(c) the details of other lnans still being withheld by
the World Bank;

(d) whether the Word Bank has given any indication
about the date by which these loans are likely to be
cleared; and .

(e) if so, the details thereof?
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THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) Yes. The Andhra Pradesh Power
Sector Restructuring Project (APSR) is being assisted by
the World Bank through a series of Adaptable Lending
Programme (APL) for a total support of US$ 1 billion.
The World Bank has recently approved the first adaptable
programme loan of US$ 210 million.

(c) The details of the loans which have been
negotiated and not yet approved by the World Bank Board
are:

Project Amount

(US$ million)
1. Haryana State Highway Project 275
2. Gujarat State Highway Project 381
3. Power System Dev. Project-ll 450
4. IREDA-II 135

(d) and (e) No. Does not arise.
Kurkunta Unit of CCI

694. SHRI BASWARAJ PATIL SEDAM: Will the
Minister of INDUSTRY be pleased to state:

(a) whether the Government are aware that Kurkunta
unit of Cement Corporation of India in the undeveloped
area of North Karnataka has stopped its production;

(b) it so, the details thereof alongwith the total amount
of salary to be paid to the employees; and

(c) the steps taken/being taken by the Government
for its revival and for early payment of salary to the
employees?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (SHRI SUKHBIR SINGH BADAL): (a) and (b)
Yes, Sir. Production at Kurkunta Unit of Cement
Corporation of India (CCl) has been temporarily
suspended with effect from 1.11.98 due to operations
becoming unviable on account of various factors. The
total amount of salary and wages to be paid to the
employees for December, 98 and January, 99 is Rs. 64
lakhs approx.
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(c) CCl is a sick company and BIFR has already
circulated a Draft Rehabilitation Scheme for the company
which, inter alia, includes capital expenditure for revival
of Kurkunta Plant. CCl has been facing liquidity problems
which has led to delay in timely payment of salary and
wages to the employees. Salary payment will be expedited
by the Company as soon as the liquidity position
improves.

Financial Assistance to Rubber Growers
of Kerala

695. SHRI P.C. THOMAS: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government of Kerala has requested
for financial assistance from the Union Government for
helping the rubber growers;

(b) it so, the details of the schemes formulated by
the State Government in this regard; and

(c) the steps taken by the Union Government
thereon?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEDGE): (a) No, Sir.

(b) and (c) Does not arise.
Losses In SAIL

696. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of STEEL AND MINES be pleased to state:

(a) whether Steel Authority of India Limited (SAIL)
has suffered a net loss of Rs. 273.29 crore in the third
quarter of the current financial year;

(b) if so, the reasons therefor; and

(c) the steps taken/proposed to be taken to enable
SAIL to eam profits?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) Steel
Authority of India Limited (SAIL) has suffered a net loss
of Rs. 273.29 crores in the third quarter of current financial
year.

(b) Main reasons for decline in profits include sluggish
demand for steel, greater competition from imports arising
due to lower intemational prices and enhancement in
supplies in the domestic market resulting in decline in
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the net realisation from sales in the domestic market.
Export prices have also declined in the international
market etc.

While the benefits of modernisation would materialise
in phases, SAIL had to absorb higher capital related cost
(interest and depreciation) because of capitalization of
modernization/capital schemes and also for maintaining a
higher inventory level.

(c) SAIL is taking the following steps for improving
the performance:—

Greater emphasis on cost control measures;

Fresh investment proposals are virtually on
hold except; ongoing capital schemes and
schemes relating to statutory requirement viz.
safety, environment, etc.;

Introduction of Voluntary Retirement Scheme
(VRS) for employees;

Improvement in techno-economic parameters;

Increasing sales through agressive and
customer oriented marketing;

Exploring new ways to bridge the resource
gaps through business restructuring initiatives
including closure of uneconomic units and
having off non-core assets.

Goverrment have taken following steps to improve
the profitability of steel industry including SAIL and to
overcome the present problems:—

(i) To boost the demand and consumption of
steel, the Development Commissioner for Iron
and Steel (DCi&S) has launched a National
Campaign.

(i) To reduce input costs for steel making, the
special import duty on several inputs such as
coking coal (ash content (2%), non-coking coal
(ash content 12%), metallurgical coke, ferro
nickel, charge nickel and nickel oxide sinters,
low silica limestone and graphite electrodes
(28") has recently been waived.
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(iii) Anti-dumping duty on Hot Rolled Coils
imported from Ukraine and Russia has recently
been imposed.

(iv) Rationalization of Duty Entitlement Pass Book
(DEPB) rates for steel exports have been
carried out to boost exports.

(v

-

A Steel Exporter's Forum has been set up to
help steel exporters overcome bottlenecks in
exports.

(vi) Enhanced project financing to steel sector by
All India Financial Institutions and relaxation
of External Commercial Borrowing (ECB)
norms has been strongly recommendea.

(vi) Government has set up an empowered
Committee to examine and assist specific
Research and Development Projects to
improve technology for steel making and
enhance the quality of lndiap Steel.

Indian Intellectual Property Laws

697. SHRI RAVI SITARAM NAIK: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Government have set up a Committee
of Experts to study the impact of final Act of Uruguay
Round on Indian Intellectual Property Laws;

(b) if so, whether the Committee has submitted any
further amendments/recommendations; and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) to (c) Inter-Ministerial consultations are being
held to consider measures necessary to fulfil India's
obligations contained in the Agreement on Trade Related
Aspects of intellectual Property Rights of the Final Act of
the Uruguay Round.

Impori of Raw Slik

698. SHRI K.H. MUNIYAPPA: Will the Minister of
TEXTILES be pleased to state:
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(a) the total quantum of raw silk including yarn
imported during 1998;

(b) the name of the countries from whom silk was
imported;

(c) whether import of raw silk is likely to continue
during 1999 also; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI KASHIRAM
RANA): (a) The total quantum of raw silk including yam
imported during 1998 (January 1998 November, 1998)
was 1794.2 tonnes (provisional) as per records of the
Director General of Commercial Intelligence and Statistics
(DGCI&S).

(b) As per DGCI&S records, the raw silk was
imported mainly from China, Brazil, Hong Kong, Russia,
Singapore, Korea RP, Uzbekistan.

(c) and (d) Yes, Sir. As per present policy, in order
to meet the demand of exporters, the Government has
permitted the import of raw silk under the Duty Exemption
Scheme (DES) wherein, the exporters are allowed to bring
in duty free raw silk which is linked to export obligation.
In addition, in October, 1998 it has also been decided to
allow import of Grade 2A and above Mulberry raw silk
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under Special Import Licence (SIL) with the stipulation
that the value of the surrendered SiL would be three
time the value of the imported items.

Share Transfer Agent

699. SHRIMATI KAMAL RANI: Will the Minister of
FINANCE be pleased to state:

(a) the total number of certificates of registration, as
category-ll (Share Transfer Agent) given by SEBI (Delhi)
during the last three years;

(b) the total number of cases rejected by the Board
with the reasons of rejection thereof;

(c) whether some allegation of large scale corruption
and nepotism has been reported in the SEBI (Delhi);

(d) if so, the action taken by the SEBI on these
allegations; and

(e) the steps taken or proposed to be taken to
improve the functioning and efficiency of SEBI (Delhi)
Branch?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) SEBI has given the following details
of registration of Category-ll Share Transfer Agents by
its Northem Regional Office:

Year No. of Registration No. of renewals No. of cases
Rejected
1995-96 10 0 17
1996-97 12 0 20
1997-98 8 6 8
1998-99 1 2 0

(Upto 24.2.99)

The rejections were made for non-compliance with
the SEBI (Registrars to an issue and Share Transfer
Agents) Rules and Regulations, 1993 by the applicants.

(c) No, Sir.

(d) Does not arise in view of answer to (c)
above.

(e) Improvement in the functioning of SEBI is a
continuous process.
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Unutilised Foreign Assistance

700. DR. RAMKRISHNA KUSMARIA: Will the Minister
of FINANCE be pleased to state:

(a) whether a large amount of foreign assistance is
lying unutilised as on date;

(b) if so, the details thereof and the reasons therefor,
State-wise and institution-wise; and

(c) the steps taken by the Government to ensure
proper and speedy utilisation of foreign assistance?

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA): (a) and (b) Foreign aid is largely project tied
and therefore, utilisation of the sanctioned aid for any
project is spread over the project implementation period.
As a resuit, there would be unutilised aid at any point of
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time, reflecting aid in pipeline, which will be absorbed as
project implementation takes place.

The State-wise and institution-wise details are given
in the annexed Statement-l and Statement-Il.

Slower than expected utilisation of foreign aid is due
to fund constraints, procurement and contracting delays,
delays in land acquisition and other project specific issues.

(c) Some of the steps taken by the Government to
improve aid utilisation are ensuring adequate provisioning
for externally aided projects (EAPs), release of Additional
Central Assistance (ACA) as 100% additionally, advance
release of ACA to the States, standardisation of bidding
documents and streamlining of procurement procedures,
disintermediation on flow of external aid to Central Public
Sector Undertakings (CPSUs), portfolio rationaligation and
setting up of Project Monitoring Unit (PMU) in the
Department of Economic Affairs (DEA).

Statement-|

(hs. in Crore)

Sl.No. State Undrawn Balance as on 31.1.99
1 2 3

1. Andhra Pradesh 5306.30

2. Assam 494.58

3. Bihar 996.48

4. Guijarat 1618.40

5. Haryana 1041.45

6. Himachal Pradesh 53.55

7. Karnataka 2425.03
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1 2 3
8. Kerala 1128.27
9. Madhya Pradesh 511.31
10. Maharashtra 2717.67
11. Manipur 143.31
12. Meghalaya 63.42
13. Orissa 3274.54
14. Punjab 162.77
15. Rajasthan 805.15
16. Tamil Nadu 3698.83
17. Uttar Pradesh 2079.18
18. West Bengal 3307.92
18. Multistates 4407.73
Total ‘ 34235.89
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Statement Il
Institution-wise Undrawn Balance (as on 31.1.1999)
(Rs. in Crore)
SI.No. Institution/Country Undrawn Balance
As on 31.1.99

1 2 3
1. ADB 5438.27
2. IBRD 13949.67
3. IDA 17856.30
4. IFAD 217.61
5. OPEC 158.74
6. AUSTRALIA 0.67
7. BELGIUM 0.25
8. FRANCE 638.51
9. GERMANY 2555.88
10. JAPAN 19514.16
1. KUWAIT FUND 96.66
12. NETHERLANDS

362.07
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1 2 3
13. SAUDI FUND 38.99
14 SWITZERLAND 175.59
15. CANADA 316.68
16. DENMARK 740.87
17. EEC GRANTS 2010.69
18. SWEDEN 59.67
19. NORWAY 68.66
20. USA 1225.53
21. UK 1554.12
TOTAL 66969.55

Assistance to Industrial House by
Financial Institutions

701. SHRI GEORGE EDEN: Will the Minister of
FINANCE be pleased to state:

(a) whether the public financial institutions like ICICI,
and 1DBI propose to finance the big private industrial
houses to modemise their industries;

(b) if so, the industry-wise break up thereot:

(c) whether these industries are running into losses;
and

(d) if so, the industry-wise break up thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
Industrial Development Bank of India (IDBI) and ICICI
Limited extend financial assistance to industries including
those belonging to private industrial houses of
modemisation etc. provided the proposals satisfy viability
and other norms and if the assistance is within the
prudential exposure limits. Apart from this, decision in
this regard is also based on the needs and benefits of
modernisation.

(c) and (d) Does not arise in view of (a) and (b)
above.
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Income/Expenditure of Income Tax Department

702. SHRI BIKRAM KESHAR! DEO: Will the Minister
of FINANCE be pleased to state:

(a) the details of expenditure incurred and the
revenue earned by the Income Tax Department during
1996, 1997 and 1998, separately;

(b) whether the expenditure is much more than the
revenue earned by this Department; and

(c) it so, the steps the Government propose to take
to minimise the expenditure?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) The details
of revenue eamed and expenditure incurred by the Income
Tax Department during 1996, 1997 and 1998 is as
follows: —

Fin. Year Revenue Expenditure
earned incurred
(Rs. in crores)
1995-96 33559 430.30
1996-97 38895 487.92
1997-98 48280 7156.37
(b) No, Sir.

(c) Does not arise in view of (b) above.
Devolution of Funds to State

703. SHRI MADHAV RAQO PATIL: Will the Minister
of FINANCE be pleased to state:

(a) whether State Governments have asked for
substantial increase in devolution to States from the
combined pool of Central taxes to meet the development
needs, particularly infrastructural and administrative
expenditure;
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(b) if so, whether this subject was discussed during
the Eleventh Finance Commission meeting with the State
Finance Ministers; and

(c) if so, the details thereof and the steps likely to
be taken in this regard?

THE MINISTER OF FINANCE (SHR!I YASHWANT
SINHA): (a) and (b) Yes, Sir. In the meeting of Finance
Ministers of States with the Eleventh Finance Commission
held on 2nd September, 1998, the State Govemments
asked for increase in the devolution to States from the
Centres.

(c) It is for the Eleventh Finance Commission to
consider the request of the State Govermnments while
formulating its recommendations.

[English]
Duty on Imported Equipments

704. SHRI CHANDRAMANI TRIPATHI: Will the
Minister of FINANCE be pleased to state:

(a) whether duty levied on imported equipments and
materials used in power transmission and oil refineries is
less than the duty levied on domestic manufacturing of
the same products;

(b) if so, the amount of difference between these
two duties;

(c) whether this difference will lead the Indian
Industries on the verge of closure; and

(d) if so, the steps taken to save the indigenous
Industry?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
FINANCE (BANKING, REVENUE AND INSURANCE)
(SHRI KADAMBUR M.R. JANARTHANAN): (a) and (b)
Imported equipment and materials used in power
transmission projects presently attract duty at 20% (Basic)
plus special duty at 2% plus countervailing duty (CVD) at
10%. Specified items required for setting up of oil refinery
is attract nil basic and nil special duty plus 10% CVD.
Domestic manufacturers of similar products pay Central
-Excise duty on such products at varying rates depending
upon the commodity, the general rate being 13%.
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(c) and (d) The Tariff structure is determined keeping
in view all relevant considerations including the interests
of the domestic manufacturing industry as well as the
user industry. There has been demand from domestic
industry to abolish zero basic duty in customs duty
structure. These representations are under examination.

Leasing out Mines to Non-Tribals in Tribal Areas

705. SHRI GAJENDRA SINGH RAJUKHEDI: Wil the
Minister of STEEL AND MINES be pleased to state:

(a) whether there is a provision to lease out mines
to non-tribals in different tribal areas;

(b) if so, the details thereof;

(c) the number of mines in Dhar and Bhadwani
districts of Madhya Pradesh where mining is going on;

(d) the nuinber of mines out of these given on lease
to tribals and non-tribals separately; and

(e) the number of illegal cases of mining brought to
light in these districts and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL AND MINES (SHRI RAMESH BAIS): (a) and (b)
There is no provision in the Mines and Minerals
(Regulation & Development) Act, 1957 or Rules framed
thereunder that relate to grant or prohibit the grant of
mining lease to non-tribals in tribal areas.

(c) and (d) As per information available with the
Indian Bureau of Mines there are 22 working mines for
limestone in Dhar District and 11 working mines for calcite
in Bhadwani Tehsil of Khargone district of Madhya
Pradesh. Record of details of mines held by tribals and
non-tribals is not maintained by the Central Government
as mineral concessions are granted by the concemed
State Governments.

(e) As per the scheme of Mines and Minerals
(Regulation & Development) Act, 1957 and Rules framed
thereunder, the main responsibility for checking illegal
mining rests with the State Governments. Central
Government does not monitor illegal mining in the country.

[English]
Indo-Oman Trade Relations

706. SHRI GORDHANBHAI JADAVBHAI JAVIYA: Will
the Minister of COMMERCE be pleased to state:
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(a) the areas in which Indo-Oman trade relations have
been established; and

(b) the steps taken by the Government to boost the
trade relations between both the countries?

THE MINISTER OF COMMERCE (SHRI
RAMAKRISHNA HEGDE): (a) The areas of Indo-Oman
bilateral trade relations include export of various items
like rice, oil meals, meat and preparations, engineering
goods, drug and pharmaceuticals, textiles etc. from India
and import of certain items like fruits and nuts, dry dates,
non-ferrous metals, crude oil etc. from Oman.

(b) These include holding of Joint Commission
Meetings, participation in trade fairs & exhibitions,
exchange of commercial information, exchange of
delegation both at official & business level, enhancing
competitiveness in manufacturing and ensuring product
quality diversification of the export basket to include non-
traditional items, reviewing trade exchanges on a
continuous basis. These measures help in correcting
imbalances and in resolving other trade related issues,
thereby boosting trade.

Demand and Production of Salt

707. SHRI BHARTRAHARI MAHTAB: Will the Minister
of INDUSTRY be pleased to state:

(a) the quantity of salt required and its production in
the country annually, State-wise;

(b) the steps taken by the Government to increase
salt production in coastal States;

(c) the details of assistance provided in this regard
by the Govemment during the last three years, State-
wise; and

(d) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF INDUSTRY (SHRI SIKANDER
BAKHT): (a) The State-wise break up of the annual
requirement of salt both for edible and industrial use in
the country is given in the attached statement-l. The
annual production of salt, State-wise, is given in the
attached statement-Il.
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